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LOK SABHA
Monday, 28th May, 1956.

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

DERAILMENT OF RAJKOT-JAMNAGAR
Pown MaiL

*2572—A. Shri Dabhi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that more
than 15 persons were killed and about
36 others injured—some of them seri-
ously—as a result of Rajkot-Jamna-
gar Down Mail running off the rails
between Hadmatia and Vanthli sta-
tions on 19th May, 1956;

(b) if so, the details of the acci-
dent;

(c) the causes of the derailment;
and

(d) the person or persons responsi-
ble for the accident?

The Minister of Railways and
Transport (Shri L. B, Shastri) : (a) to
(d). A statement is laid on the Table
of the House [See Appendix XV,
annexure No. 1]

Shri Dabhi : May I know whether
there is any truth in the newspaper
reports ihat the driver of the train
was driving the train at full speed
and that was the cause of this acci-
dent?

Shri Velayudhan : Sir, this is not
the first question on the list.

Mr. Speaker : This question was
tabled carlier and then it was put

down as question No. 2620-A and I
admitted it in the ordinary course.

1—142 L.S.
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But having regard to the importance
of this question, where due to the
derailment 16 people died, 1 trans-
posed it and gave it the first place.

Shri L. B. Shastri : We have receiv-
ed no such report. But the matter is
still under enquiry -and the cause of
the accident will be known when the
report of the enquiry is submitted.

Shri Dabhi : May 1 know whether
the relatives of the deceased and
those who were injured will receive
any compensation?

Shri L. B. Shastri : The Claims
Commissioner will be appointed soon
and he will decide about the question
of compensation.

Shri Dabhi : May I know what is
the extent of damage done to the
train and other propertics?

Shri L. B. Shastri : The approxi-
mate cost of damage to railway pro-
perty is about Rs. 1,55,000.

Shri Jethalal Joshi : May I know
if there is any speed restriction on
that line and, if so, what is the
maximum spced permitted? May 1
also know at what speed the mail
train was running at the time of the
accident?

Shri L. B. Shastri : All these things
should be left to the enquiring officer
who is going into that matter,

Dr, J. N, Parckh : May I know if
the track was already bad and the
lower staff had intimated in writing
about it a few months back and, if
so, what action was taken on that
representation?

Shri L. B. Shastri : The Government
has no such information.

Shri Gidwani : May I know whe-
ther the Shahnawaz Committee has
suggested that a judicial enquiry
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should be held into such accidents
and, if so, what is the decision of the
Government in the matter?

Shri L. B, Shastri : Judicial enqui-
ries are held in serious cases and not
in all cases. There is the Government
Inspectorate of Railways, which is a
statutory organisation under the Com-
munications Ministry—not under the
Railways—and they hold enquiries in
all the other accidents.

Shri T. B, Vittal Rao : May 1 know
whether any judicial enquiry has
been held into any accident during
the past ten years?

Shri L. B. Shastri : Ten years, |
think so. It has been held, but I
can't say exactly when it has been
done. During my period, of course,
no judicial enquiry has been held.

Shri Jethalal Joshi : May I know
when the track has been last renewed,
that is, when the sleepers and rails
were replaced?

Shri L. B. Shastri : I cannot give
that information just at present.

Dr. J. N. Parekh : Is it a fact that
the speed limit was raised from 18
to 35 miles even though the track
was reported bad?

Shri L. B. Shastri : I cannot go in-
to the details because the enquiry is
being held, but hon. Members seem
to be labouring under the misappre-
hension that the accident took place
on account of high speed of the train
whereas it was due to something
else. [ cannot say so definitely at the
present moment because a statutory
enquiry is being held.

RaADIO Licence FEgs

*2573. Shri Bibhuti Mishra : Will

the Minister of Communications be
pleased to state:

(@) whctht;r it is a fact that unser-
viceable radio sets are charged licence
fees: and

(b) if so, the reason therefor?

The Minister in the Mi £
Communications (Shri Raj mnr;:
(a) and (b). The combined effect of

28 MAY 1956

. a so-called unserviceable

Oral Answer 4402

Section 4 of the Indian Tele%aph
Act and Section 3 of the Indian Wire-
less Telegraphy Act is that a licence
is required for the possession of a
complete wireless set. A “complete
wireless set” is defined to mean—

“any apparatus which is capa-
ble of being used for transmit-
ting or receiving wircless com-
munications. either by itself or
with the addition of electric
power, aerials, valves, telephones,
loud speakers and similar devices,
and includes any apparatus which
is temporarily incapable of being
so used by reason of a defect in
its component parts or in the
electric wiring”.

A set can always be ntade servicea-
ble and to grant an exemption to
set would
lead to great evasion of licence fees.
It is open to the owner of a set. who
does not wish to make his set ser-
viceable, to get rid of it by sale to a
licensed dealer. The question, there-
fore. of charging fees for unservicea-
ble radios does not arise.
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RuraL CREDIT
#2574, Shri Shree Narayan Das :

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether it has been possible
for the Reserve Bank of India as
suggested by the Committce of Direc-
tion to devise a suitable machinery
which will operate in collaboration
with the Central Government. the
Statc Governments and selected co-
operative  institutions, for recurri
investigation, research and check up
of the Credit situation in the rural
sector; and

(b) if so. the nature and important
features of such a machinery?

The Minister of Agriculture (Dr,
P. S. Deshmukh) : (a) The technical
experts in the Department of Re-
search and Statistics of the Reserve
Bank of India are preparing a plan
in this regard and it is yet to be fin-
aliscd.

(b) Does not arise.

Shri Shree Narayan Das: May 1
know whether any organisation has
been set up at the Centre in the Food
and Agriculture Ministry to look after
rural credit as recommended by the
Committee of Direction?

Dr. P. S. Deshmukh : As the hon,
Member knows, we are setting up
these Boards for development of
co-operatives and warehousing and I
am sure this will be one of the func-
tions of these Boards.

Shri Shree Narayan Das : There
was a recommendation that in the
Food and Agriculture Ministry there
should be a special wing which will
look specially to rural credit. I want-
ed to know whether that recommen-
dation has been implemented or not.

28 MAY 1956
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Dr. P. S. Deshmukh : That will be
dependent upon the opinion of the
experts. When the plan is made, if
they support this idea, we will set up
the wing.

Shri Shree Narayan Das : May I
know whether any of the States have
taken seriously the recommendations
of the Committee of Direction with a
view to gearing up their machinery in
this respect?

Dr. P. S. Deshmukh : Yes, some
of the States have certainly done so.
I may mention at least Andhra in
this respect.
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Shri Velayudhan : May I know
whether the Government has received
any complaint regarding the Delhi
Employment Exchange? May 1 also
know whether it is a fact that even for
getting an introduction card one has
to pay Rs. 100 to the clerk or the
officer concerned.

Shri Abid Ali : About two vears
back, a complaint was received. An
enquiry was made and then 1 myself
visited the Exchange twice. Since then
no particular complaint has been re-
“ceived. Of course, I do visit that Ex-
change off and on and nobody has
colmplained that there is irregularity in
that Exchange.

Shri B. S. Murthy : May 1 know
whether the process of handing over
these Exchanges to the State Govern-
ments is complete and if it is not
complete in some of the States, what
are the rcasons therefor?

Shri Abid Ali : Some of the Statss
have taken over the de facto control
of the Exchanges, the de jure transfer
will be made after two or three
months.

#, 10 WX WS S | IO & Fr W
FTH QAT ITHT  qE IR fAweT ww ?

Shri Thimmaiah : May I know whe-
ther the officers working in the Em-
ployment Exchanges are considered
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to be officials of the Central Govern-
ment or the State Governments?

Shri Abid Ali : At present, they
are under the Central cadre, After-
wards, when the Exchanges are trans-
ferred to the States, when the de jure
transfers take place. they will become
employees of the State Governments.

A/ AMERICAN BUTTER

*2576. Shri Bheekha Bhai : Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that import-
ed American butter is lavishly distri-
buted by the foreign missions among
Scheduled Tribes of various States:
and

(b) whether it is also a fact that the
butter was distributed by some mis-
sions in Kushalgarh sub-division of
Banswara in Rajasthan?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa) :
(a) Under the Indo-US Agreement,
1951, gift supplies, including butter
and butter oil, are being imported in-
to India by certain rccognised Re-
ceiving Agencies in India for free
distribution throughout the country to

.the poor and needy persons of all sec-

tions of the community irrespective of
their race. caste or creed.

(b) Yes, Sir.
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Shri Jangde : May I know why the
butter is distributed in Adivasi areas
and not elsewhere?

Shri M. V. Krishnappa : It is dis-
tributed wherever the distributing
.agencies have got their organisation.

Shri Sadhan Gupta : May 1 know
if any care has been taken to .ascer-
tain that the butter being distributed
in the Adivasi areas is not utilised
to do duty for guns?

Shri M. V. Krishnappa : Those re-
ceiving agencies are the Catholic mis-
sions and the CARE organisation,
and they receive it from America, and
they send it wherever there is need
and they distribute it. Except insisting
that it should be distributed without
any discrimination, we have no con-
trol over it.

Shri Bhagwat Jha Azad : In view
of the repcated opinion of this House
and the country that such free gifts
should not be asked for and distribut-
ed through these missionaries, espe-
cially in the Adivasi areas, will the
Government consider the question of
stopping this?

Shri M. V. Krishnappa : We do not
ask for such gifts. As a gesture of
goodwill we also send to various
countries gifts from India, just as
other countries send gifts here as a
gesture of goodwill. Recently, taking
into account the opinions expressed
by the M. Ps, I appealed to these
organisations to pool their goods and
give them over to my charge so that
I can send—and indeed 1 sent—one
special train-load of gifts worth
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Rs. 50 lakhs to the cyclone affected
areas of Madras. Only on the 14th
May, 1 despatched another special
train with gifts worth Rs. 50 lakhs to
the flood-affected areas of Orissa. The
poor school-going children, besides
other poor people, will get these gifts.
The distribution is done by the Col-
lectqrs.

Shri Bhagwat Jha Azad : Have you
the control over this distribution
everywhere in the country?

Several Hon. Members rose—

Mr. Speaker : In their enthusiasm to
put questions. hon. Members should
not forget the proper procedure.
They must put the question through
the Chair, and they must not direct-
ly attack the Minister.

Shri M. V. Krishnappa : If it is the
opinion of this House that we should
not receive these gifts, we will con-
sider it.

Pandit D. N. Tiwary : May 1 know
whether the Government has recetv-
cd any complaint that the missiona-
ries, when distributing this ghee got
from America, do some propaganda
work for the change of religion?

Shri M. V. Krishnappa : We had

reccived & number of spgh com-
plaints and we are enquiring into
them.

Shri B. S. Murthy : May I know
whether any attempt has been made
to find out that these missions, while
distributing the ghee in the tribal
areas, give it only to the Christians
and do not give it to others, and
also they give it only to those who
are willing to become Christians?

Shri M. V. Krishnappa : That is
one of the complaints that we have
received. That is why I am diverting
all these gifts to the flood-striken
arcas and they arc distributed under
the supervision of the local Collec-
tors.

Shri Velayudhan : May 1 know
whether in Travancore-Cochin, the
butter and ghee and the milk-powder
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are distributed only through the
Catholic Christian churches  and
that they are in fact given only to
those people who want to change
their religion to Christianity or some-
thing like that? Has not any com-
plaint like that has been received?

Shri M. V. Krishnappa : The Catho-
lic Mission is one of the agencies
which rececive thesc gifts from Ame-
rica. Naturally the = distribution is
done through its own agencies In-
side the country. We insist that they
should not make any discrimination
in the matter of distribution and that
they must distribute it among all the
poor people free of cost.

CONSTRUCTION OF GOVERNMENT
BuIiLDINGS

#2577, Shri Dabhi : Will the Minis-
ter of Communications be pleased to
state :

(a) the practical result of the ar-
rangement his Ministry had made
with the CP.W.D. for the expedi-
tious construction of officc and hous-
ing accommodation; and

(b) the exact nature of arrange-
ment so made?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b). A statement is laid on
the Table of thc Lok Sabha. [See
Appendix XV, annexurc No. 3]

Shri Dabhi : In answer to part (b)
of thc question, item No. (i) of the
answer says that separate C.P.W.D.
Divisions will be created to attend
solely to the construction programme
of the Communications Ministry
wherever the  work-load justifies
creation of separate Divisions. May
1 know -when separate divisions are
likely to be created?

Shri Raj Bahadur : As I said, the
details are being discussed, and we
are going to chalk out a plan by
which country may be divided into
various divisions for purposes of
building works.

28 MAY 1956
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Shri Dabhi : May I know the crite-
da or the basis by which the work-
load is likely to justify the creation
of separate divisions?

Shri Raj Bahadur : They have got
a standard of expenditure that is
likely to be incurred in each such
division. It is perhaps between Rs. 14
lakhs and Rs. 15 lakhs. It may bc
on that basis.

Shrimati Tarkeshwari Sinha : May
I know whether this arrangement
has been made because of the fact
that the Communications Ministry
were under practical difficulties in the
construction of buildings and, if so,
whether this arrangement is going to

. be a permanent one or whether the

Ministry is going to take up respon-
sibility for the construction of these
buildings in the coming years?

Shri Raj Bahadur : This is prima-
rily with a view to expedite the con-
struction work of the post and tele-
graph buildings and other buildings
connected with the Communications

Ministry. 1 hope this arrangement
will prove satisfactory.
Shri Thimmaiah : May 1 know

whether the construction of the office
buildings and housing accommoda-
tion connected therewith, when un-
dertaken under the Communications
Ministry in the States. is done only
through the C.P.W.D. or through the
State P.W.D. concerned?

Shri Raj Bahadur : Thc work is
done through the C.P.W.D.
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Shri Bhagwat Jha Azad : In view
of the fact that in the First Five
Year Plan, due to the inactivity and
lethargy of the. C.P.W.D., the con-
struction programme fell short, does
the Ministry propose to have the
works done departmentally?

Shri Raj Bahadur: I will not say
lethargy. etc.

Shri Bhagwat Jha Azad : Why did
it fall short?

Shri Raj Bahadur : Within the limi-
tations of the procedure that is pre-
scribed for the execution of these
works, the CP.W.D. and the Com-
munications Ministry did their best
from year to year to cut down the
delays.
Plan we have spent Rs. 591 lakhs
including the sum of Rs. 129 lakhs
which is only an estimated figure for
1955-56.

Shri S. C. Samanta : Before the Gov-
ernment establishes the C.P.W.D
division in the Communications
Ministry, what interim arrangement
has been made about the lapses that
are taking place year after year?

Shri Raj Bahadur : It is in order to
minimise or eliminate these lapses
that this arrangement has been ar-
rived at. Monthly meetings are tak-
ing placc between officers of the
Communications Ministry and the
CP.WD. The Additional Chief
Engineer, C.PW.D. is now respon-
sible for the execution of the works
programmed in the Communications
Ministry. They are speeding up the
building programmes. Any snags or
difficulties that are being confronted
are being dealt with suitably.

Shrimati Tarkeshwari Sinha : Out
of the total amount allotted for con-
struction programmes in the Budget
of 1955-56, (up to March 1956), 1
want what amount has lapsed ?
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Shri Raj Bahadur : It is not possi-
ble to say at the present moment
because the accounts have not yet
been compiled.
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RAMAGUNDAM-N1zZAMABAD RAIL-
waAY LINE

*2579. Shri T. B. Vittal Rao : Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 1228 on the 6th April,
1956 and state:

(a) whether traffic survey of the
Ramagundam-Nizamabad project has
since been received ; and

(b) if so. when the examination of
the same by the Railway Board is
likely to conclude and decision
taken?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
Not yet.

(b) Does not arise.

Shri T. B. Vittal Rao : During the
Budget debate, the Railway Mims-
ter said that there were certain im-
pediments in the way of completing
the survey and that the survey would

be completed very soon. May I
know the reasons for the further
delay?

Shri L. B, Shastri : There has been
some delay. But, the hon. Member
was informed on the 6th of April
that a comprehensive report is ex-
pected to be ready by June 1956.
We are still in May. I hope it will
be finished by the end of June.

Shri T. B. Vittal Rao : May I know
whether there are certain priorities
given for taking up new construc-
tions under the Second Five Year
Plan wherever there is development
of minerals and may 1 know whether
this line will come under that cate-
gory? :
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Shri L. B. Shastri : 1 cannot say
definitely. Up till now, this line has
not been included. When we review
the position after a year or two, it
is just possible we may consider this
linc for being taken up.

Shri B. §. Murthy : May I know
whether the Minister is in a position
to tell us as to when exactly this sur-
vey will be started and what time
will be taken to finish it ?

Shri L. B, Shastri: The basic sur-
vey has already started. I said, it
may take one month. It may be com-
pleted by the end of June.

Mr. Speaker : Next question.
Shri Raghunath Singh : 2580.

Mr. Speaker: The hon. Minister
will kindly resume his seat. They are
not able to follow.

Shri Nambiar : Hindi difficulty may
be the reason.

Mr. Speaker : That is not the diffi-
culty.
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Shrimati Khongmen : May 1 know
whether the Government has received
any information about death of peo-
ple on account of starvation in that
area? What steps has the Govern-
ment taken to supply foodstuffs in
that part of the country?

Shri M. V. Krishnappa : We have
supplied them enough of rice. They
had asked for 500 maunds imme-
diately. We have airlifted 540
maunds. We have -arranged carrying
of rice by porters in headloads and
they are carrying. We have not got
any information of people dying for
want of food.

Pandit D. N. Tiwary : May I know
whether the Government has watched
the disturbing trends in prices even
in the harvesting season and if so,
what action the Government will
take?

Shri M. V. Krishnappa : The ques-
tion is about the valley in Manipur,
and scarcity of rice. We have sup-
plied them enough rice. It has noth-
ing to do with the general trend of
prices.

Shri Rishang Keishing: Is it a fact
that the rice dropped from the air
has benefited only the government
employees at the headquarters and
not the public?

Shri M. V. Krishnappa : We have
sent 540 maunds, I do not know how
many government employees are
there. This is a very small valley
hqving very few people. This rice
is intended for all people who are
there.

Shii Nambiar : May I know what
were the reasons for dropping rice
from the air, if the scarcity was not
so much and if there were no starva-
tion deaths?
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Shri M. V. Krishnappa: Because
it is a valley. One has to carry the
load for 70 miles. There are no
roads, no means of communication.
Never did they get rice from outside.
They were self-sufficient. It is a small
valley. This year, because of rat
menace, the crop has been affected.
We have sent rice by air because
theré are no people to carry. There
are some people who tell them that
it is the duty of the Government to
bring the rice to them and they need
not carry. Because of that, we have
to airlift the rice.

Shri Rishang Keishing : In view of
the fact that the purchasing power of
the people is extremely low and the
people there cannot afford to buy a
few seers of rice, will the Govern-
ment consider free distribution of
rice to the affected people?

Shri M. V. Krishnappa : In fact, it
virtually amounts to free distribution.
We are collecting only the transport
charges. We have to spend Rs. 7
per maund for air-lift. We are collec-
ting from the people only that much.
It amounts to free distribution al-
most. And 1 would request the hon.
Member to induce more people to
carry it by headload, and we are
prepared to send any amount of rice,
because people do not come forward
to carry rice 70 nliles by headloads.
If the people who are actually suffer-
ing co-operate with us, we are pre-
pared to supply them any amount of
rice.

RaAILWAY CATERING

#2582, Shri Kamath : Will the Mi-
nister of Railways be pleased to re-
fer to thg reply given to Starred
Question No. 1896 on the 2nd May,
1956 and state:

(a) whether the requisite informa-
tion has been collected; and

(b) if not, by what date it will be
laid on the Table of the House?

The Minister of Railways and
(Shri L. B. Shastri): (a)

and (b). The requisite information
has since been furnished to the
Department of Parliamentary Affairs.



4417 Oral Answers

A copy is placed on the Table of
the Lol? Sabha. [See Appendix XV,
annexure No. 4].

Shri Kamath : 1 find from the state-
ment laid on the Table of the Sabha
that no cases of subletting were
detected on the Central and South-
Eastern Railways The information
given is nil. Am I to understand that
no complaints of any subletting,
particularly in the Central Railway
with which 1 am acquainted, were
received by the Ministry or by the
Railway Board ?

Shri L. B. Shastri : No complaint
has been received by the Railway
Board.

Shri Kamath : Have the contractors
whose contracts have been terminat-
ed on account of their subletting,
been blacklisted for future contracts?

Shri L. B. Shastri: I cannot say de-
finitely, but 1 do not think they will
be given fresh contracts.

MoToR VEHICLES TAXATION
EnqQuiry COMMITTEE

*2583. Shri Debendra Nath Sarma :
Will the Minister of Transport be
pleased to state:

(a) whether any resolution passed
by the Assam Assembly requesting
the Union Government to accept
the recommendations of the Motor
Vehicles Taxation Enquiry Com-
mittee on freight and price equalisa-
tion of motor spirit has been receiv-
ed from the Government of Assam ;
and

(b) if so. the decisions taken there-
on?

The Minister of Railways and
'rﬂm;poﬂ (Shri L. B. Shastri): (a)
o, Sir.

(b) Does not arise.

Shri Debendra Nath Sarma : May )
know why the recommendations of
the Motor Vehicles, Taxation Enquiry
Committee on the freight and price
equalisation of motor spirit have not
been given effect to?
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Shri L. B. Shastri : This matter was
considered by the Transport Advi-
sory Council on which all the States
are represented. The  Transport
Ministers of the States are Members
of the Transport Advisory Council.
They had said that before taking
final action we should await "the re-
port of the Taxation Enquiry Com-
mission, and thc Taxation Enquiry
Commission has not agreed with the
views of the Motor Vehicles Taxation
Enquiry Committee. Hence we do
not propose to take action as sug-
gested by the Motor Vehicles Taxa-
tion Enquiry Committee.

Shri Debendra Nath Sarma:ls #

becausc that in that case the price of
motor spirit in Assam would be re-
duced?

Shri L. B. Shastri:I am informed
that this matter of reduction in the
price of petrol in Assam was taken
up by the Works, Housing and Sup-
ply Ministry, and they were able to
secure a reduction of 24 annas per
gallon. If the Assam Government
desires further consideration of this
matter, they should perhaps take it
up with the Ministry of Works, Hous-
ing and Supply.

Shri Debendra Nath Sarma:Is it
not a fact that the price of motor
spirit in Assam is the highest in
spite of its being the producing
State?

Shri L. B. Shastri : The fact may or
may not be so, but I said if the hon.
Member or if the Assam Government
desire that the matter should be
considered further over the reduction
already made, they should take it up
with the Ministry concerned.

Mr. Speaker : Shri Velayudhan.

Shri Debendra Nath Sarma : May 1
know on what consideration......

Mr. Speaker:1 have called Shri
Velayudhan.

Shri Velayodhan : Is there any pro-
posal before the Taxation Engquiry
Commission to equalise or bring
about a uniform rate for motor vehi-
cles all over India?
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Shri L. B. Shastri: There was a
proposal, but it was not agreed to
by the Taxation Enquiry Commis-
sion. They have not agreed with that

view.
&

Shri Velayudhan : Why ?
WA AT € WM K 62

*eY, =t wAr fag wIwmw
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(transportation) %1% wawaT &, &Y
aiforeg & 9 (commercial work)
& fau sgraw fagr smar & st <
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FraTaTE WX ATforeg E1A1 &1 HT forar
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Shri Nambiar : May 1 know whether
it has not been brought to the notice
of Government and have they been
requested to sec that all the station
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masters whether at big or small sta-
tions are given eight hours duty in
view of the fact that the nature and
respons;ility of their duty is so high?

Shri L. B. Shastri : The hon. Mem-
ber, 1 think, is quite aware of the
fact that the station masters have
been classified into three categories
--intensive, continuous and essential-
ly intermittent. It is continuous if
the workload is about six hours in
an eight hour shift-and intermittent
if in a twelve hour shift the period
of inaction aggregates six hours or
more. So, actually the work that the
station masters have to do is not ex-
actly 12 hours. They get an aggre-
gate of six hours or more of rest, the
period of ‘inaction being about six
hours or more. Hence on small sta-
tions it is not considered necessary
to put them in the same category as
the station masters who have to
work at the bigger stations.

Shri Nambiar : May I know if the

Government is aware of the LL.O.

convention which makes it incum-
bent on the Government of India,
which is a participating country, that
station masters must be given only
cight hours duty.

Shri L. B. Shastri: The conditions
in different countries are different
and we have to act according to the
conditions that prevail in our coun-
try. If a station master who has
got to perform 12 hours duty gets a
period of six hours as period of in-
action, it means he has to work only
for six hours. I personally think that
we should advise our staff to work
hard and in the present context
there is no way out except to do as
much work as possible for every
one whether he is a station master
or he is working anywhere else. But
still, in spite of what I have said,
sufficient period of rest has been
provided for the station masters
where they have to perform duty for
12 hours, eight hours or six hours.

Shri B. S. Murthy: : May I know
whether there is continuous work for
12 hours or not? Is not the station
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master on duty for 12 hours and
therefore will the Minister consider...

Mr. Speaker: He is arguing Vthis
matter.

Shri B. S. Murthy : No, Sir.

Mr. Speaker : What c¢lse is it ? The
hon. Minister has explained that sta-
tion masters are put in three cate-
gories according to the nature of
work—-continuous, six hours in a
period of eight hours, and six hours
in a period of twelve hours—having
regard to the peculiar circumstances
of this country. They have sufficient
rest and they are not toiled. This is
the answer he was given. The hon.
Member wants to pursue it and
change it. He must take another
opportunity or a different opportu-
nity.

AGRICULTURAL EcoNoMics

*2585. Shri Sanganna: Will the
Minister of Food and Agriculture be
plcascd to state:

(a) whether any action has been
taken on the research projects in
agricultural economics as recommend-
ed by Professor John D. Black and
Dr. L. Stewart in their report on the
Ecgnomics of Agriculture in India;
an

(b) if so, with what results?

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) Yes.

(b) The report has been utiliscd
by the Agricultural Economics Com-
mittee of the Indian Council of Agri-
cultural Research in the preparation
of a comprehensive programme for
research in agricultural economics.

Shri Sanganna : May I know the
different recommendations made by
that team?

Dr. P. S. Deshmukh : It would be
difficult to summarise all the recom-
mendations. They fall into three parts:
research, education and public ad-
ministration. Every one of the re.
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commendations is being gone Lhroufh
and steps are being taken to imple-

ment such of them as are profitable.

Shri Sanganna: May I know the
names of research programmes refer-
red to in the recommendations?

Dr. P. S. Deshmukh: There are
24 illustrative projects

Mr. Speaker: Is the hon. Mimster
going to read all of them ?

Dr. P. S. Deshmukh: They are
grouped into six different heads. If
you like 1 can mention the groups.
They are: production and land use.
economics of the farm and average
consumption economics of the family,
marketing and prices of farm pro-
ducts, rural credit, land tenure and
the nation as an economic unit.

Mr. Speaker: If the Minister has
no objection, he can place the infor-
mation on the Table of the House
for the benefit of all the Members.

Dr. P. S. Deshmukh : I shall do se

AYURVEDIC COLLEGE, TRIVANDRUM

*2586. Shri Mathew : Will the Min-
ister of Health be pleased to state :

(a) the circumstances in which the
students of the Ayurvedic College in
Trivandrum (Travancore-Cochin State)
resorted to a strike of work and the
College had to be closed: and

(b) whether it is expected that the
College will reopen at the commence-
ment of the next academic year and
resume smooth working?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (2) and
(b). The requisite information is being
collected and will be laid on the

Table of the Lok Sabha
course,

in due

Shri V. P. Nayar : The Minister has
said that the requisite informatin is
being collected. 1 want to know why
it has not been possible for Govern-
ment, although they had ten days'
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notice, to answer the simple question
whether there has been a strike in the
Ayurvedic College, Trivandrum, or
not.

Shrimati Chandrasekhar: We have
writent to the Government of Travan-
core-Cochin. We have also sent two
telegraphic reminders on the 22nd and
23rd May. We have received a tele-
graphic message from the State Gov-
ernment, saying that the information
is being sent. '

Shri V. P. Nayar: Is it a fact that

the college has not reopened?

Shrimati Chandrasekhar: That is
true. But we have to get the infor-
mation regarding the question frdm
the State Government officially.

Shri Velayudhan : Should therc not
be any hurry in this matter? Are
Government so helpless that they can-
not get the answer in time ?

Mr. Speaker : They have sent a te-
legram, and they are collecting the
information.

Dr. Rama Rao: On a point of
order. Now. Parliament is in charge
of the administration of the Travan-
core-Cochin State......

Mr. Speaker: But this information
relates to Travancore-Cochin.

Dr. Rama Rao: It is a-simple in-
formation that is asked for. Though
the Central Government are adminis-
tering the State now......

Mr. Speaker: The Minister may
kindly expedite, The information as
to whether there is a strike or not can
be easily ascertained.

Shrimati Chandrasekhar : We shall.

Shri V. P, Nayar: May I submit
for your consideration that in this ses-

sion, out of 17 questions asked, 12°

questions have been answered in this
fashion, namely that the information
is being collected. Then, what do we
sit for here?
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Shri Nambiar: What is the Advi-
ser doing there? Is he doing any work
or not?

Mr. Speaker: Where the Central
Government have taken charge of the
administration, 1 expect that the
Minister should be able to get the in-
formation as early as possible, be-
cause there is no legislature there.

Shrimati Chandrasekhar : We shall
expedite.

Mr. Speaker: Next question.

Shri Velayudhan : May 1 suggest
that Q. No. 2608 also may be taken
up along with this, for both deal with
the same subject?

Mr. Speaker: Is the Minister will-
ing to answer both together?

Shri L. B. Shastri: Yes.

Mr. Speaker: Then both may be
answered together.

DELHI MAIN STATION

*2589. Shri Velayudhan: Will the
Minister of Railways be pleased to
state:

(a) the number of Booking Clerks
at the Delhi Main Station;

(b) whether there is a shortage of
staff in the same category for the last
few months; and

(c) if so, whether it is a fact that
the matter was brought to the notice
of the authoritics but on action has
yet been taken?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
140.

(b) and (c). Therc was a shortage
of 5 but this has now been made
good.

BookING CLERKS

*2608. Shri Velayodhan: Will the
Minister of Railways be pleased to

state :

(a) whether it is a fact that weekly
rests of about 400 Booking Clerks of
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the Northern Railway have been for-
feited during melas and other festi-
vals; and

(b) the number of occasions in the
past when such cancellation of rest
period has taken place?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
To cope with pressure of work dur-
ing some important melas etc. it has
been found necessary to tcmporarily
suspend. under the appropriate rules,
the weekly rest periods of Booking
Clerks on the Northern Railway. The
actual number of Booking Clerks
affected is being collected and will be
laid on the tablc of the Housc in due
course.

(b) On four occasions in the last
two years.

Shri Velayudhan: May I know
whether the Commercial Superiten-
dent had submitted a requisition for
about 114 clerks, to the General
Manager of the Northern Railway?

Shri L. B. Shastri : 1 could not fol-
low the question. Could the hon.
Member kindly repcat the question?

Shri Velayudhan : May I know whe-
ther the Commercial Superintendent
had asked for more booking clerks
for the Delhi Main Station, and if so,
\yh)‘:, their appointments are still pend-
ing '

Shri L. B. Shastri: During these
melas, so far as the ticket-collectors
are concerned, new hands are recruit-
ed. But so far as booking clerks are
concerned, it is difficult to get the
work done by persons who have no
experience of that work. Therefore,
the booking clerks are generally
taken from among those who have
already got some experience. and who
are in service. It is true that clerks
and other staff are being recruited.
There has been some delay, but they
are being recruited now expeditiously.

Mr. Speaker: Next question.

Shri Velayudhan : I have put only
two supplementary questions. I want
to put one or two more supplemepa-
ries.
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Mr. Speaker: It does not depend
upon the number of questions, but on
the importance of the subject. Here,
the point is that in the Delhi Main
Station, some more clerks must be ap-
pointed. Am I to spend all the time
on this question merely because it re-
lates to Delhi?

Shri Velayudhan: The question
which 1 want to put now is a general
question.

. Mr. Speaker: I have allowed two
questions already. The hon. Member
can go on asking why five more per-
sons were not appointed. Very well.
The hon. Member can put his ques-
tien now,

Shri Velayudhan: Is it a fact that
the clerks have not been given rest-
time, nor have they been given facili-
ties like chairs and so on, and many
of them are sitting on old and broken
stools and working for a long time?

Shri Nambiar: Thas is

a regret-
table fact.

Shri L. B. Shastri: They are pro-
vided as much amenities as possible.
Rest is also given. But it is true that
they are not granted leave during that
period.

Shri Velayudhan: May I know
whether the rate-books supplied to
them are about twenty to twenty-five
years old, and many pages are mis-
sing from them, and tﬁ: whole thing
looks like some century-old manus-
cripts? This rate-book is something
which they have to refer to very often.

Shri L. B. Shastri: I shall look in-
to that. If the position is as the hon.
Member has stated, we shall certainly
try to improve matters.

Mr. Speaker: All the details may

be passed on to the Minister. He says
he will look into them.

Shri Velayudhan: The details arc
more important than the other thing.
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Mr. Speaker: I agree. But they
may be passed on to the Minister.
who will look into them. If still, the
hon. Member does not get any redress,
he may come forward again in the
next session,
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Shri Sadhan Gupta: In view of
the fact that milk supply in Delhi is
better than the supply of milk in
many towns like Calcutta, may 1
know what the reason is for this dis-
proportionate  expenditurc on the
Delhi Milk Supply Scheme ? It is the
reason that foreigners who visit the
capital should be given an impression
that India flows with milk, if not with
milk and honey ?

Dr. P. S. Deshmukh: No Sir. The
idea is that Delhi is growing. and it
is bound to require more milk. There-
fore, we do not want to be caught
napping and supplying only insuffi-
cient quantity of milk. Therefore, the
proportionate cost has gone up, since
we are bound to supply a larger
amount of milk.

st g W % fEaR
wams wx frd ™ § aar fﬁ;}
I & argx w9 @ W feaTr qw
qeATE gYaT W 7 ¥W W ® agd .|
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Dr. Rama Rao: Is it that the
Government of India cannot see
beyond Delhi, and that is why they
have allotted Rs. 44 crores out of
Rs. 22 crores for Delhi city only, to
the neglect of the rest of the country?

Dr. P. S. Deshmukh : No. We see
beyond Delhi also. That is why we
have provided for Rs. 22 crores. I
have said so alreary. Probably, my
hon. friend did not follow the answer,
because | read it out in Hindi.

It is not yet decided: whether this
amount should come out of the Rs, 22
crores or from outside. That matter is
under consideration.

SALEM-BANGALORE RAILwWAY LINE

*2591. Shri C. R. Narasimhan:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 1051 on the 21st
December, 1955 and state the pro-
gress made so far in the engineering
survey of the proposed Salem-Benga-
lore metre-guage link?

The Minister of Railways and
Transport (Shri L. B. Shastri): Ap-
Proximately 20% of the field work
has so far been done.

Shri C. R. Narasimhan: When do
Government expect to complete the
survey?

Shri L. B.
year's time.

Shri C. R. Narasimhan : Has the at-
tention of Government been drawn
to the fact that this linc is a corollary
to the Khandwa-Hingoli, a question
on which has been put down for
answer today. and that the comple-
tion of this line will help in remov-
ing operational difficulties from north
to south?

Shri L. B. Shastri : We attach suffi-
cient importance to this line, but the
question is of funds. Unless funds are
made available to us, 1 do not think
it would be possible to take up the
construction of this new line in the
next one or two years.

Shri Nambiar: May I know when
the construction of the Bangalore-
Salem line is likely to start?

Shastri: In about a
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Shri L. B, Shastri : The survey has
not been completed so far.

Shri T. B. Vittal Rao : May I know
whether a traffic survey is also un-
dertaken along with the engineering
survey? Otherwise, another year will
pass for that survey.

Shri L. B. Shastri: Generally, en-
gineering survey is taken up after the
traffic survey has been completed.

FISHING

#2592, Shri Gidwani: Will the Mi-
nister of Food and Agriculture be
pleased to state:

(a) whether any special measures
have been adopted to step up India’s
fish yield under the Second Five Year
Plan; and

(b) whether technical assistance
from Japan to train Indians in modern
technique of fishing has been offered
under the Colombo Plan?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes Sir.

(b) Yes.

Shri Gidwani: What is the expect-

ed rise in yield in the Plan period,
and how much money has been allot-
ted for the purpose?

Dr, P, S. Deshmukh : In the Second
Five Year Plan, fisheries develop-
ment schemes of the State Govern-
ments are expected to cost Rs. 88
crores. Out of this, the Central Gov-
ernment propose to provide financial
assistance to the extent of Rs. 5.4
crores. There are also Central fisheries
schemes which may cost Rs. 3.73
crores. In addition, a sum of Rs. 25
lakhs is proposed to be set apart for
providing financial assistance to State
Governments for fisheries research,
survey and demonstration. The toal
provision is about Rs. 12 crores.

Shri Gidwani : May I know whether
any foreign experts have been assign-
ed to Imdia for assistance in this
work? If so, what is the
their assistance?

nature of
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quire notice.

Shri V. P. Nayar: May 1 know
whether under the Plan any effort will
be made to better the conditions of
the several hundred thousand fisher-
men, which are worse than those of
any other section of our people?

Dr. P. S. Deshmukh : Yes. It is one
of the cardinal parts of our next Five
Year Plan to look into the condi-
tions of the fishermen and try and im-
prove them.

Shri V. P. Nayar : May 1 know whe-
ther Government’s plans will include
the introduction of artificial rearing of
fish, as is now practised in China,
side by side with agricultural opera-
tions, so that
water fisheries can be considerably
increased?

. Dr, P. S. Deshmukh : As a result of
a suggestion made by the hon. Mem-
ber himself, we are trying to investi-
gate the possibilities of this matter.

Shri Velayudhan : May I know whe-
ther the people who are sent to Japan
belong to the fishermen community
or to the non-fishermen class?

Dr. P. S. Deshmukh: I have not
got information regarding that matter.

Shri Gidwani : May T know whether
any special transport arrangements
will be made to move fish over long
distances before -it gets decomposed?

Dr. P. S. Deshmukh: One of the
schemes in the Second Five Year
Plan refers to increased transport fa-
cilities as well as ice and cold storage
facilities, and 1 hope the present con-
ditions, so far as transport is con-
cerned, will be improved.

Shri V. P. Nayar: In answer to a
question some days ago, it was said
that there was no proposal under the
Second Five Year Plan for the com-
mercial exploitation of the Wadge
Bank fisheries reserve off the coast
of Travancore-Cochin, which is sup-
posed to have a potential of about a

2—142L.8S.
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million tons per year, May I know
why that scheme has been left out if
it 1s the desire of the Government of
India to increase fish yield ?

Dr. P. S. Deshmukh : I have not got
that information here. 1 would request
my hon. friend to give notice.

Shri A. M. Thomas: May I point
out that every time a question about
fisheries is put down for answer in
the House, there is a supplementary
question by Shri V. P. Nayar about
the Wadge Bank fish resources? As
such, I do not know how the Minis-
ter of Agriculture says that he has
no information.

Dr. P. S. Deshmukh : At the pre-
sent moment, 1 am concerned with
a separate question. I cannot have
every possible information for all se-
parate questions that may .be put.

Shri V. P. Nayar: My question
arises out of the answer to part (a).
The hon. Minister said that certain
definite steps were being taken up.
If that is so, without exploiting a
fisheries reserve which is estimated
to yield about a million tons of fish
a year, where is the chance of our
increasing the fish yield ?

Mr. S er: He has not got that
information now. Hon. Ministers do
not carry all the information at their
fingers’ ends.

Shri T. B. Vittal Rao: He can pass
that information even at leisure.

Mr. Speaker: Hon. Members can
writc to the Minister.

Shri V. P. Nayar: There was a spe-
cial debate on this and the hon.
Minister was charitable enough to
say that he would look into it.

Mr. Speaker : Whenever during the
course of any question or Resolution
or any other debate suggestions re-
garding a particular matter are made
and hon. Ministers do not have in-
formation immediately ready with
them, and they have not addressed
themselves to that matter, they will
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make enquiries. Normally, they are
expected to know all broad aspects
and outlines of their own subjects,
leaving out minor details.

Dr. P. S. Deshmukh: The hon.
Members themselves know the reply
I gave. So 1 do not think any supple-
mentary arises.

Sbhri V. P. Nayar: That was two
years back.

Loss oF CouNTRY CRAFT

*2593, Shri M. D. Joshi: Will the
Minister of Transport be pleased to
stale:

(a) whether somec sailing vessels
(country craft) were lost in the recent
storm in the coast of Calicut;

(b) if so, their number ;
(c) what cargo they were carrying:

(d) the value of the lost ships and
of the cargo they were carrying ;

(e) whether Government have held
an enquiry about thc accident; and

(f) if so, the result theredf ?

The Minister of Railways and
Transport (Shri L. B. Shastri): ()
Yes, Sir.

(b) Eight.

(c) Information is being collected
and will be laid on the Table of the
Lok Sabha,

(d) The estimated value of the Craft
was Rs. 40,000 and of the Cargoes
Rs. 1.02,000.

(¢) An enquiry into thé loss of one
of the vessels, the “GANESPASSA”,
is being held.

(f) The investigating Officer’s re-
port is awaited. *

Shri M. D. Joshi: May I know
whether any warning was given to
thesc ships of the impending storm
befoge they proceeded on their voy-
age

Shri L. B. Shastri: The unusual
weather conditions and stormy wind
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suddenly set in. Therefore, it happen-
ed all of a sudden. I do not think
any warning could have been given,
but I am not quite sure about it.

Shri M. D. Joshi: May I know
whether Government will accord any
help to those who have suffered from
the loss of ships and loss of cargo?

Shri L. B. Shastri : 1 have no infor-
mation on that point.

Shri Velayudhan: During every
rainy season, there is some loss or the
other in the West coast due to loss
of country craft or country ships or
coastal ships. What steps have been
taken to prevent the constant recur-
rence of these accidents or incidents ?

Shri L. B. Shastri : Preventive steps
are taken. but in this particular case,
as 1 said, the stormy wind suddenly
set in, and in consequene of the in-
crcase of the rough weather condi-
tions. these lighters sank.

Short Notice Questions and
Answers

RICE AGREEMENT WITH BURMA

S. N. Q.'No. 20. (Shri Ramachandra
Reddi: Will the Minister of Foed
and Agriculture be pleased to state :

(a) whether it is a fact that nego-
tiations took place last week between
the Food Minister of India and the
dBurlm_ese Trade Minister for a rice

eal ;

(b) if so, the ‘results thereof;

(c) the terms of the deal arrived at;:
and

(d) the date from which the agree-
ment will come irdto force ?

The Deputy Minister of Food and
Agricnlture (Shri M. V. Krishnappa) :
(a) Yes, Sir.

(b) to (d). It has been agreed te
conclude a fresh trade agreement
with the Government of Burma with
a view to increase the volume of trade
between the two countries to the
highest practicable level and both
Governments have also agreed to ac-
cord all possible facilities to promote
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exports to and imports from the other
country., Pending conclusion of the
Trade Agreement, the Government of
India have agreed to purchase 2.0
million tons of rice from Burma,
spread over a period of 5 years,
commencing from Ist June, 1956.
This arrangement would provide the
necessary means to enable Burma to
obtain a large proportion of her re-
guirements from India.

Shri Ramachandra Reddi: May I
know at what price per ton rice is
going' to be imported into India and
what the local price would be ?

Shri M. V. Krishnappa : The prices
at which we are going to import rice
would be spread over a pcriod of §
years. For three years, we have fixed
the price. This year, it will be £34 per
ton;, next year, that is 1957, it will
be, £33 and for 1958, it will be £32.
After these three years. for 1959 and
1960, we will fix the prices by mutual
agreement.

Shri Ramachandra Reddi: What
about the local price ?

Shri M. V. Krishnappa: At pre-
sent, this price compares equally with
the local prices in some parts of the
country. Once this rice comes into the
country, the prices in India will col-
lapse and they are bound to come
down. But, at present, they are equal
to these Burma rice prices.

Shri S. S. More: May I know what
the cxpression ‘prices will collapse
means ; whether it will mean......

Mr. Speaker: Does the hon. Mini-
ster mean that the prices will be re-
duced or that they will reach uneco-
nomic levels ?

Shri M. V. Krishnappa: Our ex-
rerience, year before last, has been
this. When we purchased 9 lakhs of
tons of rice from Burma, the prices
were very high here and when once the
Burma ricc started coming in, the
prices gradually came down and col-
lapsed. 1t means that in some parts
the prices had gone too -high and, in
that context, I say they will come to
normal or reasonable levels.
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Shrimati Tarkeshwari Sinha: May
[ know what relation this agreement,
which relates to a period of five years,
will have to the internal production?
Suppose. in a particular year, we have
a very good crop, will Government be
importing from Burma according to
the agreement or keep out the im-
ports ¢

Shri M. V. Krishnappa: Accord-
ing to the present agreement, we have
to import rice for 5 years. As the
House knows. we have decided to
build up a reserve of surplus stock
If internal production is plenty, then,
we can export some of this to other
countries as we have done in the
past. Qur rice, the quality being finer,
always gets double the price of Burma
rice and we can cxport some of our
rice.

Shri Ramachandra Reddi: May I
know whether it will be imported in
the form of paddy or husked rice ?

Shri M. V. Krishnappa: It will be
entirely in the form of rice. partly
boiled and partly raw.

Shri M. S. Gurupadaswamy : Is it
a fact that the internal price of rice
in Burma is lower than the price
charged under this agreement ?

Shri M. V. Krishnappa: No, Sir;
it is not a fact. In Burma, there is no
free market at all. The Agricultural
Marketing Board in Burma has the
monopoly of marketing ricc there
and, at present, rice is selling there at
£36 whereas we will be able to pur-
chase at £34, this year, £33 next year
and £32 the year after that.

Shri V. P. Nayar: 1 want to know
whether any provision has been made
in this agreement stipulating that
Burma, for supplying this rice to
India, will be obliged to take a defi-
nite quantity of dried prawng and, if
so, what is the quantity stipulated and
the price fixed ?

Shri M. V. Krishnappa: The main
idea is that we must also export some-
things to Burma. We are traditional
importers of rice from Burma and
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Burma has been our traditional cus-
tomers for a lot of fish, jute, hand-
loom cloth and textiles. We want to
see that, as far as possible, our bal-
ance of trade—between these two
countries—is kept by the supply of
these prawns and other things.

Shri V. P. Nayar:
was...

My question

Mr. Speaker : Whatever may be the
question, I am proceeding to the next
question.

Shrimati Tarkeshwari Sinha: One
question, Sir.

Mr. Speaker: I am not going to
allow any more questions.

BanNING OF Cow SLAUGHTER

S. N. Q. No. 21. Babu Ramnarayan
Singh : Will the Minister of Food and
Agriculture be pleased to state:

(a). whether the Prime Minister has
given assurance to thc President of
the Bharat Gosewak Samaj that cow
slaughter will be totally banned
throughout the country in the near
futre; and

(b) whether in a meeting the Samaj
has requested the Prime Minister that
an official announcement be made to
this effect on the 24th May, 1956 the
day of the Buddha Jayanti celebra-
tions ; and

(c) if so, whether the announcement
is going to be made ?

The Minister of Agriculture (Dr. P.
S. Deshmukh) : (a) The Prime Mini-
ster has informed us that he has
given no such assurance.

(b) and (c). The Prime Minister is
not aware of this, but he received a
representation from some organisation
on the 22nd May in which the sug-
gestion was made that on the parti-
cular Buddha Jayanti Day, the 24th
May. there should be no slaughter of
cattle in India. The answer was that
this was a matter for the States to
decide and, in any event, it was too
late to issue any such instruction for
the 24th May
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Shri Kamath: It is a fact that in
spite of the constitutional directive—
I refer to article 48 of the Constitu-
tion—that the States shall endeavour
and take steps for prohibiting the
slaughter of cows and calves and other
milch and draught cattle, in many
cities in India, particularly, Bombay,
Kanpur, Calcutta and others. cows,
calves and other milch cattle are be-
ing slaughtered today on a much
larger scale than during the British
regime ?

Dr. P. S. Deshmokh : It is not cor-
rect to say that the slaughter has gone
up and it is also not correct that we
have not taken any steps. It has been
repeatedly discussed on the floor of
this House and the Central Govern-
ment and the State Governments are
concerned about this and they have
taken steps to see that this matter is
tackled properly.

Shri Kamath: The Minister was
pleased to say in answer to the main
question that the States are at liberty
to take whatever action they deem
fit in this matter, if I heard him
aright. Am 1 to understand that the
Government as a whole does not ac-
cept in toro the Prime Minister's view
which he expressed in the House last
April—that is 1955 April and not
April 1956—I was not a member of
the House, but I am reading from
the transcript). (Shri B. S. Murthy :
You were in spirit here.) The Prime
said that day that he was prepared
to resign his Prime Ministership on
this issue, when Seth Govind Das’s
Bill was being discussed. Is the House
to understand that the Government.
as a whole, are not in agreement with
the Prime Minister’s view that what-
ever action the State Governments
may take in this matter of banning
cow slaughter is wrong—as the Pri-
me Minister then said that the action
of the U.P. Government was wrong?

The Prime Minister and Minister

-of External Affairs (Shri Jawaharlal

Nehru) : Is it customary to have a de-
bate in the shape of a supplementary
question? The hon. Member had
made a statement which can be coun-
tered, which I do not think is correct.
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Am 1 expected to answer in a sen-
tence or two or in a speech? Most of
the hon. Members propositions, I do
not think, are organic, what he has
stated especially in regard to me. Am
I to enter into an explanation? First,
the question was about the Buddha
Jayanti day and we have now gone
into the wider sphere of the Constitu-

tion.

Shri Kamath: The Minister said
that the State Governments are at
liberty to take whatever action they
deem fit. In view of the Prime Minis-
ter’s categorical statement last year,
that the U.P. State Government's
action was wrong, in this matter, can
the State Governments take action as
they deem fit ?

Shri Jawaharlal Nehru: I am pre
pared to answer, not today but for
the whole day. I stand by what. I
said. That is the right attitude. But,
how am I to deal with it in answpr
to a supplementary question arising
out of a question to which answer
has been given ?

Mr. Speaker : Both the main ques-
tion and the supplementary questions
are intended to elicit answers to get
facts and not to explain matters of
policy. If any hon. Member wants
to have a discussion on a matter of
policy, that must be taken up on a
resolution and not in a question.
Therefore, it is true that the general
question does not arise out of the
question about Buddha Jayanti. In
regard to part (a), that is, whether the
Prime Minister gave an assurance to
the President of the Bharat Gosewak
Samaj that cow slaughter will be to-
tally banned throughout the country,
the answer was that no such assurance
was given. So. this question does not
arise.

Shri Kamath: On a point of order
Sir. The Minister stated in reply to
part (c) of the question that the State
Governments are at liberty to take
whatever action they like in this mat-
ter, which is a statement of policy.
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Shri Jawaharlal Nehru: The ques-
tion relates to what action should be
taken on a particular day, that is, the
Buddha Jayanti Day; not a wider
question. The answer is that I knew
nothing about it. I got some letter
about a day before that and in effect
1 could do nothing then.

Shri Kamath: The answer covers
a wider ground.

Mr. Speaker: Any answer that is
given must be construed to relate
only to the particular question.

Shri Kamath: The answer itself
does not relate to the particular ques-
tion. How can one construe it?

T TwAreaw fag o @7 S s
& fwar

Mr. Speaker : I gave the hon. Mem-
ber priority. 1 looked at him, but he

allowed Shri Kamath to put the ques-
tion.

wwaTeaw fag o T STy

nTlrf’r @ T |

Mr. Speaker: First of all, I am cal-
ling the hon. Members in order. He
put the question and so I looked at
him. He waived his chance and asked
Shri Kamath to assist him......

Shri Kamath : Not assisting, Sir.
but on his own.

Mr, Speaker: Now he wants to get
up. Anyhow, what is his question?

wry wwmarerae fey ;¥ v ¢ @
fir 18 wE # fegear oo 7 W ag
F1 F q¥A1% FHI0Q @Ot € fF ar Faw
mﬁqw%wzfﬁaﬁmqﬁrﬁm
w et smare faar @ ok o %
sfa gawar wwe &1 @ f5 IR 03
mﬁmi&ﬁwﬁw#m’(
¥ & nraw fafsg w7 faar smd

Mr. Speaker : That has been denied.
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¥t AT ATAATT AT FAY 7 sqT e
gut & ? ag vz &g & av Tew ?
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SHORTAGE OF COAL

S. N. Q. No. 22. (Shri Feroze
Gandhi) : Wil the Minister of Rail-
ways bc pleased to state :

(a) whether it is a fact that non-
availability of coal in Delhi is due to
the failure of Railways to run the re-
quired quota of wagons into Delhi ;

(b) the number of wagons allotted
for Delhi for carrying coal in the pre-
sent quarter ; and

(c) the number of wagons that have
arrived so far?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
to (c). A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix XV, annexure No. 5].

Shri Feroze Gandhi : 1 have not got
the statement.

. Mr. Speaker :" Has it been laid on
the Table ?

Shri L. B. Shastri: It has been laid
on the Table already. However, if
you permit me, I shall read out the
statement, which is very small one.

“The number of wagons allotted
and loaded with coal for Delhi from
January to May, 1956, is as under : -

Month No. of wagons loaded
during the month.
_qury, 1956 2280
ebruary, 1956 2075
March, 1956 2008
April, 1986 2095
May, 1956 (up 1o

15th) 2230
ToraL _GGBB

———n———
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The number of wﬁgons loaded with
coal which arrived in Delhi is the
same as the number loaded.

It will be seen, therefore, that it
will not be correct to say that short-
age of coal in Delhi is due to failure
on the part of Railways.”

Shri Feroze Gandhi: My question
was about the quota allotted to Delhi.
that is, the number of wagons which
have arrived in Delhi during ‘the
period beginning from Ist April on-
wards. According to the information
at my disposal, the coal wagons
which arrived in Delhi on the 31st
March. when the six-monthly period
closed, was 91 short. There was a
short supply of 91 wagons. In the
month of April, against 800 wagons:
to be actual 794, only 617 wagons of
coal arrived in Delhi up to the 22nd
May.

Mr. Speaker: The hon. Member is
giving information,

Shri Feroze Gandhi: What can 1
do? The figures which the hon. Minis-
ter has given do not tally with minc.
Either my figures are right or his.

Shri Gadgil :
suffering.

Whatever it is, we are

Shri Feroze Gandhi: Up to the
22nd May, only 318 wagons arrived
in Delhi. I would like to know if
these figures are right or not.

Shri L. B. Shastri: 1 have read out
the figure of the total number of

‘wagons that were loaded.

Shri Feroze Gandhi: He is talking
of the number of wagons loaded: 1
am talking of the number that arriv-
ed in Delhi.

Shri L. B. Shastri: The figures that
I read out show that a total of 10,688
wagons arrived in Delhi. As regards
April and May; I gave the figures,
that is, 2095 wagons arrived in Delhi
in the month of April, and 2230
wagons up to the 25th May.
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Shri Feroze Gandhi: May I know
the total number of wagons for coal
allotted for the period April 1956 to
September 1956 for Delhi? The six-
monthly period starts from 1st April
and closes on the 31st March.

Shri L. B, Shastri: I have not got
the figures for September, but I have
given the hon. Member the figures for
April and May. As far as I can say,
a minimum target is fixed by the
Production Ministry or by the Coal
Controller for the allotment of .coal
wagons. .

Shri Feroze Gandhi: The figures
which I read out for April and May
were got by me from the Production
Ministry. The Minister made a state-
ment on the floor of the House...

Shri L. B. Shastri: 1 have got my
figures verified from the Production
Ministry.

- The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru) : Figures may be compared
elsewhere and not by taking the time
of the House any more on discussion.

Shri Gadgil : May I know whether
the, normal arrival of coal wagons in
Delhi is kept up, or has there been
shortage in that? That is just the ques-
tion we want to know.

Shri L. B. Shastri: As compared
to last year, the arrival of wagons
has been somewhat less. but for that
the Railway Ministry is not responsi-
ble. We have allotted them the ade-
quate number of wagons, except for
the months of February and March
when the position was somewhat
difficult because of strikes in that
area. But in April and May, the figure
has gone up very high. So, the actual
allotment to consumers is made by
the Production Ministry or the Coal
Controller. whereas we are only res-
ponsible for supplying the number of
wagons asked for.

Shri Feroze Gandhi rose—

Mr. Speaker: I am going to the
next item of business—Papers to be
laid on the Table.

Shri Feroze Gandhi: Cow slaught-
er can take more time. but not this.
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WRITTEN ANSWERS TO QUES-
TIONS

JET AIRCRAFT

#2581, Shri R. P.. Garg: Will the
Minister of Communications bc plea-
sed to state:

" (a) whether Government propose to
operate a 117 seater Jet Aircraft ser-
vice to Europe and US.A.;

(B) if so, when the first service is
proposed to be started:

(c) the speed of the aircraft and the
altitude at which it will fly ; and

(d) the cost of the aircraft of this
model and the number of such air-
crafts Government propose to buy for
thc new service ?

The Minister in Ministry of Com-
munications (Shri Raj Bahaduar): (a)
There is no such proposal at present.

(b) to (d). Do not arise.

RAILWAY LINES IN TRAVANCORE-CO-
CIIN STATE

*2587. Shri Punnoose: Will the
Minister of Railways be pleased to
state ;.

(a) whether Government have re-
ceived any representation from the
Government of Travancore-Cochin
State regarding extension of rail line
from Mattanchery halt and Quilon
via Alleppy ; and

(b) if so. the decision taken there-
on?

The Minister of Railways and

rt (Shri L. B. Shastri): (a)

Yes Sir, for linking Ernakulam or

Cochin with Mavelikkara via Allep-
Py.

(b) Owing to the limited availabili-
ty of funds in the Second Five Year
Plan for the construction of new lines,
this line cannot be considered at pre-
sent.



4445 Wrilten Answers

feelt Wit st T @ dw
e S A

%) tx wiw ¥ 3o wdw geus
& ¥ feeedlt w1 N A &
iy 2R feat ax &'¥aT

F W JF
N WX fead a0 9; WX

(7) TR ¥ foat &« a7 ¥ @
w< feg @ ?

wwTC Fwrera | ot (ot Tror )
() g & 3o o, QAN aF
 wafy # feeet-oft R W7 Ew
qfeqy (circuit) @@ & @ww gon
qr |

(w) wramus Has wiwe Erif
2w P s R

() 7€ g=aT Y Jueey A § A7
& oy uxfag &r 1

AGRICULTURAL LOANS TO MANIPUR

*2594, Shri Rishang Keishing : Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Government of India have sanctioned
annually an amount of Rs. 3 lakhs
for Manipur State during the past
three years for long and medium term
agricultural loans ;

(b) whether it is alsoa fact that
the Government of Manipur, surrend-
ered the entire amount mentioned
above every year; and

(c) if so. the reason therefor ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). Yes.
Sir.

(c) The State Government could
not complete the necessary formalities
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during 1955-56 although the loan was
sanctioned in June, 1955. In 1953-54
and 1954-55, the loan was sanctioned
late.

AIR AGREEMENT WITH UK.

#2595, Shrimati Tarkeshwari Sinha:
Will the Minister of Communications
be pleased to state :

(a) whether it is a fact that a high
power Indian delegation went to UK.
to review the operation of Air Service
between India and UK.

(b) whether they have arrived at
certain agreements ; and

(c) if so, the nature thereof ?

The Minister in the Ministry of
Communications (Shri Raj Baha-
dur) : (a) to (c). A review under the
Air Transport Agreement between
India and UK. was held in London
recently. The Indian and the UK.
Delegations came to certain conclu-
sions which have been submitted to
the respective Governments for con-
firmation. It will not be in the public
interest at this stage to make any
statement in regard to the conclusions
reached as they are being examined
by Government.

EARTH'S OUTBR SPACB

*2595.A. Shri S. V. Ramaswamy :
Will the Minister of Communications
be pleased to state :

(a) the provision in the International
Civil Aviation Convention regarding
sovereignty over air space above the
territory of each nation ; and

(b) how this is affected by fast-
moving planes, rockets, ballistic mis-
siles etc., which traverse through
earth’s outer space ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Article | of the Convention on
International Civil Aviation makes
the following provision :—

“SOVEREIGNTY : The con-
tracting States recognise that
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every State has complete and ex-
clusive sovercignty gver the air-
space above its territory.”

(b) 1 lay on the Table of the Lok
Sabha a copy of the Press Release
made by the International Civil Avia-
tion Organisation on the 4th April,
1956, relevant to “outer-space”. [See
Appendix XV, annexure No. 6].

DeLHI IMPROVEMENT TRUST

%2596, Shri A. K. Gopalan: Will
the Minister of Health be pleased to
state :

(a) whether Government have re-
ceived representations to the effect
that plots of lands allotted by the
Delhi Improvement Trust in Motia
Khan Dump area have not been occu-
pied by allottees ;

(b) if so, the number of such cases ;
and

(c) the action taken thereon?

The Minister without Portfolio (Shri
V. K. Krishna Menon): (a) Govern-
ment of India have not received any
such representation.

(b) and (c). Do not arise.

RAIKUMARI SPORTS COACHING SCHEME

*2597. Dr. Rama Rao: Will the
Minister of Health be pleased to
state :

(a) the extent and nature of assist-
ance given to the Andhra State under
the Rajkumari Sports Coaching Sche-
me, in the year 1955-56 ; and

(b) the assistance proposed for
1956-57 7
The Deputy Minister of Health

(Shrimati Chandrasekhar): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. [See Appendix XV,
annexure No. 7].

Misuse OF ALARM CHAINS ON RaIL-
WAYS .

*2598. Shri K. C, Jena: Will the
Minister of Railways be pleased to

. .
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state the steps Government are taking
or pose to take to lessen illegal
chain pulling on Railways ?

The Minister of Railways and
Transport (Shri L. B. Shastri): A
Statement is laid on the Table of the
Lok Sabha. [See Appendix XV, an-
nexure No. 8]

NATIONAL HIGHWAYS

%2599, Dr. J. N. Parekh: Will the
Minister of Transport be pleased to
state :

(a) the progress of National High-
ways in Saurashtra with particular re-
Eielrence to the road connecting Kun-

a,

(b) the amount earmarked for the
purpose during the current year ; and

(c) when the whole scheme is likely
to be completed ?

The Minister of Railways and
Transport (Shri L. B. Shastrl): (a)
statement is laid on the Table of the
Lok Sabha. [See Appendix XV, an-
nexure No. 9].

(b) Rs. 12.50 lakhs.

(c) during the course of the current
Five Year Plan period.

BENEDIH CoAL MINE ACCIDENT

*2600, Shri P. C. Bose: Will the
Minister of Labour be pleased to
state :

(a) whether it is a fact that two
persons were killed by the fall of
roof coal while digging coal in
Benedih Coal Mine at Giridih on the
11th May, 1956 :

(b) if so, the fact and circumstances
of the accident : and

(c) the precautionery ‘measures
taken to prevent the recurrence of
such incidents ?

The Dep Minister of Labowr
(Shri Abid Ali): (a) No.

(b) and (c). Do not arise.



4449 Written Answers

Farmers' ForuMm

“2601 Thakur Jugal Kishore Sinha:
* | Shri Deogam :

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Starred Question
No. 1799 on the 27th April, 1956 and
lay a statement on the Table of the
Sabha showing the break-up of
different items on which the grant of
Indian Council of Agricultural Re-
search has been utilized by the Far-
mers’ Forum ?

The Minister of Agriculture (Dr. P,
S. Deshmukh): Although audited
Statement of Accounts of the Far-
mers’ Forum are awaited by the
Indian Council of Agricultural Re-
search, the information made availa-
ble by the Secretay of the Forum is
plat:t:c%J on the Table of the Lok Sabha.
[See Appendix XV, annexure No. 10].

Kuanpwa-HINGOLT RAILWAY LINE

*2602. Mulla Abdullabhai: Will
the Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 556 on the 6th Septcm-
ber. 1954 and state :

(a) the progress made so far in the
construction of Khandwa-Hingoli Rail-
way line : and

(b) when the work is expected to
be ‘completed ?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
The overall progress so far made on
this construction is 10%. :

(b) By about April 1959,

BUFFALO-BREEDING FARM

*2603. Shri Madiah Gowda: Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether Goverm}'mnt ropose to
start any experimental Buffalo-breed.
ing Farm during the Second Five Year
Plan period ; and

(b) if so. what will be its estimated
cost ?

The Minister of Agricultare (Dr. P.
S. Deshmukh) : (a) No.

(b) Does not arise.
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ATTEMPTED DERAILMENT OF JANATA
: JFEXPRESS

*2604. Shri Dabhi : Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that in the
last week of January, 1956 an attempt
was reported to have been made to
derail the Janata Express (Western
Railway, Broad Gauge Section) be-
tween Pardi and Udvada Stations

(b) if so. whether the Railway
police has registered a complaint un-
der Section 126 of the Indian Rail-
ways Act; and

(c) if the answers to parts (a) and
(b) above be in the affirmative, what
is the real position in the matter ?.

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
At about 025 hours on 22-2-1956
(and not in thc last week of January
1956, as stated in the Question), while
No. 305 Down Janata Express was
on the run between Udvada and Pardi
stations on the Bombay Central-Surat,
Broad Gauge Section of the Western
Railway, the driver of the train heard
the noise of an iron piece coming in
contact with his engine wheels and
stopped the train at mile 116/18.

(b) Yes.

(c) The Railway Police, Bulsar, who
registcred the case have closed it as
undetected. According to them this
was a case of mischief by some mis-
creants.
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FREIGHTER TRAFFIC BETWEEN INDIA
AND UK.

*2610. Shrimati Tarkeshwari Sinha :
Will the Minister of Communications
be pleased to state :

(a) whether it is a fact that at pre-
sent, for the freighter traffic between
India and UK. only the UK. has
been running services ; and

(b) if so, whether Government pro-
pose to arrange for the equal share of
freighter traffic between the two coun-
tries ?

The Minister in the of
Communications (Shri RIBI'WBMH) H
(a) Yes, Sir.
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(b) The operation of freighter ser-
vices between India and UK. was
one of the items for discussion bet-
ween the Indian and the UK. Dele-
gations which met in London recently
to review the India-UK. Air Trans-

Agreement, The conclusions ar-
rived at between the two Delegations
are under consideration of the two
Governments.

TRACTORISATION OF LAND

*2611. Shri Kamath : Will the Mini-
ster of Food and be
pleased to refer to the reply given to
supplementaries raised on Starred
Question No. 2224 on the 15th May,
1956 and state :

(a) which State Governments levy

interest on land tractorization charges .

or arrears thereof ; and

(b) which States do not levy such
interests?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) and (b). Ac-
cording to information available with
the Ministry of Food and Agri-
culture, Bhopal Government is not
charging any interest from the culti-
vators on the tractorisation charges
or the arrears thereof. Madhya Pra-
desh Government charges such interst.
Information about the other States
is being collected and will be placed
on the Table of the Lok Sabha when
received.

DELHI IMPROVEMENT TRUST

*2613. Shri T. B. Vittal Rao: Will
the Minister of Health be pleased to
state :

(a) whether Government have been
receiving periodical reports of the
working of the Delhi Improvement
Trust ;. and

(b) if so, whether a copy of the re-
ports for 1954-55 will be placed on
the Table of the Sabha ? .

The Minister without Portfolio (Shri
V. K. Krishna Menon): (a) Yes.

(b) A copy of the report for the
year 1954-55 is placed on the Table
of the Lok Sabha. [Placed in the
Library. See No. $—199/56).
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INDIAN MEDICAL ASSOCIATION

Shri M. D. Joshi :
2614 { :
Shri H. N. Mukerjee :

Will the Minister of Health bhe
pleased to state:

(a) whether the Indian Medical
Association had advised the Govern-
ment of India against the construc-
tion of one-room tenements, for the
promotion of better health and the
prevention of diseases ;

(b) whether Government have agre-
ed to the above suggestion ;

(c) if not, whether Government are
proceeding with the construction of
one-room tenements as before ;

(d) what other suggestions were
made by the Indian Medical Associa-
tion ; and

(e) which of them have been decid-
ed to be acted upon?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.

(b) No.

(c) Yes.

(d) and (e). A statement is laid on
the Table of the Lok Sabha. [See Ap-
pendix XV, annexure No. 13].

FooDGRAINS DEPOT AT KASU BEGU

*2615. Dr. Rama Rao: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the employees of food-
grains depot at Kasu Begu near Fe-
rozepore have not received their sala-
ries for the months of March and
April 1956 ; and '

(b) whether it is also a fact that
the Government of Punjab have in-
formed them that they should get
their salaries from the Central Gov-
ernment ?

The Minister of Agriculture Dr.
P. S. Deshmukh);: (a) and (b). The
Central Storage Depot at Kasu Begu
1s managed by the Government of
Punjab on behalf of the Central Gov-
ernment. According to the terms of
Agreement, all expenditure including
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pay of the staff employed by the State
Government for this work is initially
incurred by the State Government and
reimbursed later by the Central Gov-
ernment. The payment of salaries to
the employees of the Depot is thus
the responsibility of the State Gov-
ernment, and the question of Govern-
ment of India paying the salaries
directly does not arise.

Government of India are not aware
whether pay of the employees at this
Depot for the months of March and
April 1956 was paid or not; or whe-
ther they were informed by the State
Government that they would get their
pay from the Central Government.
Necessary information is being called
for from the State Government.

TELEPHONE INDUSTRIES

*2616. Mulla Abdullabhai: Will
the Minister of Communications be
pleased to state :

(a) the names of the Telephone In-
dustries in India having foreign fin-
ancial interest ; and

(b) the extent of financial interest
in them ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Indian Telephone Industries Pri-
vate Ltd., Bangalore.

(b) About 2:5 per cent in the paid-
up share capital of Rs. 4 crores.
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HEAT-WAVE

*2617-A Shri Kamath: Will the
Minister of Communications be pleas-
ed to state :

(a) whether the phenomenon of the
current heat-wave in certain parts of
the country has been investigated by
oua meteorologists and scientists ;
an

(b) if so, results thereof ?

The Minister in the Ministry of
Communications (Shri Raj Bhadur):
(a) Yes, Sir.

(b) The heat-wave was due to the
absence of a kind of cyclonic system
known as ‘“western disturbances”,
which travel from west to east across
and beyond the northern parts of the
country and which, by causing thun-
dershowers and bringing in relatively
colder air in their rear, generally
cause fall in temperatures. In the
absence of these “Western distur-
bances”, the air has a tendency to
stagnate somewhat and get warmer
and warmer progressively, Heat-waves
such as have been experienced this
summer are not unprecedented as re-
cords show that similar and even more
severe heat-waves have ocurred in
one or the other part of India in many
years in the past.
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WILLINGDON HOSPITAL

*2620. Shri Velayudhan: Will the
Minister of Health be pleased to
state :

(a) the number of Doctors work-
ing in the Willingdon Hospital and
Nursing Home ;

(b) the number of dentists among
them : and

(c) the average number of patients
being attended daily by the Dental
Surgeons ?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) 38 in-
cluding 20 doctors of the Contribu-
tory Health Service Scheme.

(b) Three, all under the Contribu-
tory Health Service Scheme. One of
them, who is for the mobile dental
van, was appointed only on the 17th
May, 1956.

(c) 36.

SwanNG RaiLway COLLIBRY

*2710. Shri T. B. Vittal Rao : Will
the Minister of Labour be pleased to
state

(a) whether any prosecution has
been launched against the managers
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held responsible by the Court of In-
quiry fogo?hc accident in the Swang
Railway Colliery ;

(b) if so, the result of the prosecu-
tion; and -

(c) if not, the reasons for the de-
lay ?

The Deputy Minister of Labour

(Shri Abid Ali): (a) No. .
(b) Does not arise.
(c) It was decided to proceed

against the Agent and Manager of
the Swang Railway Colliery under
provisions of regulation 48 of the
Indian Coal Mines Regulations 1926.
A Court of Inquiry has already been
set up for the purpose.

WARE HOUSING FACILITIES IN
ASSAM

*2711. Shri K. P. Tripathi : Will the
Minister of Communications be pleas-
ed to state whether there is any pro-
posal under consideration to eliminate
port to port clause for bulk rates by
providing warehouses in city offices ?

The Minister in the Ministry eof’
Communicatious (Shri Raj Bahadur) :
There is no such proposal at present.

RaLwaYy SERVICE COMMISSION

*2712. Shri Ramananda Das: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that 35 posts
for apprentice mechanics were reserv-
ed for Scheduled Castes candidates in
the Eastern Railways under the Rail-
way Service Commission ;

(b) the number of Scheduled Castes
applicants for these posts ;

(c) the number of Scheduled Castes
who appeared in written examinatien

and then in viva voce tests in April,
1956 ; and

(d) the number actually selected ?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
No. Sir. Only 30 posts were reserved
for Scheduled Castes.
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(®) 103.
(c) 35.
(@) 21.

TELEGRAPHIC FACILITIES IN ORISSA

#2713, Shri Sanganna: Will the
Minister of Communications be

pleased to state :

(a) whether Government are aware
that the Telegraphic arrangements in
Orissa State for the present are inade-
quate and far below the public de-
mand ; and

(b) if so, the reaction of the Gov-
ernment to it ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b). During the last eight
years. the number of tclegraph offices
has been increased from 86 to 170, an
increase of 100%. Proposals- have al-
ready been sanctioned for 125 more
offices.

AUSTRALIAN EXPERTS’ REPORT ON
IRRIGATION PROBLEMS

Shri Gidwani :
'm"{snri Bibbuti Mishra :
Will the Minister of Food and agri-
culture be pleased to state:

(a) Whether Shri J. G. Beale, an
Irrigation Expert of Australia, has
communicated his views regarding the
Irrigation problems to Governments ;

(b) the suggestions made by him ;
and

(c) whether Government have consi-
dered them ?

The Minister of Agriculture (Dr. P.
S. Deshmukh) : (a) Shri J. G. Beale
gave a general survey of the irriga-
tion system adopted in Australia for
irrigating pasture lands.

(b) He cxplained that in Australia
available water resources are conserv-
ed by (i) a system of collecting rain
water etc. by constructing a series of
bunds and tanks in the catchment
areas; (ii) use of a compound availa-
ble in pellot form to raise a film over
the surface of water to minimise loss
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by evaporation; (iii) by use of a plas-
tic sheeting which is embedded 6 in-
ches below the bottom of a tank to
reduce loss by seepage; and (iv) by
adopting sprinkler type of irrigation.

(c) They are under consideration.

EMPLOYMENT EXCHANGES

*271S. Shri R. P. Garg: Will the
Minister of Labour be pleased to
state :

(a) the number of vacancies notified
to the Employment Exchanges by the
public and private sectors scparately
during the year 1955; and

(b) the number of placements offer-
ed to displaced persons during the
same year ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The re-
quired information is placed on the
Table of the Lok Sabha. [See Appen-
dix XV, annexure No. 15]. -
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DEeLHI IMPROVEMENT TRUST

*2717. Shri A. K. Gopalan: Will
the Minister of Health be pleased te
state :

(a) whether any powers have beea
delegated or vested with Delhi State
Government to deal with the Dehi
Improvement Trust ;

(b) if so, the nature thereof ;

(c) whether it is a fact that irregu-
lar practices have been alleged er
found in the working of the Delhi
Improvement Trust ; :

(d) if so, the nature thereof ; and
(e) the action taken thcrc_on ?
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The Minister without Portiolio
(Shri V. K. Krishna Menon) : (2) and
(b). The Delhi State Government ex-
ercise all powers to deal with the
Delhi Improvement Trust except that
a prior reference to the Government
of India shall be made in rcga_ard'to
matters concerning the constitution
and composition of the D.IT., ap-
pointments, removal. tenure and other
conditions of service of members of
the Trust, sanction or modification of
improvement schemes, and the con-
stitution appointment and removal of
members of the D.L.T. Tribunal.

(c) to (e). A few complaints of in-
efficiency and corruption against cer-
tain Trust employees were received by
the Government of India and passed
on for necessary action to the Chief
Commissioner, Delhi, who is the com-
petent authority to deal with such
matters.

TRAIN ACCIDENT

*2718. Shri Ram Dass: Will the
Minister of Railways be pleased to
state :

(a) whether a collision took place
at Cholang near Tanda Urmur in
Hoshiarpur district on the Jullundhur-
Mukerian Railway line on the 14th
May, 1956, when a bullock cart was
smashed with all its occupants ; and

(b) the circumstances under which
it took place ?

The Minister of Railways and
Transport (Shri L. B, Shastri) : (a) and
(b). A statement is laid on the Table
of the House. [See Appendix XV,
annexure No. 16].

TourisMm

#2719. Shri Hem Raj : Will the Mi-
nister of Transport be pleased to re-
fer to the reply given to Starred Ques-
tion No. 1627 on the 9th September
1955 and state :

(a) whether the schemes for the de-
volopment of Tourism in Punjab sub-
mitted by the Punjab Government
have been approved ; and

(b) if so, the amount proposed to

be spent on them during the Second
Five Year Plan period ?
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The Minister of Railways and
Transport (Shri L. B. Shastri) : (a) and
(b). Schemes for the development of
tourism in the Punjab as well as those
of other States are being considered
as part of the Second Five Year Plan
for the development of tourism. The
details of the Plan are being finalised.

GrAND TRUNK EXPRESS

%2720. Mulla Abdullabhai: Will
the Minister of Railways be pleased
to state : -

(a) the number of days on which
Grand Trunk Express 15 Up and 16
Down reached late at Nagpur and
Delhi Stations during the months of
January, 1956 and April, 1956 ; and

(b) the efforts made for right time
arrivals and departures of the train ?

The Minister of Railways and
Transport (Shri L. B. Shastri) : (a) and
(b). A statement is laid on the Table
of the Lok Sabha. (See Appendix
XV, annexure No. 17.)

FOODGRAINS

*2721. Shri H. N. Mukherjee : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether he stated recently in
Lok Sabha that Government would
not purchase wheat and rice for the
Government of Jammu and Kashmir
and for the Defence Ministry on ten-
der basis, with a view to checking a
rise in foodgrains prices and would
meet their demand from reserve stock:

(b) whether his attention has beex
drawn to a tender notice in the “Tri-
bune”, dated the 2nd May, 1956, in
the name of the Jammu and Kashmir
Government, inviting tenders for sup-
ply of wheat ; and

(c) if so, whether any steps have
been taken to correct the anomaly ?

“e Mini’ter ﬂf A‘ricum (n'o Pt
S. Deshmukh): (a) Yes. Sir. It has
been stated that no further purchases
of rice and wheat will be made from

internal markets on Government ac-
count,
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(b) and (c). Yes Sir. The Jaminu &
Kashmir Government have since can-
celled the tenders. The wheat requir-
ed by the State will be supplied out
of Central Reserve Stocks.

PASSENGER AMENITIES

*2722, Shri Deogam: Will the
Minister of Railways be pleased to
state :

(a) whether Government are aware
that the vegetable growers within
twenty miles around Jamshedpur find
it difficult to get into the passenger
trains with their garden produce for
marketing them in the daily market
of Jamshedpur on account of over-
crowding ; and

(b) if so, the steps that are contem-
plated to give amenities to them as
the vegetables are perishable ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) :
complaint has been received on this
specific point. However, out of 3
trains which conveniently serve the
vegetable growers, one train viz. No.
323, Howrah-Nagpur Passenger, is
known to be overcrowded.

. (b) As soon as adequate stock and
line capacity become available, the
question of running an additional
train will be considered.
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HOMOEOPATHY

*2724. Shri S. C. Samanta : Will the
Minister of Health be pleased to
state whether any programme has been
chalked out for the development,
training etc. of the system of treat-
ment on Homoeopathy during the
Second Five Year Plan?

The Minister without Portfolio (Shri
V. K. 'Krishna Menon) : Yes. During
the Second Five Year Plan period it
is proposed to grant financial assis-
tance for the establishment of research
beds. for the upgrading of Homoeo-
pathic Colleges and for the prepara-
tion of a Homoeopathic Pharmaco-
poeia.

OVERCROWDING IN TRAINS

*2725, Shri M. D, Joshi : Will the
Minister of Railways be pleased to
state :

(a) whether Government are aware
that excessively heavy rush of passen-
ger traffic prevails on the Kolhapur-
Poona Janata Express especially dur-
ing monsoon—from June to October;

(b) whether the present Janata Ex-
press consisting of only 4 or 5 bogies
is found quite madcguate to cope wjth
the heavy rush ; an '

(c) if So, whether Government Pro-
pose to augment the Janata Express
and make it a full train of 10 to 12
bogies ?

The Minister of Railways and
Transport (Shri L. B. Shastri) : (a) to
(c). A statement is laid on the Table
of the Lok Sabha. [See Appendix
XV, annexure No. 18].

3
= o
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CO-OPERATIVE FARMING

#2726, Shri Wodeyar: Will the Mi-
pister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 887 on the
11th April, 1956 and state :

(a) the names of States in which
Co-operative farming centres 1s In
vogue during 1955-56 ; and

(b) whether Government will offer

grants to States which wish to em-
bark on this programme now ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) A statement giv-
ing the required information is placed
on the Table of the Lok Sabha. [See
Appendix XV. annexure No. 19].

" (b) Yes. Sir.

CATERING ON RAILWAYS

*2727. Shri B. S. Murthy : Will the
Minister of Railways be pleased to
refer to reply given to Starred Ques-
tion No. 2326 on 18th May, 1956 and
state :

(a) the number of contracts termi-
nated as result of sub-letting in Wes-
tern, Northern and Central Railways ;

(b) whether any damages have been
claimed from the contractors and
vice versa, and

(c) the number of such contracts
given to the sub-lettees ?

The Minister of Railways and
Trans rt (Shri L. B. Shastri) : (a) to
(c). The information is being collected
and will be ﬁlaced on the Table of
the Lok Sabha.
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RAILWAY EMPLOYEES

#2729, Shri Kamath: Will the Mi-
nister of Railways be pleased to
state:

(a) whether it is a fact that demons-
trations took place in October 1955 on
the Eastern and South-Eastern Rail-
ways, as a result of Government’s re-
fusal to grant additional holidays to
the Head Office staff of the two Rail-
ways ; and

(b) if so, under what circumstances
the additional holidays were granted
by Government ?

The Minister of Railways and

rt (Shri L. B. Shastri): (a)

Yes, in connection with demands for

a continuous spell of Puja holidays

for 11 days from 21-10-1955 and for
the grant of a Puja advance.

(b) The General Manager Eastern
Railway had previously agreed to the
grant of additional holidays and he
was permitted to work to the decision
taken by him and that order was
made applicable to the South Eastern
Railway also.

TRAINING OF OVERSEBRS

*2730. Shri Ram Saran: Will the
Minister of Labour be pleased to
state :

(a) whether it is a fact that the
Ministry of Labour decided more than
a year ago to revive training facilities
for overseers at the D.G.R.E. Centres
butfhave not been able to start classes
so far;

(b) if so, the reasons therefor ; and
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(c) whether in view of a demand of
a large number of overseers for the
Second Five Year Plan Government
are considering to expand the train-

ing facilities for them at D.G.R.E.
Centres ? -
The Deputy Minister of Labour

(Shri Abid AH) : (a) and (b). Training
of overseers was revived in 1955;

(c) Expansion programmes will be
decided on the basis of the proposals
which the State Governments may
formulate.

Stupy GrOUP ON TRANSPORT

*2731. Shri Sanganna: Will the
Minister of Transport be pleased to
state:

(a) whether the report made by the
Study Group on Transport appointed
by the Government of India is under
the consideration of Government for
implementation ; and

(b) if so, with what results ?

The Minister of Railways and
Transport (Shri L. B. Shastri) : (a) and
{b). A statement summarising the prin-
cipal recommendations of the Study
Group and indicating the action taken
on each of them is laid on the Table
of the House. [See Appendix, XV,
annexure No. 20].
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L.ﬁ':-: RUNNING OF TRAINS ON
CENTRAL RAILWAY

*273S. Shri M. D. Joshi: Will the
Minister of Railways be pleased to
state :

(a) whether Government are aware
of the great unpunctuality prevailing
in local trains running on the Central
Railway in Bombay ;

(b) if so, the reasons therefor ; and

(c) when strict regularity and punc-
tua'l?ity of local trains will be enforc-
ed

The Minister of Railways and

(Shri L. B, Shastri) : (a) to

(c). A statement is laid on the Table

of House. [See Appendix XV, an-
nexure No. 21].
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ASSISTANT COMPLAINTS OFFICERS

*2737. Shri Kamath: Will the
Minister of Communications be pleas-
ed to state:

(a) When posts of Assistant Com-
plaints Officers in the P & T Com-
plaints Organisation were sanctioned ;

(b) the minimum qualifications pre-
scribed for the aforementioned posts ;

(c) whether the posts were adver-
tised ; and

(d) if not, the reasons therefor ?
The Minister in the Ministry of

Communications (Shri Raj Bahadur) :
(a) 1-3-1948.

(b) A University degree.

(c) No.

(d) The posts were ex-cadre posts
sanctioned for a limited period.

SpeciAL Post OFFICES

*2738. Shri Sanganna: Will the
Minister of Communications be plea-
sed to state:

(a) whether Special Post Offices
with Savings Bank facilities have been
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opened in the National Extension Ser-
vice Blocks and Community Projects
areas of each State to intensify the
National Small Savings Schemes ; and

(b) if so, their number ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b). Opening of Post Offices in
National Extension Scheme Blocks
and Community Projects areas is
given priority but vesting these offices
with Savings Bank powers depends
upon whether

(i) a suitable and financially sound
Branch Postmaster is available ;

(ii) suitable arrangements for - safe
custody of cash and its remittance
to and from the Post Office exist ;

(iii) the office is permanent ; and

(ivl) there is a demand for the faci-
ity.

No special post offices with Savings
Bank facilities as such have been
opend in the National Extension Ser-
vice Blocks or Community Project
Areas.

MADRAS-RANGOON PASSENGER
STEAMER SERVICE

#2739. Shri Kamath : Will the Mi-
nister of Transport be pleased to state :

(a) whether it is a fact that the
Madras-Rangoon Steamer (passenger)
al;;?gce was suspended in November,

(b) whether it is a fact that it has
not yet been resumed ; and

(c) if so, the reasons therefor 7

The Minister. of Railways and
Thnqlort (Shri L. B, Shastri) : (a) and
(b). Yes Sir.

(c) The M. V. “Sonavati” which
was expected to resume the service
by the end of March 1956 has since
been declared to be unsuitable and
unsafe by the Government of India’s
Technical Officers for operation on
this run. The service could not there-
fore be resumed with this vessel. It
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has not also been possible to miake
any alternative arrangements for run-
ning this service in spite of the best
efforts of Government. The question
of making long term arrangements is
however under the active considera-
tion of the Government.
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CATERING ON GRAND TRUNK EXPRESS

2416. Shri Kamath : Will the Mini-
ster of Railways be pleased to state:

{a) whether it is a fact that aerat-
ed waters are no longer carried on
the Grand Trunk Express, since the
catering in the Dining Car was
departmentalised towards the end of
April, 1956 ;

(b) if so, the reasons therefor ;

(¢) whether Government are aware
of the enormous discomfort and
inconvenience caused to' travellers
thereby ; and

(d) if so, the action proposed to be
taken in the matter ?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a)
Aerated wasters were not available in
the Dining Cars on the G.T. Express
from 23-4-56, when the service was
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taken over for departmental working,
to 15-5-56; but from 16-5-56 their sale
has been arranged.

(b) The service had to be taken
over for departmental working at
short notice on 23-4-56 when the
contractors’ petition for stay order
was dismissed by the Supreme Court
and the arrangements for supply of
aerated waters took some time to be
finalised.

(c) This might have caused some in-
convenience to the passengers, but
there are adequate arrangements made
for the supply of aerated waters at all
stations between Delhi and Bezwada
where the G.T. Express trains are
scheduled to halt.

(d) Does not arise.
JuBBULPORE-ITARST RAILWAY LINE

2417. Shri Kamath : Will the Mi-
nister of Railways be pleased to
state:

(a) whether Government propose
to double the track on the Jubbul-
pore-Itarsi Section of the Central
Railway during the Second Five Year
Plan period ; and

(b) if so, the details of the phased
programme ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) : (a) A pro-
posal for the partial doubling of this
section is under examination.

(b) Does not arise,

CoTTON

2418, Shri Eswara Reddi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount of loans and
grants under the scheme for increased
producuon of cotton, sanctioned to
Andhra State during 1955-56 and pro-
posed to be sanctioned for 1956-57;

(b) whether the grants and loans
for the year 1955-56 have been fully
utilised ; and )

(c) if not, the reasons therefor ?

The Minister of Agricalture (Dr. P.
S. Deshmukh) : (2) Loans amounting
to Rs. 1 lakh and a grant of
Rs. 59,242 were sanctioned to the
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Andhra Government during 1955-56.
A grant of Rs. 41,190 is proposed to
be sanctioned dufingI 1956-57. No
loan during 1956-57 has been asked
for.

(b) Information is being collected
from the State Government and will
be placed on the Table of the Lok
Sabl!fa.on receipt.

(c) Does not arise.
DeLHI IMPROVEMENT TRUST

2419 Shri V. Missir:
- Shri Ramji Verma :
Will the Minister of Health be
pleased to state :

(a) whether it is a fact that suit-
able lanes have not been provided by
the Delhi Improvement Trust in the
area bounded by New Rohtak Road
l;{ld Delhi Sarai Rohilla Station

oad ;

(b) whether the houses in the
aforesaid area, especially the lane
containing Chandiwala Quarters have
been built in the recent years to cover
the area meant for the street; and

(c) when and what steps do Gov-
ernment propose to take to remove
the encroachment on lanes referred
to above ?

The Minister without Portfolio (Shri
V. K. Krishna Menon) : (a) The Delhi
Improvement Trust did not execute
any scheme in the area bounded by
New Rohtak Road and Delhi Sarai
Rohilla Station Road.

(b) and (c). No information is avail-
able. As no lay-out has been prepar-
ed for the area, the question of any
houses coming in an area meant for,
a street does not arise,
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INTEGRAL CoACH FACTORY, PERAM-
BUR

2421, Shri Madiah Gowda: Will
the Minister of Railways be pleased
to state :

(a) the number of persons under-
going training in the Integral Coach
Factory, Perambur ;

(b) the number among them who
belong to Madras and to each of the
neighbouring States of Madras ;

(c) the qualifications needed for
selection ; and

(d) who selects these trainees ?

The Minister of Railways and Tra-
nsport (Shir L. B. Shastri): (a) lm-
prover Chargemen 27; Trade Appre-
tices ; 725. Total : 752.

(b) This information is not availa-
ble as the relevant statistics are not
maintained.

(¢) Improver Chargemen—B. E,.
(Mechanical) with two years practical
experience or L.M.E. with three years
practical experience in a good reputa-
ble Engineering Firm or Railway
Workshop ; or Matriculates who have
undergone an apprenticeship course
in a leading Engineering Firm or
Railway Workshops and have experi-
ence for at least three years in super-
visory capacity or those with at least
eigl;t years practical experience in the
trade.
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Trade Apprentices, Fitters and Ma-
chinists—Wassed IV Form or equiva-
lent examination (i.e., two standards
below Matriculation) and must have
successfully completed the 18 months’
training course in a Government or
Govt. recognised Industrial Training
School.

or

have completed at least three years of
a course of apprenticeship in a well-
known Engineering Firm.

or .

completed at least 2 years in the
LME., LAE. or equivalent full
time course or 3 years in the LM.E.,
L.A.E. or equivalent part-time course.

Trade Apprentice Welder—Passed
V Form i.e. two years below matri-
culation but candidates passed III
form may be taken as an exception
and must have successfully completed
the 18 months’ training course in the
following trade in a Government or
Government recognised Industrial
Training School ;

Welder (Gas and Electric).

or

have completed at least 3 years of a
course of apprenticeship in a well-
known Engineering Firm in the Wel-
der’s trade.

or

have completed at least 2 years in the
LM.E., LAE. LEE. or equivalent
full time course or 3 years in the
L.ME., LAE., LEE. or equivalent
part-time course.

or

completed the Indian Oxygen &
Acetylene Company’s course at Cal-
cutta in Gas and Electric Welding
and put in at least one year's practi-
cal experience.

(d) Improver Chargemen—The
Railway Service Commission, Madras.

Trade Apperntices—A Selection
Committee set up by the Chief Ad-
ministrative Ompoer of the Integral
Coach Factory.
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TEA GARDEN LanoUR
2422, Shri Sanganna: Will the Mi-

" nister of Labour be pleased to state :

(a) whether recruitment of Labour
is made from Orissa for the Assam
Tea gardens every year ;

(b) if so, the strength of labour
recruited in each year from Orissa /for
the years 1953, 1954 and 1955; and

(c) the number of labourers repat-
riated during each of the above years?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) 1953 —_ 760
1954 —_ 329
1955 —_— 7433
c) 1953 Seperate informa-
(' tion for Orissa not
1954 available.

1955 - 4892
Co-0PERATIVES UNDER FIRST FIVE
YEAR PLAN
2422-A. Shri Deogam: Will the

Minister of Food and Agrlcultnre be
pleased to state :

{a) number of organised Co-opera-
tives set-up with their location, during
the First. Five Year Plan period as
envisaged in para 23, chapter 37 of
the plan; and '

(b) the details of work done by
these Co-operatives for the uplift of
the tribals ?

The Minister of culture (Dr.
P. S. Deshmokh): (a) and (b). The
material is being collected and will be
placed on the Table of the Lok Sabha
as soon as it is received from all the
State Governments.

FooDp POSITION IN ORISSA

2423, Shri : Will the Mi-
nister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that a meet-
ing of representatives of the Govern-
ment of Orissa and of the Union
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NaTiONAL HIGHWAYS

2431, Shri K. C. Jena : Will the Mi-
nister of Transport he pleased to
state .

(a) the names of the Highway
Works which were sanctioned and
have not been yet taken up for execu-
tion during 1955-56 in Orissa ;

(b) if so, the reasons thereof ; and

(c) whether there are anﬁ High-
way Works which are still under
execution in that State ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri): (a) A
list of such works is laid on the Table.
[See Appendix XV, annexure No. 23].

(b) Before taking up bridge works,
tenders have to be invited and it
usually takes some time to select the
most suitable tenderer. No progress
has been made on works shown at
Serial Nos. 1 and 3 of the list as they
were sanctioned only towards the end
of 1955.

(c) Yes, 23 works estimated to cost
Rs. 82,56 lakhs are in progress.

Bus STaNDs

2432 Thakur Jugal Kishore Sinha:
*\ Shri Deogam :

Will the Minister of Transport be
leased to state the steps that are

ing taken to co-ordinate the rail and
road services by allowing the bus
stands to be as near as possible to the
railways stations for the bus service
of certain routes ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri): As the
location of bus stands is a matter
which concerns the State Govern-
ments solely the Government of India
has no information on the subject.

TuUBB-WELLS IN: KARNAL FARM

2433. Shri Madialkr Gowda: Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether a sanction for comple-
tion of three tube-wells in the cattle-
cum-Dairy Farm at Karnal was given
in 1948 ;
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(b) if so. the amount sanctioned for
the purpose ;

(c) when the works were complet-
ed; and

(d) if not, the reasons for the de-
lay ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes.

(b) Administrative approval for
Rs. 1,70,000 was given.

(c) (i) 28-10-48.
(ii) 30-10-50.
(iii) 18-1-51.
(d) Does not arise.
TRAINING CENTRES

2532. Thakur Jugal Kishore Sinha :
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the particulars of 20 tramn-
ing centres for village artisans,
home science training centres, Inter-
national Farm Youth Exchange with
the Location of such centres; and

(b) the terms and conditions for
admission into these training centres
as stipulated under the Ford Foun-
dation Scheme ?

The Minister of Agriculture (Dr. P.
S. Deshmukh) : (a) statement indicat-
ing the particulars of 20 training cen-
tres for village artisans and 27 Home
Science Centres for training of Gram
Sevikas with their locations is laid on
the Table of the House. [See Appen-
dix XV, annexure No. 24]. The Farm
Youth Exchange Scheme is for send-
ing Farm Youths to U.S.A. and there
is no training centre for Farm Youths.

(b) The selection of village artisans
is made by the State Govt. concern-
ed. The selected trainees are given a
stipend of Rs. 30 p.m. and they are
also required to execute a bond that
on comglction of training, they will
set up their own workshops in the
villages for the repair and manufac-
ture of agricultural implements for a
period of 3 to § years.
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The selection of Gram Sevikas is
made by the Selection Committee.

The candidates for admission should .

be below 35 years and possess a Mat-
riculation or equivdlent certificate,
good health and rural experience.
The trainees are given a stipend of
Rs. 50 p.m. They are also required to
execute a bond that on completion of
training, they will serve as Gram
Sevikas for a period of at least five
years.

BARRACKPORE HEAD PosT OFFICES

2533, Shri Ramananda Das: Will
the Minister of Communications be
pleased to state :

(a) whether it is a fact that a large
number of irregularities are committed
in the Barrackpore Head Post Offices
of 24 Parganas District of West Ben-
gal leading to embezzlement of many
kinds ; and

(b) if so, whether it is due to the
posting of staff for a pretty long time
at Barrackpore ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Among other offices in the Presi-
dency Division the incidence of
frauds in the Barrackpore Head Post
Office has been relatively large. Prima
facie, the frauds, which are mostly in
the Savings Bank branch, were com-
mitted by certain members of the staff
in collusion with outsiders.

(b) The reply is in the negative.

BARRACKPORE Division PosT
OFFICES

2534, Shri Ramananda Das; Will
the Minister of Communications be
pleased to state :

(a) the number of unpaid letters
daily received at Belgharria, Titagarh,
Barrackpore Shamnagar, Jagatdal,
Naihati, Gorifa Hazihagar and Kan-
chrapara Post Offices in Barrackpore
Sub-division of 24 Parganas District
of West Bengal ;

(b) the kind of check and supervi-
sion exercised for proper accounting
of all the unpaid letters ; and
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(c) Whether it is a fact that onl
about 25 per cent unpaid letters in all
these post offices are accounted for ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) The number of unpaid letters re-
ceived on an average is furnished in
the statement laid on the Table [See

_Appendix XV, annexure No. 25].

(b) The Postmaster is required to
be present to supervise the opening of
mail bags. All letters on which postage
is due are taken over by the Post-
master who personally gets them tax-
ed and enters the amount due in the
register of letter postage and incor-
porates it in his accounts. His honesty
is test-checked by the supervising
officers by taking a note of the post-
age due on articles despatched to the
post office and comparing it with the
entry in the letter postage account.

(c) No. All the unpaid letters are
accounted for.

SULPHATE OF AMMONIA

2535. Shri Eswara Reddi: Will the
Minister of Food and Agriculture be
pleased to state :

(a) the amounts of short-term loans
granted to Andhra State during 1955-
56 for the -purchase of Sulphate of
Ammonia and other mafure$ scpara-
tely and subsidy, if any, to compen-
sate for the loss on account of heavy
transport charges ;

(b) the total consumption of Ammo-
nium Sulphate, Phosphatic manures
and fertilizers in Andhra during the
above period as compared to 1953-54
and 1954-55;

(c) the total quantity of Ammonium
Sulphate indented for by Andhra
Government for 1955-56 and the
actual allocation made ;

(d) the amounts of short-tcrm
loans proposed to be granted to
Andhra State under the above head-
ing for 1956-57 ?

The Minister of Agriculture (Dr. P..
S. Desbmukh) : (a) A short-term loan
of Rs. 291.19 lakhs was sanctioned
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to the Govt. of Andhra during 1955-
56 for the purchase and distribution
of Ammonium Sulphate. Besides, a
grant of Rs. 0.12 lakh and a long-
term loan of Rs. 4.00 lakhs was sanc-
tioned to the State Govts. for their
urban compost scheme during the
same year. No subsidy was granted
to the State Govt. for this purpose.

(b) The total consumption of ammo-
nium Sulphate in Andhra during the
year 1955 was 83,800 tons as against
66,700 tons in the years 1953 and
the consumption of 57,800 tons and
1954 respectively. Similar information
regarding phosphatic manure and
fertilisers has been called for from
the State Govt. and will be laid on
the Table of the Lok Sabha when
‘received.

(c) A total quantity of 90.060 tons
-of Sulphate of Ammonia was indent-
ed by the Government of Ahdhra for
the year 1955 and it was allocated to
them during that year.

(d) A short-term loan of Rs.229.25
lakhs has been agreed to during the
-discussion of the G.M.F. Programme
of the Andhra State for 1956-57.
A part from this, a long-term loan of
Rs. 3.00 lakhs and a grant of Rs. 0.05
lakh has also been agreed to for the
-urban compost scheme.

. Post OFFICES IN ANDHRA

2536. Shri Eswara Reddi: Will the
Minister of Communications be pleas-
to state the number and names of
rural and urban post offices actually
opened from 1st January, 1956 to
31st March, 1956 in Cuddapah Dis-
trict (Andhra) ?

The Minister in the Ministry of
-Communications (Shri Raj Bahadur) :
A statement is laid on the Table of
the Lok Sabha. [See Appendix XV,
annexure No. 26].

Post OFFICES IN CUDDAPAH

2537. Shri Eswara Reddi: Will the
Minister of Communications be pleas-
red to state:
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the number and names of rural and
urban post-offices proposed to be
opened in Cuddapah District (Ardh-
ra) during the year 1956-57 ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
A statement is laid on the Table of
the Lok Sabha. [Se¢ Appendix XV,
annexure No. 27].

COCOANUTS AND BETEL-NUTS

2538, Shri Debendra Nath Sarma :
Will the Minister of Food and Agri-
culture be pleased to state whether it
is proposed to give grants to Govern-
ment of Assam for improving cocoa-
nuts and betel-nuts during the current
financial year ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : Yes.

Coconut, A provision of Rs. 70,000
for a Coconut nursery scheme and a
scheme for the extension of Coconut
cultivation in Assam, has been includ-
ed in the Second Five Year Plan. The
amount is to be shared by the Cen-
tral and the State Governments on a
50:50 basis. Provision has been made
for a Central Grant of Rs. 7.000 for

‘these schemes in the current financial

year.

...Betel-nut (Areca-nur). A provision
of Rupees four lakhs has been made
in the Second Five Year Plan for a
scheme for the Extension of Areca-nut
Cultivation in Assam. The amount
is to be shared by the central and
State Governments on a 50:50 basis.
Provision has been made for a Cen-
tral Grant of Rs. 40,000 for this
Scheme in the Current financial year.

PALLEDARS

2539, Shri Kamath : Will the Mini-
ster of Railways be pleased to state:

(a) whether it is a fact that under
the Industrial Disputes Act 1947 the
wages of palledars employed in the
Goods Shed, Allahabad (Northern
ﬁ(_ailway) were fixed at Rs. 1-12 per

iem ;
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(b) whether the wage rate has re-
cently been reduced ;

(c) if so, by how much and since
when ; and

(d) the reasons therefor ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri): (a) In
1949, pending fixation of wages by
the Provincial Government, the wages
of palledars employed by the Handl-
ing Contractor in the Goods Shed,
Allahabad, were provisionally fixed
at Rs. 1-8-0 per man per day. On re-
ceipt of the recommendations of the
Deputy Commissioner Allahabad, the
contractor increased the wages to
Rs. 1-12-0 per day, witli effect from
1-2-1950.

(b) Yes.

(c) The wage rate has been reduced
to Rs. 1-4-0 per day with effect from
1-2-1955.

(d) The wages paid are mainly for
settlement between the contractor and
the labour employed by him and ap-
parently the new contractor who took
over the handling contract on and
from 1-2-1955, has been able to secure
labour at Rs. 1-4-0 per day.

GooDs TRAFFIC IN ASSAM

2540. Shri K. P. Tripathi : Will the
Minister of Railways be pleased to
state : '

(a) the existing tonnage capacity of
the Railway wagon and steamers
combined for exporting goods into
and outside Assam ;

(b) What is the total requirement
as compared to this;

(c) the estimated increase. in ton-
nage requirements of the imperts and
export to and from Assam during the
Second Plan period ; and

(d) the steps being taken now and
proposed to be taken during the Se-
cond Five Year Plan ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) : (a) Appro-
ximately 2,660 tons per day each way.
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(b) According to rhe latest figures

given by the Assam Government their

immediate requirement of import is
about 2400 tons per day.

(c) The estimated increase of im-
ports to Assam in connection with
the Second Five Year Plan as indicat-
ed by the Assam Government is
about 259% of the immediatc require-
ment, that is about 3000 tons per
day. The total requirement for export
from Assam is expected to be much
less than the capacity available.

(d) The existing capacity by all the
routes to Assam is adequate to meet
the present demands. Additional faci-
lities would be provided to meet the
increased demands indicated by the
Planning Commission within the re-
duced allotment of funds for the
Railway during the Second Five Year
Plan. One of the main problems to
effectively maintain flow of traffic is
the maintenance of rail comnmunica-
tion throughout the vear. .

A Technical Committee of experts
has been appointed to examine the
possibility of ensuring the stability of
the Assam Rail Link Route during
the rains. On receipt of their report
further action will be taken to streng-
then or realign the route. Additional
rolling stock will also be provided
consistent naturally with the availabili-
ty of funds during the Second Five
Year Plan period.

RaiLway EMPLOYEES

2541. Shri Veeraswamy: Will the
Minister of Railways be pleased to
state :

(a) whether it is a fact that clerks
appointed in 1947 and working in the
Accounts Office at Trichinopoly on
the Southern Railway have not yet
been confirmed; and

(b) if so, the reasons therefor ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) : (a) and
(b). Out of 76 clerks Class II ap-
pointed in the year 1947. 26 have al-
ready been confirmed and 12 more



4489 Written Answers

are being confirmed against per-
manent vacancies. The remaining will
be confirmed on the occurrence of
permanent vacancies.
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IRRIGATION UNDER FIRST FIVE YBAR
PLAN

2545, Shri T. B. Vittal Rao: Will
the Minister of Food and Agriculture
be plcased to state :

(a) State-wise figurss
of areas (in units of 1000 acres) that
got advantage of irrigation under
each of the heads in the tabulated
statement at page 221 of the First
Five Year Plan, viz, for (a) new
wells, (b) old wells, (c) tube wells
(d) tanks, (¢) pumping installations
on rivers, (f) pumping installations on
wells, (g) Dams, Channels etc. and
(h) the total for each of the States
and also for the whole of India ; and

(b) similar figures for 1954-53 cor-
responding to those in statement at
age 222 of the First Five Year Plan
or areas reclaimed by (a) Central
Tractor Organisation, (b) State Trac-
tor Organisation. (c) Private parties
with State help, (d) Other means in-
cluding fallows, (¢) Land developed
by bunding, and (f) land developed
by mechanical cultivation ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). Two
- statements containing in required m-
: formation arc laid on the Table of
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the House. [See Appendix XV, anne-
xure No. 28.]

EMPLOYMENT EXCHANGE

2546. Shri Sanganna: Will the Mi-
nister of Labour be pleased to state:

(a) whether the Government of
Orissa have been asked to expand
their directorate of Employment Ex-
change in view of industrial potential
in she State of Orissa in the course of
Five-Year Plans; and

(b) if so, to what extent and in
what manner ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). It is pro-
posed to expand the Employment
Service in Orissa during the Second
Five Year Plan and the extent and
manner of expansion is under con-
sultation with the Statz Government.

Yaws Disease

2547, Shri Sanganna : Will the Mi-
nister of Health be pleased to state:

(a) whether Government are aware
of the inter-State Yaws disease con-
trol scheme * which Government of
Orissa have been working out in col-
laboration with the Government of
Andhra and Madhya Pradesh ; and

(b) if so, whether any assistance
has been sought for from the Centre ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) Yes.
A Plan of Operation for an Anti-
Yaws Campaign covering those parts
of India where Yaws was known to
be dﬂrcvaicm. namely, the States of
Madhya Pradest, Hyderabad, Madras
and Orissa, was signed by the Gov-
ernment of India in 1951. The pro-
gramme envisages a coordinated cam-
paign in all the four States, with the
assistance of the World Health Orga-
nisation and the UNICEF. The cam-

ign in Orissa was inaugurated in
anuary, 1956 and the field work was
actually taken up about the middle of
March 1956 in the Malkangiri Taluk
of the District of Koraput, where the
disease is prevalent especially amongst
the Adivasi population.
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(b) Yes. A request for a grant-n-
aid for the Scheme was received from
the Orissa Statc Govcrnment and the
grant-in-aid of Rs. 30,000 was sanc-
tioned on the 24th November, 1955.

Fi1rsT AND SECOND CrAsS COACHES ON
NORTHERN RAILWAY

2548, Shri Hem Raj: Will the Mi-
nister of Railways be pleased to state :

(a) the names of the Railway ljnes
of the Northern Railway on which
First and Second Class coaches have
been discontinued ;

(b) the number of the third class
coaches running on the Northern
Railway which have been provided
with electric fans: and

(c) whether it is the intention of
Government to provide third class
coaches with electric fans on lines on
which first and second class coaches
have been discontinued ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) : (a) None
recently. However, on certain branch
lines shown in the statement, laid on
the Table- of the Housg either the
First or the Second Class accommo-
dation is not provided on some trains
and this has been tnz position for
some time [See Appendix XV, anne-
xure No. 29].

(b) 428 up to 31-3-56.

(c) Provision of fans in third class
coaches is not confined to the trains
which have no First & Second class
accommodation. The are provided
in all trains on a programmed basis,
irrespective of whether such trains do
not or do provide c¢ither First or Se-

cond Class accommodation, and the .

intention is, ultimately. to provide
fans in all third class coaches.

LEvEL CROSSINGS

2549, Shri Hem Raj: Will the Mi-
nister of Raillways be pleased to state :

(a) the number of the new railway
crossings proposed to be constructed
and old ones proposed to be widened
during 1956-57 in the Punjab and
Himachal States: and
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(b) the names of the places where
they are proposed to be constructed
and provided ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) : (a) and
(b). Such information is normally
available only railwaywise.

It is, however, understood that two
level crossings are proposed to be
constructed in the Punjab and Hima-
chal Pradesh States in 1956-57 viz,
(1) at mile 51 between Bhiwani and
Manehru  Stations, and (2) at mile
117/13-14 between Bhattu & Adam-
pur.

About 50 old level crossings are
also proposed to be widened during
1956-57. The details of these level
crossings have not yet been finalised.

FLAG STATION BETWEEN ARAON AND
KosMma '

2550. Shri Badshak Gupta : Will the
Minister of Railways be pleased to
state as to what progress has been
made so far regarding the opening ‘of
a Flag Station between Araon and
Kosma decided upon so Jong ago ?

The Minister of Railways and Tra-
nsport (Shri L. B, Shastri) : Sanction
of the State Government for acquisi-
tion of land for the purpose was re-
ceived only recently by the Railway,
and the work of construction of the
station will be taken in hand as soon
as possession of the land is given to
the Railway.

RAILWAY INSPECTORATE

2551. Shri Madiah Gowda: Will
the Minister of Communications be
pleased to state :

(a) the recommendations made by
the Inspectorate of Railway during
1955-56 ; and

(b) the action taken thereon ;

The Minister in the Ministry of
Communications (Shri Raj Bahadar) :
(a) and (b). Mention of the recom-
mendations which are made by the
Inspectorate from time to time and



4495 Writlen Answers

also of such of them which are accept-
ed are made in the Annual Report
of the Chief Government Inspector of
Railways on the working of the Rail-
way Insepctorate. Copies of the Re-
port are also supplied to the Library
of the Parliament. The Report for the
year 1955-56 is at present under pre-
paration and copies thereof will be
placed in the Library of the Parlia-
gnt as soon as the report is publish-

INDIAN DAIRY RESEARCH INSTITUTE

2552, Shri Madish Gowda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the results of the re-
search work done at Indian Dairy Re-
search Institute and the Cattle-cuin-
Dairy Farm at Karual, are made
available to the villagers ;

(b) if so. by whom ard in what

manner ; and

(c) the amount so far spent by the
Central Government for this purpose
during the last four years, ycar-wise ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) The Institute publishes the
results of research in scientific and
popular journals. The Srat= Govern-
ments select such of the results as
are important for their respective
areas and make them available to the
villagers through their Extension Or-
gamsatlons.

(c) No special expenditure is in-
curred by the Central Government as
this is done as a normal part of its
work.

NEw RAmLwAY LINES-

2553. Dr. J. N. Parekh: Will the
Minister of Raﬂmtys be pleased to
state the number of new trains or ex-

tension made in Saurashtra since
1952 7

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) : During the
period 1952 to 1956 (up to April) 12
new trains have been introduced and
runs of 12 existing trains have been
extended on the Gondel Region of
the Western Railway which includes
Saurashtra. Separate figures for Saura-
shtra are not available.
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Loco SHED AT DUNGUAPOSH

2554, Shri Deogam : Will the Mini-
ster of Railways be pleased to state:

(a) the ' number of employees in
Loco Shed at Dunguaposh in S. E.
Railway category-wise separately, -and

(b) the number of Scheduled Caste
and Scheduled Tribes amongst them

category-wise ?

The Minister of Railways and Tra-
nsport (Shri L. B. Shastrl) : (a) and
(b) A statement is laid on the Table
of the House. [See Appendix XV.
annexure No. 30].

JUTE AGRICULTURAL RESEARCH
INSTITUTE

2555, Shri Debendra Nath Sarma :
Will the Minjster of Food and Agri-
culture be pleased to state whether
it is proposed to establish a Jute Ag-
ricultural Research Institute (i.e. a
regional station) in Assam for the
development of Jute production in
the State ?

' The Minister of. Agriculture (Dr. P.
S. Deshmukh) : It is proposed to esta-
blish a Jute Research-Cum-Develop-
ment Sub-Station in Assam.

MALARIA CONTROL SCHEME

2556, Shri Debendra Nath Sarma :
the Minister of Health be pleased to
state :

(a) whether any work has been done
in Assam under the Malaria Control
Scheme ; and

(b) the total expenditure incurred
on the scheme there during 1954-55
and 1955-56 7

The Minister without Portfolio (Shri
V. K. Krishna Menon): (a) Yes.
609,220 houses have been sprayed
with DDT affording ection to
about 3.05 million people, in Gauhau,
Kokrajhar, Tezpur, Silchar and Jorhat

areas where five Malaria Control
units are working.

(b) 1954.55 ............ Rs. 8,47,277.

1955-56 ... ... Rs. 15.90,678.-
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HOMOEOPATHY

2557, Shri S. C, Samanta : Will the
Minister of Health be pleased to state
the amount of money spent during
1955-56 on Homoepathy under diffe-
rent heads by the Central Govern-
ment?

The Minister without Portfolio
(Shri V. K. Krishkna Menon) : No ex-
penditure was incurred by the Cen-
tral Government on the development
of Homoeopathy during 1955-56.

BIRUR TALGUPPA MAIL

2558. Shri Wodeyar : Will the Mini-
ster of Railways be pleased to state :

(a) the number of days between
Ianua% 1st and April 1st of 1956 the
Birur Talguppa Mail and Passenger
trains have arrived punctually in
Sagara Station (Southern Railway);

(b) the average number of minutes
of delay; and

(c) whether Government have re-
ceived com;hlaints from the public in
this behalf :

The Minister of Railways and Tra-
nsport (Shri L. B. Shastri) ;: (a) During
the period from 1-1-56 to 1-4-56, No.
1118 Birur-Talguppa Passenger train
arrived Sagara right time on 17 days
and No. 1120 Birur-Talguppa Passen-
ger train right time on 20 days, out
of 91 days. : .

(b) No. 1118 arrived late at Sagara
on an average by 30 minutes and No.
1120 on an average by 40 minutes.

(c) No specific complaints have
been received from the afmbli-:: with
regard to the unpunctuality of the
trains in question. Steps are, how-
ever, being taken to improve the per-
formance of these trains.

OVERSEAS AIR FLIGHT

2559, Shri R. P. Garg: Will the
Minister of Communications be
pleased to state :

(a) whether it is a fact that on cer-
tain Overseas Air Flight, some senior
1.C.S. Officers went abroad free of
charges within the last for months:
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(b) if so, whether they were accom-
panied by their families ; and

(c) under which policy officials or
non-officials are given this privilege of
free flight ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :

(a) Yes.

() 2 1.CS. officers besides the
General Manager of the Air India In-
ternational went with their families.

(c) Air India International is a
member of the International Air
Transport Association. It is customary
for the members of the International
Air Transport Association to operate
inaugural flights when they introduce
new services, new halts or new equip-
ment. On such occasions, the airline
is permitted by the International Air
Transport Association to carry free of
charge such invitees as they like. The
airlines usually invite rcpresentatives
of organisations which come in con-
tact with them in their business trans-
actions, representatives of publicity
organisations, representatives of Tra-
vel Agents, important personages.
who would add to the publicity and
prestige of the airlines.

On the occasion of the inaugural
flights of Air India International to
Damascus and Prague and the inaugu-
ration of their Super-Constellation on
the Indian-Singapore routs, some offi-
cials including 4 1.C.S. Officers, were
among the invitees, whom the Air-
India International carried as their
guests. Of these, three 1.C.S. officers
were on duty.
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Craft . 4433-34 2605 Rail Fracture . . 4450
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WRITTEN ANSWERS TO
QUESTIONS —contd.

S 0. Subject

No.

2606 Railway Workshops.
2607 Ujjain-Indore Rail-
way Link
2609 International Wheat
Agreement
2610 Freighter Traffic

between India and
U.K. '
2611 Tractorisation of
Land
2513 Delhi Improvement
Trust . .
2614 Indian Medical As-
sociation .
2615 Foodgrains  Depot
at Kasu Begu
2616 Telephone Industries

2617
2617A
2618

2619

2620
2710

2711
2712
2713

2714

271§
2716
2717

2718
2719

Central Training
Institute, Koni Bi-
laspur.

Heat Wave

Railway Loco Run-
ning Staff

Passenger amenities.
Willingdon Hospital
Swang Railway Col-

liery . . X
Warehousing  Faci-
lities in Assam
Railway Service
Commission .
Telegraphic  facili-
ties in Orissa.
Australian  Experts’
Report on Irriga-
tion Problems
Employment Ex-
changes . .
Railway Loss .
Delhi  Improvement
Trust .
Train  Accident
Tourism

[DarLy DiGEest]

CoLumns

4451

4451-52

4152

4152-53
4453
4453
4454

4454-55
4455
4455-56
4456

4456-57
4457

4457

4457-58
4458

4458-59

4459

4459-60

4460
4460
4460-61

4461
4461-62
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S Q. Subject CoLumns
No,
2720 Grand Trunk Ex-
press . 4462
2721 Foodgrains 4462-63
2722 Passenger amenities. 4463
2724 Import of Wheat . 4463-64
2724 Homocopathy 4464
2725 Overcrowding in
. ‘I'rains . 4464
2726 Co-operative Farmi-
ng 4465
2727 Catering  on Rail-
ways . . 4465
2728 Central, Petrol Cess
Fund 4465-66
2729 Railway Employees 4466
2730 Training of Over-
seers _ 4466-67
2731 Study Group on Trans-
port . 4467
2732 Train Accident 4467-68
2734 Delhi  Paris  Bus
Service . ; 4468
2735 Late running of Tra-
ins on Central Rail-
way 4468
2736 Bhilai Station 4469
2737 Assistant  Complai-
nts Officers . " 4469
2738 Special Post Offices. 4469-70
2739 Madras-Rangoon Pa-
ssenger Steamer
Service 4470-71
U.s. Q.
Na,
2415 Road Bridge over
Ram Ganga . 4471
2416 Catering on Grand
Trunk Express 4471-72
2417 Jubbulpore-Itarsi Rail-
way Line 4472
2418 Cotton 4472-73
2419 Delhi Improvement
Trust 4473
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WRITTEN ANSWERS TO
QUESTIONS —contd.

U' lq' Q-
No.

2420 Sécond Five Year
Plan of the P, &. T.
Department . ;

Integral Coach Fact-
ory, Perambur

2422 Tea Garden La-
bour .

2422-A Co-operatives under
First Five Year Plan

Food position in
Orissa .

Gwalior Post Master
General’s Office

Complaints at Rail-
way Stations .

Fire accidcn‘t
Goods Train .

Train Accident

Central Research
Institute, Kasauli .

Subject

2421

2423
2424
2425

2426 on
2427
2428

Hospitals

Crop Competition
National Highways.
Bus Stands

Tube-wells
nal Farm

2429
2430
2431
2432

2433 in Kar-

Centres.
Head

Training
Barrackpore
Post Offices .

Barrackpore Divi-
sion Post Offices .

Sulphate of Ammo-
nma .

Post Offices
dhra

Post Offices in Cud-

dapah . .
Cocoanuts and Betel-
nuts .

Palledars

Goods
Assam .

2532
2533

2534
2535
2536 in An:
2537 . .
2538

2539

2540 Traffic in

[DAiLy Dicest]

CoLumNs

4473-74.
4474775
4476
4476
4476-77
1477
4477-78

4478
4478-79

4479-80
4480

4480
4481
4481

4481-82
4482-83

4483
4483-84
4484-85

4485
4485-86

4486
4486-87

4506

U.s.qQ. Subject CoLumns
No,
2541 Railway Employees . 4488-89
2542 Bilaspur Railway
Hospital " 4489
2543 Grow More Food
Campaign . 448990
2544 Railway Accidents. 4491
2545 Irrigation under First
Five Year Plan 449192
2546 Employment _ Ex-
change . " 4492
2547 Yaws Disease . 4392-93
2548 First and Second
Class Coaches on
Northern Railways. 4493
2549 Level Crossings . 4493-94
2550 Flag  Station bet-
ween Araon and
Kosma 4494
2551 Railway  Inspecto-
rate . - 4494795
2552 Indian Dairy Re-
search Institute 4495
2553 New Railway Lines. 4495
2554 Loco Shed at Dun-
guaposh . 4496
2555 Jute Agricultural
Research Institute . 4496
2556 Malaria Control
Scheme . . 4496
2557 Homoeopathy . 4497
2558 Birur Talguppa
. . . 4497
2559 Overseas Air Flight 4497-98
2560 Industrial and Vo-
cational Training-
Centre, Koni 4498-99
2561 Training Centre for
Harijans . + 4499-4500
2562 National Highways 4500
256¢ Mail Train from
Ahmedabad to How-
rah . ', . 4500

4487-88
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LOK SABHA
Monday, 28th May, 1956.

The Lok Sabha met at Half Past
Ten of the Clock.

[MR. Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11.50 p.M.
PAPERS LAID ON THE TABLE

TREATY OF CESSION OF CERTAIN
FRENCH ESTABLISHMENTS

Affairs (Shri

Nehru): I should like to inform the
House that this morning at 10 o'clock,
the represen:atives of the Government of
Fedia and the Government of Francé
sigmed the Treaty of Cessior of certain
French establishments. I am laying
copies of this Treaty on the Table of the
House.

[Placed in Library. See Nos. $—200/56
and $—201/56]

The Mouse may remember that it
was nearly nineteen months ago, I
think on the 2ist October 1954, the
de facto transfer of these French estab-
lishments, Pondicherry and other plac-
es, took place and were placed
under the control of the Government of
India. Since then talks have been taking
place in regard to the Treaty of Cession
so as to complete the de jure transfer.
Although it has taken some time, I am
glad to say that throughout this period,
our conversations, that is, between the
Government of India and the Gov-
ernment of France, were of a friend-
ly and co-operative character and I
am very happy that they have con-
cluded successfully with the signi
of this Treaty today. The necessary rati-
fication, according to the respective
Constitutions of the two countries, will
take place before long, T take it; so
far as we are concerned, it will
not take very long. So far as the Gov-

1—143 Lok Sabha
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ernment of France is concerned, it will
have to follow its constitutional proce-
dures and I do not expect it to take
long. Although in a sense this is only
something de jure, conffmning what has
actually happened de facto nearly nine
ieen months ago, nevertheless it is a mat-
ter of some importance and I am sure
the House will be happy to learn that
this chapter has concl successfulty
resulting in the formal and de jure addi-
tion of these territories to the Union of
India. We have in these past eight or
nine years, as the House knows, pro-
ceeded with great patience in regard to
some of the foreign establishments in
this country. That patience has borne
results in regard to the French estab-
lishments.

Thus far resuits have not been ach-
ieved in regard to the Portuguese estab-
lishments.

Shirf S. 8. More (Sholapur): Send a
copy to them.

Shri Jawaharial Neliru : Anyhow the
process of completing the political unity
of India proceeds apace and I have no
doubt that the #ime may come when it
will be my privilege to report to fthis
House that the Porfuguese establish-
ments have also been transferred to the
Union of India. I should like to ex-
press my high appreciation fo the Gov-
ernment of France in this matter. In
the past period, the Government of
France has had to face big problems
and naturally these rather delayed the
consideration of this matter. Neverthe-
less, they have found time to take this
up and ultimately to finalise this.

I am placing on the Table of the
House these documents. There are two
copies, both in the English language
and in the French lancuage, of this
treaty. We try and uvsuvallv do draw up
treaties,__originals,—in Hindi also. On
this occasion, it became a little difficult.
It will delay the matfer because of con-
stant reference between Paris and Delhi
of each word. coma and full-stop and
we do not wish to delay this matter any
more. Therefore, the original was sign-
ed this morning in the English language
and in the French language.
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Shri Sadhan Gupta (Calcutta South-
East) : l}lay I have a clarification? As a
regult of this Treaty will the people of
Pondicherry be able to participate in the
next general elections " as citizens of
India? Secondly, what would be the po-
sition of Pondicherry in the scheme of
States reorganisation ? Has any thought
been given to that?

Shri Jawaharlal Nehru : Firstly, these
have to be ratified before they take ef-
fect. It may be that the ratification takes
place in a month or a few weeks. After
that, Pondicherry and other establish-
ments will continue their scparate exist-
ence in accordance with the Treaty it-
self and also in accordance with our as-
surance given to them. We cannot make
a change in their status without their
own consent—that is, the consent of the
people. Therefore, it is not pro to
make any change at this stage. They will
continue separately and not be absorbed
or merged intn anv other State. 1 am
talking about the major parts or terri-
tories. What exactly will be done to
others, I cannot say,—maybe some small
part and it i izt to keep that part.
As for the type of Government that
may be established there, that is a mat-
ter for separate consideration.

Shri Gaadgil (Poona Central) : May I
ask one question? Apart from the lo-
cal administration which may be deter-
mined later on, what about the represen-
tation of areas in the Lok Sabha ?

Shri Jawaharlal Nehru: These are
matters which certainty should be con-
sidered. From the population point of
view, they are relatively small areas, but,
pevertheless, of certain importance.
What the hon. Member said deserves
consideration.

MINUTES OF SITTINGS OF COMMITTEE
oN PRIVATE MEMBERS' BiLLs AND REe-
SOLUTIONS

Sardar Hukam Singh (Kapurthala-
Bbatinda) : I beg to lay on the Table
the minutes of tEe sittings of the Com-
mittee on Private Members’ Bills and
Resolutions (Forty-seventh to Fifty-
n.inth) held during the Twelfth Ses-
fon.

AMENDMENTS TO RESERVE BANE OF
INpia (NoTes REFUND RULES)

The Deputy Minister of Finance (Shri
B. R. Bhagat) : On behalf of Shri A. C.
Guba, I beg to lay on the Table, under
the proviso to section 28 of the Reserve
Bank of India Act, 1934, a of the
Reserve Bank of India Noti No.

28 MAY 1956

Business of the House 94

7, dated the 28th April, 1956, making
certain amendments to the Reserve Bank
of India (Note Refund) Rules, 1935,
together with the Statement sh the
relevant rules of the Reserve B of
India (Note Refund) Rules. 1935, am-
ended by the said Notification. [Placed
in Library. See No. $-203|56]

PRESIDENT'S ASSENT TO BILLS

Secretary: I have to inform - the
House that the following Bills, which
were passed by the Houses of Parlia-
ment during the current Session. have
been assented to by the President:

1. The St. John -Ambulance Asso-
ciation (India) Transfer of Funds

Bill, 1955.

2. The Indian Red Cross Society
(Amendment) Bill, 1955.

3. The Travancore-Cochin Appro-

priation Bill, 1956.

ESTIMATES COMMITTEE
THIRTY-FIRST REPORT
=it Wt sito dgan [Mifigeare] : s,
¥ W dwww & @Ay H qRE

- gfefs & Tofamdt e do waT g

TRAVANCORE-COCHIN STATE
LEGISLATURE (DELEGATION
OF POWERS) BILL

The Minister in the Ministry of Home
Affairs (Shri Datar) : 1 beg to move:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Travancore-
Cochin to make laws. be taken into
consideration.™

BUSINESS OF THE HOUSE

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt—
East) : Under rule 212, I have given
notice of a motion to raise a discussion
on the situation arising out of the Kha-
ragpur incidents day before yesterday. I
would like to know if you have allotted
any time for it. I had asked for 1%
hours today.

Mr. Speaker : I must refer the matter
to the hon. Railway Minister and find
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(Delegation of Powers)Bill
The Minister of Railways and Trans- Shri Satya Narayan Simha: So, till

port (Shri L. B. Shastri) : I have no ob-
Jection. The situation in Kharagpur is
pretty serious and I shail welcome a de-
bate on that question in the House. If
a debate could be held today, I bhave
no objection.

12 NooN

Shri Gadgil (Poona Central) : 1 would
suggest two hours instead of one and a
hours because it will have to deal
with two things : the situation as it ex-
ists today and the avoidence of repeti-
tion of such incidents in the future.
“These are too terrible things to be true,
but they are true. I would, therefore,
very respectfully urge you, Sir, to allot
bhalf an hour more.

Shri 8. S. More (Sholapur): May I
make a submission, Sir ? Before we start
the discussion we should be pretty sure
about the facts. Will it be possible for
the hon. Minister to circulate to us, as
early as possible, before we enter on
the discussion, the relevant and mate-
rial facts of the case so that to that
extent we can make an economy of
time 7

Mr. Speaker : Does the hon. Minister
propose to make any statement ?

Shri L. B. Shastri: If you so desire,

Sir, I can give the facts in the beginning

before the discussion starts. I shall mere-

ly give the facts or read out a statement
if you so desire.

Mr. Speaker : Now, we must take up
this Bill realting to Travancore-Cochin.
two hours have been allotted for it.
Then there is the Income-tax (Amend-
ment) Bill for which an hour has been
allotted. Thereafter, we are to take up
the working of the Preventive Deten-
tion Act. Is it the desire of the House
that this discussion should be taken up
before the Preventive Detention Act?

Some Hon. Members : Yes. It should
be taken up before the Preventive De-
tention Act.

‘The Minister of Parliamentary Affairs

. (Shri Satya Narayan Sinha) : So, we will

start this discussion at 2-30 p.m. Now,

do hon. Members require two hours for
this discussion ?

Mr. Speaker : We are startin% the Tra-
-vancore-Cochin Bill at 12-00. It will go
up to 2-00. Then the Income-tax (Am-
endment) Bill take one hour,

Mr. Speaker: Shall we take up the
Preventive Detention Act at 3-00 p.m.
or shall we take up this discussion at
300 pm.?

Pandit Thakur Das Bhargava (Gur-
gaon) : Let us take up this at 3-00 and
then after two hours we shall take up
the Preventive Detention Act.

Mr. Speaker : All right. Then this dis-
cussion under rule 212 sought to be
raised by Shri Feroze Gandhi will be
taken up at 3-00 p.m. and will be carried
on dil....Is it desire of the House
that two hours must be given for this
discussion ?

Some Hon. Members :
hours.

Mr. Speaker : Very we]].Ithlﬂfoon
from 3 to 5 and thereafter we will take
up the Preventive Detention Act for one
hour and another four hours on another

day.

Yes, two

TRAVANCORE-COCHIN STATE
LEGISLATURE (DELEGATION
OF POWERS) BILL

Mr. Speaker: Shri Datar may pro-
ceed.

Shri Datar: Mr. Speaker, Sir, the
House is aware that on 23-3-1956 a
Proclamation was issued and the Presi-
dent took over the administration of
the Travancore-Cochin  State. Under
this Proclamation, the legislature has
been dissolved ; but under article 357(1)
it is open to Parliament to confer the
powers of legislation on the President.
In accordance with these provisions,
this Bill has been brought forward.

As you are aware, Sir, there is con-
siderable congestion of work in Parlia-
ment. When the Travancore-Cochin Je-
gislature was dissolved and the Presi-
dent took over the administration of the
State there were as many as 23 Bills
pending before the State legislature. Out
of these reports in respect of 5 Bills had
been received from the Select Come~
mittees and the Bills were ready for
tinal hearing. So far as 9 Bills were con-
cerned—I am referring to official Bills,
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Commitees. In regard to two Bills, )
were taken up and were under consi-
deration when the Assembly was dis-
solved. Thus, so far as official businesa
was concerned, there were 16 Bills that
had to be disposed of, or, in other words,
that were to become law. So far as non-
official bills were concerned, there were
7 Bills before the Legislative Assembly
—3 were pending with the Select Com-
mitiees and 4 had just been introduced.

Thus the House will find that (16
plus 7) 23 Bxlls were _Fcndmg final con-
sideration Tavanco
legislature. Om of tbtrt are cer-
tam matters which have to be dealt with
immediately becanse they are of a very
urgent nature. Some of them deal with
lands. Fwo Bills have already been re-
ferred to the Government of India be-
cause they are of a most urgent nature.
One is the Travancore-Cochin Irrigation
Bill.

Shl'i Vﬁhyadlln (Quilon cum Mave-
likkara-Reserved-Sch. Castes) : What is

Shri Datar: I am giving that also. If
the hon. Member will just wait for a
second he will understand everything.

I was just pointing out that recently
two Bills have beea referred to the Gov-
ernment: of India for immediate legisla-
tion. One is. the Travancore-Cochin
Irrigation Bill and the other is the Tra-
vancore-Cochin State Aid to Industries
Bill.,

So far as the Travancore-Cochin Irri-
gation Bill is concerned, it secks to inte-
grate existing laws in force in the Tra-
vancore and Cochin areas of the State,
relating to comstruction, maintenance
and mpalrs of irrigation works and the
conservation and distribution of water
for irrigation purposes. It also provides
for the levy of betterment tax. So far
as this Bill is concerned, it is a matter
which has to be attended to immediately.

There were originally two Bills on this
subject. The first was called the Tra-
vancore-Cochin Irrigation (Levy of Bet-
terment Contribution and Water Cess)
Bill, for the levy of betterment charges
and the other, the Travancore-Cochin
Irrigation Bill for the purpose of inte-
grating the separate irrigation Acts in
force in the Travancore and Cochin por-
tions of the State. These two Bills were

referred to Select Committees and the -
ed that the two Bills.

committees su
might be combined into a single Bill.
Accerdingly, the two Bills reported by

in referred
tomherCommtuﬁemd Commit-
tee has submitted a report on the com-
Bined Bill.

As I pointed out, so far as these Bills.
are concerned, they have to be legislated
as early as possible.

There are a number of other Bills—
as I pointed out earlier—totalling 23.
Some of them are of a fairly urgent na-
ture. So, on the one hand there is the
question of urgency of legislation in the
interests of the citizens of Travancore-
Cochin ; and, on the other hand, you
are aware that the Parliament has put
up a long list of business, Bills and
other mafters which it might not be
poasible for it to cope with. This House
will be rising in another two days and
the other House would be rising in
three days. Then in the next session also
we have got the States Reorganisation
Bill. We have also got the discussion
on the report of the Planning Commis-
sion. Therefore, it is likely that if all the
Bills were to come before the House
to be considered in the normal manner
and then become law, the matter might
be delayed on account of these circum-
stances. It was, therefore, considered
necessary that we should have recourse
to article 357(1) of the Coastitution
and confer on the President power 1o
enact the necessary legislation.

So far as the scheme of this Bill is
concerned, you will find that twa safe-
guards have been provided for. One
is that before the President makes any
Act, he will consult an Advisory Com-
mittee consisting of ten hon. Members
from this House and ﬁre hon. Members:
from the other House. So the normal
precedure, that the President has to fol-
low, except where the President thinks
that the matter does not brook any de-
lay, would be to consult this advisory
body and, after ascertaining their views,
to bring in the piece of legislation. The
second safeguard is that after the Presi-
dent has promulgated an Act, within a
very short period that Acf has to be
placed before the House. If either of
the two Houses makes any changes or
amendments in the said Act and if those
changes or amendments are accepted by
the other House, Lok Sabha or Rajya
Sabha as the case may be, then natural-
ly the President has to introduce the
amendments in accordance with or in
consonance with the joint wishes of the
two Houses of the Parliament. There-
fore, we find that though the President’s
rule is being carried on. and though
Parliament’s authority is always supreme
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in view of the -existing conditions and
<ircumstances under which it may not
be possible for Parliament to rush
through the necessary legislation, the
provisions costained in this Bill are ab-
solutely essential for carying on the ad-
ministration in as beneficial a2 manner as
possible in respect of the people com-
cerned. When the people’s welfare is
taken into censideration, it would not
be proper to hold up the consideration
or the passage of the pending Bill. It
is for this purpose that the Governmeat
have brought forward this Bill.

As I have pointed out, we have in-
troduced two safeguards—one is a pre-
liminary safe and the other is the
last safeguard. It is always open to the
Parliament at all stages, to give its views
and the President will follow those
views. Under these circumstances, I,
commend the provisions of this Bill to
the acceptance of the House.

Mr. Speaker : Motion moved :

“That the Bill to confer on the
President the power of the Legisle-
ture of the State of Travancore-
Cochin to make laws, be taken into
consideration.” ‘

Now, there are a number of amend-
ments to clause 3. I would like to as-
certain the views of the hon. Members
as to how long we will take for finish-
ing this Bill through all stages. I should
like to invite their proposals, in view of
the fact that 2 hours have been allotted
for this Bill. We have spent ten minutes
already.

Shri A. M. Thomas (Ernakulam):
One of the amendments is for circula-
tion and there is another amendment
that the Bill may be referred to the
Select Committee.

Mr. 1 Yes; I shall allow
them to be moved. But what is the pro-
posal in regard to the time which the
House may wish to spend for all the
stages of the Bill 7

Shri Kamath (Hoshangabad): One
hour for general discussion may be al-
lowed.

Shri A. M. Thomsas: 14 hours may
be allowed for general discussion.

Bhri A. K. Gopalam (Cannanore) : 1%
hours for general discussion and half an
hour for the clauses.

Mr. Speaker : Yes; 11 hours for gen-
eral discussion and half an hour for the
clauses. Now, who has tabled the am.
endment for the circulation of the Bill?
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Shri N. Sreckantan Nair {Quilon cum
Mavelikkara) : 1 have tabled that am-
endment. Tt is amendment No. 1.

M. Spealew: Let him move it.

Shri N. Sreekantan MNair: I beg fo
move :

me"'l'hat the B;? blfccurmﬂatod for
purpose “eliciting inion
thereon by the 15th July, 1956.”
Mr. Speaker : Amendment moved :

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th July, 1956.”

‘Mr. Speaker: The other amendment
is No. 10—given notice of by Shri
Velayudhan. But the hon. Member has
not given the names of the hon. Mem-
bers of the Select Committee.

Shri Velayndhan: The names are
with me.

Mr. Spesker: Hag he ascertained
whether they are m‘ll‘ma‘g to serve on the
Select Committee ? Obviously, his am-
endment falls through.

Shri Velayndhan: No, Sir, On that
ground it should mot fall through.

Mr. Speaker : He must ascertain whe-
ther those Members are willing to serve
on the Select Committee. Let him give
the names and verify whether they are
willing to serve on the Select Commit-
tee. k

Shri Velayedham: Yes, Sir. I will
mention the names while making the

Mr. Speaker : The hon. Member will
X : n. Mem

verify his list. If any Member does not
agree, he might in some other Mem-
ber's name—a Member who might agree
to serve on the Select Committee. T will
treat his amendment as moved after
that.

Then the hon. Mi-
nister would lke to reply. All this will
have to be done within the space of one
and a half hours. So, I will allow five
to ten minutes for each Member. Shri

Gopalan will speak now.

Shri A. K. t I oppose this
Bill. This Bill is as the Travan.
core-Cochin State Legislature (Delega-
tion of Powers) Bill, 1956, As there is
po time, I won't go Into the conditions
in which the declaration of emergency
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was made and the President’s procla-
mation was issued and power was taken
over by Parliament. I only wish to say
that it was the first undemocratic action
that was carried out. After that, today,
when Parliament has the power to ex-
ercise the legislative powers of the State
legislature of Travancore-Cochin, this
Bill provides under Article 357(1) of
the Constitution and asks for the power
to be given to the President so that he
may whenever he considers it practica-
ble, consult a committee and then have
the power, to enact the laws. The rea-
son is said to be that Parliament has
no time and so this power must be
given to the President. I will deal with
that aspect afterwards. .

There are three provisions in this Bill.
One is that whe Pa.rliament is :n
session or not, the President
power to enact laws. The secand E‘rn-
vision is that for enacung any such
as the Home Minister has said just now,
if the President*so thinks, he may con-
sult the committee. If he does not think
that there must be consultation, then,
even if there is a committee, he can en-
act laws on his own authority. The
third provision is this, and the Home
Minister has just now referred to that
provision also. Within seven days, the
law enacted by the President will
be placed before Parliament and Parlia-
ment, if it thinks it is necessary,
may make some modification. But
one thing the Minister has not said, and
that is, any action taken within those
seven days cannot be questioned and
that action will be valid. "The action
taken on the President’s enactment will
be valid as if a Bill has been enacted.
Whatever it is, right or wrong, whether
it is for the benefit of the people or not,
whether there are some clauses in the
epactment which will go against the
people or not, when once it is enacted
and if within seven days action has been
taken under that enactment, that action
cannot be questioned. The Minister said
that Parliament may make some modi-
fications. But then, those actions already
taken may not be modifications suggest-
ed by Parliament. So, while Parliament
is given the power to make some modi-
fications, at the same time, the power
of Parliament is taken away, because
within those seven days
ment can do anything and that cannot
be questioned. These are the provisions
in the Bill.

Unforfunately there have been some
precedents as for as this delegation of

powers is concerned. There is not en-
ough time to go into those matters now.
I had been reading the debates in rela-
tion to the delegation of powers in re-
gard to Punjab, where Pandit Thakur
Das Bhargava and others had taken
part and they had very strongly oppos-
ed that measure in 1951. Then the pow-
er was taken over by the President and
that power was given to the Governor.
In 1953, power was taken by the Pre-
sident in regard to the laws in PEPSU.
But there was a committee for consulta-
tion. That was an improvement on what
was done in 1950. In Andhra, a similar
thing was done. Unfortunately, there
have been these precedents. But my re-
quest is, let not any such precedent be
made again, because, times are chang-
ing. When there is a Parliament and
when the Parliament is in session, let the

+Parliament see that those powers that

are given to it—the powers of law-mak-
ing for the people of Travancore-Co-
chin State—are exercised by Parliament.
Let not the powers be taken away by
the President when the Parliament is in
session. So, as far as this Bill in 1956
is concerned. 1 say, let the precedents
that had been' followed before not be
taken recourse to, because, we are see-
ing today that there are so many chang-
es taking place. We are going towards
a socialist pattern of society. We say
it is an experiment in democracy and
so, if the Parliament has no time, that
is not the reason why this Bill should
be brought forward.

The second point is this. It is one of
principle. What is proposed by this Bill
is, the law-making rs which had
been vested in Parliament should be
delegated to the President and the Pre-
sident should be given the power, and'
he may constitute a committee and con-
sult it if he so decides. The implications
of this Bill are formidable and the Bill
contains some questions of principle.
Under the Canstitution, the passing of
laws in democratic States must be the
prerogative of Parliament and whenr
Parliament is in session, it is only Par-
liament that should undertake the legis-
lation. There is no need to seek power
for making legislation otherwise except
for the purpose of having absolute pows
ers for the administration of the State
through the bureaucracy. I will show
that. We say that we have a Parlia-
ment elected on adult franchise. We say
tha{fhsmagrealexpenmmiudtmo-
cratic institutions. But, here, everything
isdeniudtothepeopleof'rmmmre-
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Let vs analyse what is now happen-
ing in Travancore-Cochin ? After the
Government had been taken over by
the President, there is a representative of
the President, an Adviser there who is
carry::ll]g on the work. We have seen
that the powers have been -given to
the Collector, though there are pan-
chayats and local bodies. Labour, Medi-
cal, Education, all these things are un-
der the control of the Collectors. Thers
is the Labour Commissioner. The other
day when a question was asked, about
a strike, it was not the Labour de-
partment or the Labour Commissioner
that was dealing with the question; it
was the Collector. The bureaucracy has
tightened. Even this morning, there was
reference about Travancore-Cochin.

When Parliament has taken over autho-
rity, we put questions: not very diffi-
cult questions. Even in ordinary times,
we ask questions about Travancore-
Cochin : not because we have taken
over power. Answers are given. Now,
there was a question whether

was any strike in a college. No answer
was given. There was another guestion
as to how many colleges were affiliated
to the Travancore University. No an-
swer is forthcoming. After 15 days, the
answer is given, we are asking for in-
formation ; information is being collect-
ed. Is there no Director of Public Ins-
ment. Even then, we know what would
Department there ? The Adviser is there.
Will it not be possible within 10 days to

get this information as to how many
colleges are affiliated? There are records.
Are there facilities for having phone
messages ? There was a lock out of
20,000 workers, Even the papers say
that. It is said that the strike was de-
clared illegal and the factories were
opened. But, when we ask a question in
Parliament it is said, we are asking for
information. There is something very
wrong about it. Even simple informa-
tion as to how many colleges are affi-
liated is not got. I want to know, under
these circumstances, what will happen
to the people of Travanco: i

The people of Travancore-Cochin are
the most educated people in the whole
of India. There is about 60 per cent.

literacy there. They are today under
the rule of the Adviser. The Mem-
bers of the Assembly there have no
voice. The Assembly has been dissolv-
ed for the people of Travancore-Co-
chin, they have to d on Parlia-
ment for everything. i are put
here and I do not want to say anything,
as you yourself made soine observations

tion, then, som
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to the Ministers. If in 10 days Govern-
ment could not ﬂﬁt a simple informa-

ing should be done
about it.

In this Bill, we are asked to give the
whole power to ihe Fiesident. Let the
President Constitute a Committee so
that it may go into all matters. Former-
ly it was said that the Parliament is
there, Parliament can question anything
and legislate. Even when there is power
for Parliament, we see what is happen-
ing. We are not able to get answers.
What will happen it all the power is
taken away ? 1 do not know what the
constitutional position is. Can the Pre-
sident enact non-official Rills and Reso-
lutions ? After this Bill is passed, is the
Parliament in a position to take up non-
official Bills and Resolutions ? The Pre-
sident can enact a Bill. But, the Pre-
sident cannot take up Non-official Bills
and Resolutions. As far as the people of
Travancore-Cochin are concerned, their
right of moving non-official Bills and
Resolutions is there. They have the right
of asking questions. Under this Bill, I
want to know from the Home Minister
whether these powers are taken away. I
want an answer from the Home Minis-
ter. If that is also taken away, as far
as democracy is concerned, there is
nothing left for the people of Travan-
core-Cochin for some months. From
our exeperience in Travancore-Cochin
after the Proclamation, and from our
experience in Parliament even today in
regard to questions, I do not know what
will hapr“ to the le of Travan-
core-Cochin even if this power is taken
away from Parliament.

Look at the indifference and negli-
gence of the administration. The Pre-
sident’s rule has been enforced. It is the
legitimate right of the people of Tra-
vancore-Cochin to have justice done to
them. That justice can be done to them
only if we have the right of putting
questions here and discussing matters
of importance in the form of non-offi-
cial Bills and Resolutions, and in other
forms. It is said that Parliament has no
time. I say the hon. Members of this
House will not grudge sitting for 4 or-
5 days as far as the Travanco i
Bills are concerned. I have got a co
of the Bills. There are 24 official Bi
and 7 non-official Bills. In respect of
some Bills, only the third reading re-
mains. As far as the T.C. Compensa-
tion for tenants Improvement Bill is
concerned, that was introduced on Tth
August, 1954. The report of the Select



9725 T rasancore Cockin Skate

[Shri A. K. Gopa.lm]

Committee was presented on 5th Octo-
ber 1955, Clause 2 was under consider-
ation. All the other clauses were passed.
As far as the Restriction of Ownership
and Possession of Land. Bill was con-
cerned, it was introduced on 7th August
1954 and it was referred to the Select
Commiftee on 4-2-55. The Special Rights
in Land Abolition Bill was introduced
on 7-8-1954 and it was referred to the
Select Committee on 19-3-55. The T.C.
Perumpattadar Bill was introduced on
7-8-1954 and it was referred to the
Select Committee on 1-2-55. As regards
the T.C. Irrigation Bill, the report of
the Select Committee was presented on
10-10-55. The second reading of the Bill
was completed on 2-3-56 and only the
third reading is left. If we get copies of
all the discussions, it will be easy for
Parliament to discuss these Bills in 4
or 5 days. When the Proclamation came
up before this House, it was said that
the Parliament is here there are not only
people from Travancore-Cochin, but
people from the whole of Iadia who will
see that the rights of the people of Tra-
vancore-Cochin are safe. Now we say
we have no time. We are asking the
President, don't give us power, take
away this power because we want to go
away, we have no time to sit. I am sure
if the opinion of the Members here is
asked, no Member will say, we do not
want to sit. Let the Home Minister ask
the Members. I am sure, the Members
will say, if it is question of 4 or 5 days,
we will sit, because here is a question
of taking away the rights of not one
individual but a part of the country
where the rights are being taken away
for several months. six or seven.

It is said that there will be a Com-
smittee. What are the functions of the
Committee ? It is specifically stated in
the Bill that if the President so chooses,
he may consult it. There is nothing to
indicate when the President will consult
the Committee. If the President thinks
that he should consult the Committee on
certain occasions, he will consult. Not
only that. Look at the clause. It says:

“Every Act enacted by the Pre-
sident under sub-section (2) shall,
as soon as may be after enactment,
be laid before each House of Par-
liament.

“Either House of Parliament
may, by resolution passed within
seven days from the date on which
the Act has been laid before it un-
der sub-section (3), direct any mo-
difications to be made in the Act
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and if the modifications are agreed
to by the other House of Parlia-
ment during the session in which
the Act bas been so laid before it,
suchk modifications shall be given
effect to by the President by enact-
isg an . amending Act under sub-
section (2) :

Provided that nothing in this
sub-section shall affect the validity
of the Act or amy action taken
g'l"eunder before it is so amend-

You can amend it after seven days.
But, the President has the right to sce
that the Act is implemen before
seven days. After implementation, it is
placed before Parliament. Parliament
can amend. It is said, hereafter we will
carry out your amendments, but what-
ever is done before that, cannot
questioned. The Act may be implement-
ed. Suppose there is a land legislation
in which something is said about evic-
tion, and then some action is taken
after the Bill is passed and it gives you
the right of possession or something
like that. If within seven days some ac-
tion like that is taken that cannot be
questioned. I say if this power is not
taken away from Parliament for making
modifications, something good will be
done to the people. Therefore I oppose
the Bill on principle. We have done it
before two or three times, but in the
E;ucnt situation it is not advisable to

ve it. Power must not be curtailed
just because it comes to a question of
time, some hours or days.

About the committee 1 do not say
apything now. I shall make my remarks
when the amendments come.

As 1 pointed out neglect and indif-
ference is shown in the administration
there. Now, non-official resolutions and
Bills cannot be sponsoted if this Bill is

. If this is the functioning of de-
mocracy, I have only to say God save
democracy and nothing else.

Mir. : I will now call Shri
Sreekantan Nair who has moved for cir-
culation and then Shri Velayudhan who
wants to refer the Bill to a Select Com-
mittee and thereafter give chance to
the other hon. Members. In the mean-
while Shri Velayudhan may give the
names. !

Sbri Velayndhan: I have already
given the pames.

Stri N. Sreekantsn Ngir: The argu-
ments advanced by the Deputy Minister
were not very convincing.
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First of all, you know in our S-t_ﬂp
“We are not very happy bout the s~
-position of President’s rule; whatever
may be the arguments advanced by the
dnterested parties, the fact looms lar
that the Congress was aot in a majority
‘in that State, they were allowed to make
$£0od and somehow managed to continue
to be in power for some time through
42 coalition. There was for the first time
in the history of India in any State an
Opposition party saddled in power for a
short time. Its life was cut short. Once
again a coalition Ministry of the Con-
gress came, and that had to be liquidat-
<d. So, the position in that State is a:ute
distinct and different
States where President’s rule had been
imposed in the past. This difference must
be considered by the House and also its
Teactions and impacts on any legislative
wmeasures that we adopt.

Had the legislature of Travancore-
“Cochin been functioning today, those
Bills which are intended to be moved
here certainly would have been moved
and passed there on much more pro-
gress lines that would be
-ither in this House or by the President.
I say “either in this House” because we
all know that where the Congress has a
wast majority they can push through
any measure they want. But in that
State it would have been impossible.
“The Bill that is to be passed mow and
the Bill that would have passed two
menths back or would be passed after
President’s rule is over would be entire-
1y on different lines. That is one aspect
of the question.

Another of the queston is that
the Bills which are to be passed now are
only tem rary measures. They have
only a life-time of a maximum of one
year after the termination of President's
rule. So, to bring in temporary measures
on questions of vital importance like
land legislation will be risky, es-
pecially when you know that Travsn-
<ore-Cochin is a problem State. We
have got special problems regarding
land which cannot be understood by not
only the Administrator but by most
people in the North.

I may cite an example. There is a
Jand panel ‘composed of the General
Secretary of the Congress who is a
Member of this House and several other
eminent men. They have laid down that
an income of Rs. 1500 should be the
basis for a tal:mly hold wg But that cri-
terion cannot be in our State.

If that is imposed, there would be great
possibilities of corruption involved in as-
uﬁmgmpmameof!hem Fur-
ther, every family has been divided now
in anticipation of such Bills, and there
are as many portions as there are mem-
bers. I do not think there will be any
land in Travancore-Cochin which could
be distributed to the land-hungry pea-
sants if we follow the Rs. 1,600 income-
limit. In that State we have to follow
the land policy of Kashmir in fixing a
physical limit on total area, giving due
consideration to the fertility of the soil.
The maximum that we can fix in our
State will be 20 acres where it is
fertile and 10 to 12 arces in other cases.
Such a Bill will not be passed in this
House. It cannot be brought before the

cIy.

the

ﬁ

House. There will be a hue and

did not correspond with their ideas. The
commission does not und
special problems facing the State. That
is why 1 contend that any land-reform
Bill passed by the President would have
to be scrapped when the State Legisla-
ture is reconstituted.

E

{MRr. DEPUTY-SPEAKER in the Chair]

There will be a demand from the

when the next Government comes to
power. You are inviting all sorts of com-
plications, by legislating such temporary

There are only two important Bills.
One is for the levy of betterment tax by
the Government. It can wait for a few
months. I do not see any difficulty in
that. The other is in regard to State aid
to industries. The industrialists natural-
ly may clamour, but how far it is gomg
to benefit the workers, I must say, is
also a problem. I am fundamegaliy op-
posed to the private sector being en-
couraged like pt!!::l:s A from that,
there 1s no harm if this is put off for
some time. This House can go into the
question and study the two Bills in a
very short time. But as for delegating
the powers to the President the issues
involved in it are very serious. We
have no time to consult our constituents.

So, the Bill mg{y at least be circulated to
zhe people of Travancore-Cochin so that
their opinion may be received before
the meeting of the pext sessiom of Par-
liament.



9729  Travancore-Cochdn Stats
[Shri N. Sreekantan Nair]

As regards. the provisions of the Bill
also, there is a very serious danger that
it will be i ible to change any pro-
visions of the Bill that is passed here,
because it must be within seven days,
and to ask this House to put off other
very important business and to take up
the Travancore-Cochin Bill will be un-
fair. Even if it is possible, scant attep-
tion will be paid to it, especially when
it is a Bill sponsored by the Ministry of
Home Affairs with the backing of the
President. When it comes before the
House, I do not know whether we will
even get a chance to suggest an amend-
ment. Sup the President’s enactment
is laid before the House, during the dis-
cussion of some important business. It
becomes urgently necessary to rush
through a Bill like the States Reorgani-
sation Bill within the specified time ; so
that there would not be any time to
consider the State affairs. Further, cer-
tain provisions in the Bill may be very
objectionable to the people of the State,
say, for instance, the question of evic-
tion. Thousands of families may be ev-
icted in a few days. We want that pro-
vision to be amended ; we bring it be-
fore the House; the House will have 10
put off all other business to consider it.
At least that much they will have to
do, though that would be very inconve-
nient. Even then, we know what would
be the result. In the end all the defects
in the Bill will be retained because there
is a great majority for Congress in this
House. It has not been there in the
State, it will not be there in the future.
So, this legislation is going to harm us
definitely and deliberately. Therefore I
oppose this motion.

Even the constitution of the commit-
tee is so contemplated that there will be
only 10 Members from the twelve Mem-
bers in this House from Travancore-
Cochin. What is the meaning of it?
When all the Members have the backing
of the people who elected them, why
only ten out of twelve from this House
and five out of six from the other
House should be selected ? Who is to
- be left out and who is to be chosen and
why should such people be left out. But
suppose we are all included in the com-
mittee. Then we will get the odium of
having been parties to imposing unwar-
ranted policies on the le, and we
have no right to put in a Minute of dis-
sent, nothing of the sort. It is not a com-
mittee of this House. So, we there,
blabber something and the will declare
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that they had the of the com-
mittee. Such a kind of mockery of de-
mocracy should not be committed.

Shri Velayudhan: I have tabled an
amendment seeking to refer this Bill to
a Select Committee. I have already pass-
ed on the names of the Members who
are to be on the Select Committee.

Shri Damodara Menon (Kozhikode):
Is it not necessary to read the names ?

Shri Kamath : It is a mere formality.

Mr. Deputy-Speaker: The names
should be read. May I know whether all
those Members have given their con-
sent ?

Shri Velayudhan: I have consulted
all those Members. They are Shri Nam-
biar, Shri V. P. Nayar, Shri T. B. Vittal
Rao, Shri Kamath, Shri S. S. More, Shri
Boovargahasamy and Shri N. Sreekan-
tan Nair,

Mr. Deputy-Speaker : But the motion
should be moved formally.

Shri Velayudhan: I have given the
names already. '

Mr. Deputy-Speaker : We have got it.
But the hon. Member also should move:
the amendment formally.

Shri Velayudhan : I beg to move :

“That the Bill be referred to a
Select Committee consisting of Shri
N. Sreekantan Nair, Shri K. Anan-
da Nambiar, Shri V. P. Nayar,
Shri H. V. Kamath, Shri T. B. Vit-
tal Rao, Shri S. S. More, Shri V.
Boovaraghasamy, and the Mover,
with instructions to report by...."

In regard to the date, there is a diffi-
culty. I had originally given the date
as 28th. But today happens to be 28th.

Mr. Deputy-S + It may be left
to the Chair to change it.

Shri Velayudhan : When I had tabled
this amendment, I had given this date
as this business was to come earlier.

Mr. -Speaker : Now, does the
hon. Mem want to modify or alter
that date 7

Shri V. ¢ No, I do not want
to modify it. (Interruptions)

Mr. Deputy-Speaker: That is all
right. The hon. Member says that he
does not want to alter the date. So, why
should hon. Members object?
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Shri Velayudhan : 1 am not very par-
ticular about modifying it; for it may
be out of order. g

Shri M. S. Guropadaswam re):
1t is out of order. ¥ Ozec

Mr. Deputy-Speaker : The hon. Mem-
ber might modify the amendment in the
form he desires, and then the House
would see whether it is out of order or
not.

Shri Velayudhan: I beg to movye:

“That the Bill be referred to a
Select Committee consisting of Shri
N. Sreekantan Nair, Shri K. Anan-
da Nambiar, Shri V. P. Nayar, Shri
H. V. Kamath, Shri T. B. Vittal
Rao, Shri S. S. More, Shri V. Boo-
varaghasamy, and the Mover, with
instructions to report by the 30th
May 1956."

An Hon. Member : Is that all ? There
are only about seven or eight Mem-
bers on the Select Committee.

Shri Velayudhan : If there is a huge
mz}ion'ty. the whole thing will look like
a farce.

Shri A. M. Thomas : It is a mockery.

Shri Velayudhan : The hon. Member
Shri A. M. Thomas may think that it is
a mockery. But this Parliament itself is
a mockery, as far as we are concerned.

Mr. Deputy-Speaker : The hon. Mem-
ber may go on to say what he wants to
say.

Amendment moved :

“That the Bill be referred to a
Select Committee consisting of
Shri N. Sreekantan Nair, Shri K.
Ananda Nambiar, Shri V. P. Na-
yar, Shri H. V. Kamath, Shri T.
B.. Vittal Rao, Shri S. S. More,
Shri V. Boovaraghasamy, and the
Mover, with instructions to report
by the 30th May 1956.”

Shri Velayndhan: At the outset, I
would like to say that this is a very im-
fcmant Bill which has been brought be-

ore this House by the Treasury Bench
for approval. There is a saying in our
language that when a murder is com-
mitted, more. murders will have to be
committed by the murderer to justify the
first murder. In the same way, the Trea-
sury Benches which were responsible for
murdering democracy in Travancore-
Cochin wh;ere wl;:ﬂ:,d the mostb:}we;m-
cratic people in ia, are now bringing
forward further legislation to justify
their first undemocratic action.

973%:

I am very sorry to say that this is a
measure which not only we on this sidé
of the House will oppose, but which I
feel the whole House should oppose, pe-
cause it practically tarnishes the fair
name of parliamentary democracy itself.
The Treasury Benches may say that they
have got some important legislations to
put through, and that is why they have
brought forward this Bill. Of course,
there were so many Bills pending in the
Travan hin Legislature, which
were very useful and important. But
am sorry to say that though we have
been sitting here for the last one and a
half months, not a single Bill has even
been introduced in this House, even
though we had enough time to put
through some legislation.

The Minister was saying that there are
important Bills in regard to land reform.
I do not know whether he has included-
in the list the Bill that was pending be-
fore the Select Committee in Travan-
core-Cochin regarding the fixation of
ceilings on land-holdings. I do not think:
that that Bill will be brought forward
before this Parliament, because not only
the majority of the Members here but
even the Congress Members from the
Travancore-Cochin State are definitely
opposed to any kind of ceiling on the
lands.

Shri Achuthan (Crangannur): Where-
from has the hon. Member got this ia-
formation ?

Shri Velayndhan : The hon. Member
may not personally agree to that, but he
shall have to accept the decision of the
Congress Party and of Parliament itself.
I know that the Congress Party are
never gomg‘to bring forward any lan
legislation here, not only for the Travan-
core-Cochin State but for the whole of
India, because only the other day, the-
Prime Minister himself has evaded this
important issue completely. Therefore,
I am sure that no land legislation is go-
ing to be brought before this House by
way of a motion for approval of the
Presidential Acts.

Another very important point that I
would like to mention is that this is a
fantastic piece of legislation. The routine
of a parliamentary system of democracy
is that when parhament is in session, a
Bill should be brought forward before-
it before any legislation is enacted. That
is practically the ABC of parliamentary"
democracy in every democratic country.
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be no point in bnngiag forward this
INEasUSE.

In regard to the committees to be
constitted, Government are peculiarly
and mrlously enough silent or vague 2s
to whether the members thereof will be
confined to the State of Travancore-
i they will be drawa
from the other States also. I do not know
how they are going to constitute these
-committees, because they are curiously
vague in thls as in other matters. My
-own feeling is that a committee of this
nature will only be a show—I am net
at all satiffied with it—because it will
not be able to reinstate a legiglature or
restore parliamentary democracy in my
State. We have pleaded time and again
that the legislature should be restored,
even though it has been dissolved by
the President’s orﬂer, but our pleading
has been in. vain. The committee that
will be constituted will only be a show,
and it will afford only a forum where
the people of that State can express
what they feel through their representa-
tives in Parliament.

But I should tell you that that is not
going to satisfy the ]iw:ople of Travan-
core-Cochin. They will never be satisfi-
ed with it. They will be satisfied only
if there is restoration of responsible
government in that State. So, a legisla-
tion of this character is not going to be
acceptable to the people of Travancore-
Cochin.

You may bring forward any kind of
mdlna.noes, and you may keep the Tra-
State under Presidemt’s
nﬂeevenaﬂer!heakchonsarem
But 1 should tell you that the people
of that State wili never s that sort
of move on the part of Centre.

In regard to representation of Sche-
duled Castes’ interests, I do not know
whether Government are interested in
ensunng that or not. But it is my opi-
nion that practically a kind of political
birth-control has becn given to demo-

-cracy in that State. Therefore, I wonder”

whether Goverament will think of the
various minority interests at all, even
while they are going to have a sham
<ommittee or a sham advisory council.
When we were emacting the slanon
regarding the Delimitation Commission
hqume,lfmmdt.hatthcmwasnotn
Scheduled
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Mﬂ&ﬁ:hswn thou;haﬂtheo!hetin-
terests been represented.

know whether Government wﬂl follow
the same dictum now also, when they
ase goiag to have a mew set-up.

With regard to the functions of the
nd\risnry council also, Government are
very vague. We do net know whether
the advisory council will be consulted
only in regard to legislation or even in
regard to other matters relating to the
whole adminmistration of the State. From
what we find in the clause, it appears
that this advisory council will be con-
sulted only on matters of legislation. I
do not know whether that is the main
intention of Government. In the past we
had passed similar legislations like this,
when the PEPSLUT and Andhra ques-
tions had come up before us. There also
1 was told that there were some advisory
councils functioning. Those councils
were called not only in connection with
enactment of legislation but also for dis-
cussing other matters. Whether that po-
licy will be followed in this case or not,
I do not know. I see the Minister shak-
ing his head. I do not know whether it
is for ‘yes’ or ‘no’; it is for no because
from that side always comes ‘no’. What-
ever it is, we are not having much hope
in the Government.

Mr. -Speaker: It is very dan-
gerous gern.:g'pm signals insthe rI}-rste

Shrif Velayodhan: 1 know. That is
why I mentioned that it is \"er:,r dal:E
ous to see signals also on the

Mr. Deputy-Speaker : Do not take ac-
oomtolslsnah.

Shri Velayndham : Yes.

What I feel is that this legislation is
totally unacceptable to the people of
Travancore-Cochin. Some other Mem-
ber ma}( think that it is a piece of bene-
volent legislation because so many Bills
are ing and they must be passed.
But I should like to know whether any
progressive legislation will be included
eéven by the President. That is not goin
to happen. Take, for example the |
legislation which has been pending for
the last three years in the legislature of
that State. That they are not going to
bring into effect. There will be some
kind of sham legislation, some kind of
formal Icgulahon, and for this they are

malmady mln'dnmd it in that State,
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Minister and the migtion for
érence to a Cortirtittee moved
Shri Velayudhan.

A motion for reference to Select Com-
miittes is moved by a Member who
agrees with the priciple of the Bill: ¥
know from the speech of Shri Velayu-
dhan that he does not accept the prin-
ciple of the Bill. Yet he has moved for
reference of the Bill to a Select Com-
mittee.

Shri Velaymdhmn : I said that— eVen
if it comes.

Shri A. M. Thomas: That apart, it
has been a regular feature of the debate
when similar legislation has come be-
fore the House that criticism is made
that something undémocratic and re-
prehensible is being done. The pro-
priety, advisability and desirability of
having such a measure has been debated
when the Constituent Assembly
article 357 of the Constitution. Subse-
quentlv, three Bills, relating to the Pun-
jab, PEPSU and a, came up for
discussion on the floor of the House: It
would appear that the speech of Shri A.
K. Gopalan indicates that an unconsti-
tutional siep is going to be resorted to
by the Government.

Shri N. Sreekantuw Nadr : Only an im-
moral step.

Shei A. M. Thaomas: In the Consti-
tuent Assembly, Shri Kamath opposed
the provision in articles 356 amd 357.
He ultimately made a plea to the
House, He said :

“I appeal to the House to deli-
berate coolly, earnestly, seriously,
deeplv and dispassionately concern-
ing this provision.”

After all this cool, deliberate, dispas-
siopate, earnest and serious consi
tion, the Constituent Assembly in its
wisdom enacted articles 356 and 357.

Shri Kamsth : It was not my fault
that it did so.

Shri A. M. Thomas : Whatever it be.

I would also like to refer this House
to another aspect of the debate in the
Constituent Assembly. These two articles
were debated simultaneously and al-
though some Members were opposed,
7ery seriously opposed, to the imposi-
tion of President’s rule in any State un-
der circumstances mentioned in article
356—I am referring to some Members
including Shri Kamath. However the

second step was 1ot seriously disputedi
by the Constitaert Aseembly Menibers.
pamely once the President has assumedi
cotitvol, whether Parliament should dele--
gate the legislative powers to the Presi-
dent. That has been specifically:
referred to by PDr. Ambedkar when he
:}a;oveqdfor consideration of those articles
e sald :

“The second suggestioh which
article 278—that was the number
of the draft article—makes is this =
that originally the authority and'
powers of the legislature were ex-
ercisable only by Parliament. It is.
now provided that this authority
may be exercissble by anybedy to
whom -Parliament may delegate its
authority. #t may be too much of a
burden on Parliament to have fac--
tual and de facto ion of leg-
islative powers of the provincial
legislatures which may be suspend-
ed, because Parliament fay have-
already so mruch werk that it may
sot be possible for it to deal with
legislation neces for the pro-
vinces whose lemture has been
suspended under the Proclamation.
In order, therefore, to facilitate leg-
islation, it is mow provided that
....Parlizment may authorise um-
der certain conditions and terms
and restraints some other authority
to carry on the legistation”.

This srgument of the then Law Mi--
nister, Dr. Ambedkar has not been con-
troverted in the Constitvent Assembly.
1 mention this only to indicate that once-
there has been imposition of President’s
rule, the next step automatically has to

Shri Raghavachari (Permukonda):
Must foflow.

Shri A. M. Thomas : That has been
our experience also with regard to the
Punjab, PEPSU and Andhra. 1 wish to
bring one fact to the notice of the
House, namely, that the present form in
which the Bill has been brought for-
ward is the result of successive discus-
sions on the same subject-matter on as
many as three previous occasions. 1
submit the provisions in the Bill repre-
sent a compromise, and the shape it has
taken is a model one.

Shri A. K. Gopalan, who initiated
the discussion on this motion, said that
Pandit Thakur Das Bhargava opposed
these provisions during the time the Bill
relating to the Punjab was discussed on
the floor of the House. There has been:
a notable difference in the Punjab Bill as.
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woriginally introduced in respect of all the
‘powers contemplated under article
357(1) (a). It was intended to dele-
gate the entire powers to the President
according to the Bill and it was further
authorised that the President in his turn
may delegate the power to some other
executive authority.

Shri Achuthan : There is an amend-
ment by Shri Vallatharas.

Shri A. M. Thomas : There were some
objectionable features to which Pandit
Thakur Das Bhargava rightly raised his
voice, and wanted some safeguards.
safeguards were forthcoming during
discussion on the Bill itself.

Mr. Deputy-Speaker : The hon. Mem-
ber's time is up. The Speaker has put
down a limit of five minutes.

Shri Kamath : Five to nine minutes.

Shri A. M. Thomas : Shri A. K. Go-
palan spoke for about half an hour. I
should be given at least some more time
to answer all the points.

Mr. De : I am sure the
hon. Member does not want to follow
the footsteps of Shri A. K. Gopalan.

Shri A. M. Thomss : Anyhow, I will
just burry up. -

The present Bill has also been modell-
ed in the light of the experience gained
by the Mimstry in connection with the
Bills regarding Punjab, PEPSU and An-
dhra. So I do not want to refer further
to that aspect at all.

Shri A. K. Gopalan and Shri N. Sree-
‘kantan Nair referred to the fact that
now we are giving extraordinary powers
to the President not only when the
House is not sitting but éven when the
House is in session. That = argument
would have been good if we were not
delegating the powers of legislation.
‘When an Ordinance is promulgated, the
President is not acting under power
of delegation. It can be done only when
the House is not in session and it has to
come before this House within a parti-
cular time. So that the argument on the
provision with regard to the ordinance-
making power cannot .be made appli-
cable to this case at all.

Two safeguards have been provided
in this Bill. One is that before passing
any measure, a Committee of ten Mem-
bers from this House and five Mem-
bers from the other House would be
consulted. I have tabled an amendment
to this provision. I want that all the
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Members from = Travancare-Cochin in
this House as well as in the other H
may be included in that Committee

The provision about ten Members from

this House and five Members from the

other House rose in this way : with re-

gard to PEPSU, there were only five

gemhers representing that State in this
onse.

1 pM.

In regard to Andhra too the number
of Members from that area was large.
But in the case of Travancore-Cochin.
I would say there must be a- provision
to enable the Speaker to have all the
Members belonging to Travancore-Co-
chin from this House as well as from
the other House on this Committee.

Then there has to be another safe-
d. Even if we ﬁass this legislation,
it is open to this House to modify it
within a particular period. If there is
any objectionable feature as has been
E:mted out by some of the Members
re, it can certainly be modified and
if the House agrees, the President would
enact a further Act providing for that
modification. I would say that in the
particular circumstances of my State
this Bill is absolutely necessary.

The Home Minister referred to one
Bill, namely, the Irrigation Bill which it
is absolutely necessary to be passed. In
his Budget speech the Finance Minister
of Travancore-Cochin said : “Revenue
however been taken for a revenue of
Rs. 50 lakhs from betterment levy for
which the necessary legislation is al-
ready pending before the House.” It is
a budget which this House passed and
the necessary money to the extent of
Rs. 50 lakhs has to come from better-
ment. So, it is absolutely necessary that
they should find a place in the statute-
book of Travancore-Cochin as early
as possible. My hon. friend Shri Sree-
kantan Nair said that we can wait for
three or four months. How could then
the budget estimates be justified? Then
estimates has not taken credit for any
there is another Bill, namely, State Aid
to Industries Bill. For lack of provision
as found therein, it has not been possi-
ble for several industrialists, and parti-
cularly small scale industrialists, to take
advantage of the aid that is being given
by the Centre as well as by the State.

Mr. Depufy-Speaker : The hon. Mem-
ber must conclude now.

Shri A. M. Thomas: I shall conclude
in two minutes,
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My hon. friend Mr. Velayudhan was
in fact making an insinuation when be
said that the Bill fixing a.ceiling om
land would never come up before this
House. The ceiling Bill and some other
Bill, the Verumpattam Bill, were being
«considered by a Select Committee. The
majority of the members of that Com-
mittee were non-Congress members, 80
that the Congress cannot in any way be
blamed for delaying that Bill. We would
only be too anxious to see....

Shri Velayudhan: Will the Bill be
coming here or not ?

Shri A. M. Thomas : That matter has
to be considered by the Advisory Com-
mittee.

There is another measure known as
the “stay of Eviction of Tenants Act”
according to which eviction of tenants
in that State is being stayed for about
six months or one year. The necessary
Bills have to be passed as early as pos-
sible and if it is to be passed accord-
ing to the convenience of this House, I
feel thousands of tenants in my State
would be without any remedy and they
‘would have to quite their holdings.

As many Bills as possible, especially
those which have been reported on by
the Select Committee and those which
are pending before Select Committees,
‘have to be taken up by the Advisory
«Committee and the necessary enactments
wherever possible will have to be pass-
ed by the President and that will be
only to the benefit of the People.

Shri Vallatharas (Pudukkottai) : I sup-

rt the Bill and I go a step further.

deas which were obtaining some years
‘back need revision and as a matter of
fact some progress must be made. The
Republican Constitution of India con-
tains provisions in such a manner that
though the department of administra-
tion and legislation are kept separate, in
conditions when a merger of the two
is expected, certain sensible provisions
are provided.

I studied very carefully the debates
in 1949 over articles 352 and 360. Mr.
Kamath was the hero of the occasion
and gave his studied views. After seeing
all these views, I am convinced that
sticking, to old views will not be bene-
ficent to us. The six years of the work-
ing of the Constitution has given us
some intelligent appreciation of its work-
ing. Here in India we have got a de-
‘mocratic system ; it is no use expecting
that the President will grow into an
autocract or a dictator if we give him
certain powers. When an emergency

arises the President is given full powers
to assume not only the administration
but also the defénce of the country, It
is only in small cases where the legisla-
ture in a State is unable to function, in
spite of the fact that the legislation may
be very intelligent and capable, that the
President is given the power to admi-
nister the State and the power of legis-
lation is entrusted to Parliament. But
Parliament is not an ordinary institu-
tion. In recent years the work of Parlia-
ment has increased; its scope has in-
creased; the complexity of the problem
has increased. All these were anticipa-
ted by Dr. Ambedkar and many other
Members who were taking interest in
the debate in 1949. Now, where has
this Parliament the leisure to devote its
time to so many things 7

. Now clause (1) (a) of article 357 spe-
cifically says that the President can be
conferred with the' powers of making
legislation by Parliament. Parliament in
its turn can delegate these powers,
whenever it considers it necessary, to
whomever it likes. It is not a question
of unconditional delegation. Each situa-
tion may deserve the attention of this
Parliament as to whether power should
be delegated to the President to legis-
late or not. Of course we can decide
and if we do not like we need not dele-
gate. When the President is delegated
the power it follows that he can delegate
the power to some competent persons.

An hon. Member pointed out that the
President may give it to a revenue ins-

tor or some police constable. Such
antastic things cannot happen now. We
have a strong hold over everybody tak-
ing part in the administration. The Con-
stitution is a seamless web of discretion
and action irrespective of the fact that
the various sections of administration
are kept separate. Only in cases of em-
ergency do we see the unity that is
existing among us. Only in case of great
distress do we see the earnestness with
which we want to join together and
get out of it. We have seen great pro-
gress during the last many years. Now,
I have not submitted my amendment in
any spirit of luxurious irresponsibility.
Nowadays so many States go out of
normal existence; so many States may
also come up; but it does not mean that
the entire structure of the Constitution
is blown up by one State being placed
under the regime of an Adviser.

The President’s office has also be-
come more complicated. He has got so
many duties to be attended to, in res-
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iect of twenty-eight States, foreign af-
irs, defence, etc., that 1 do not think
that the President’s Department will be
able t6 manage all these without expand-
ing his staff. In some cases if the g\msi-
dent thioks that he can relieve himself
of this burden of legislation and super-
vision, he may delegate it to his Adviser
or Rajpramukh. The safeguard for that
in our republican democratic system of
" Government is that everything done by
anybody comes to be approved by Par-
liament in the end. So, Parliament can
rove a legislation if it is made by
E,Pmaem or by the persons to whom
authority has been delegated and there
is no danger of any law coming into
force without the knowledge of Parlia-
ment. Under these circumstances, 1 have
submitted amendments to the effect that
the President may be given the powers

of delegation also.

There is a provision in the Bill that
even before Parliament has considered
it, an Act enunciated by the President
will come into force. I submit that that
provision is not a conducive one. In an
emergency atmosphere, no further em-
ergency can arise in the locality. So,
whenever an ordinary law has to be en-
acted, it has to come leisurely. As a
matter of fact, the Bill has to be pre-
pared and it has to be submitted to the
President. He may have the final word
on it, whether it is g:oper to be enacted
or not. That mmust be approved by Par-
liament ; and, if it is not approved, none
of the provisions can come into force.
To give absofute and uncontrolled vafi-

ity to the prowisions of the Act, even
ore Parliament has considered it
would have far-reaching consequences.

My amendment is to the effect that
whatever Act may be passed by the
President or in pursuance of the d:l:ga—
tion given to any other person, at
must be approved by Parliament and un-
til so approved, it cannot have any vali-
dity at all. Subject to this, the confer-
ment of rs on the President need
not be viewed with suspicion or even
with any kind of reservation.

Ordinarily, the Constitution has em-
powered Parliament to delegate its pow-
ers to the President. In the present
scheme of things, it is not as if the
President can enact any law even with-
out consulting the Ministers or without
consulting anybody else. On the other
hand, he will be too careful because if
any mistake is committed in the period

-
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of ettergericy, ther, it will be an occa-

sion for the ite sidé to create un<
favourabte public opinion. .
Under these ci 1 sob-

it that the Bifl bas to be accepted. But,.
I would say that the Government
should be more resourceful and adven--
turoas in this mratter, that ordinarily,.
the power of delegation must also fol-
low, whenever the power is conferred on
the President to legisiate.

.The committee suggested is too very
small. It will consist of 10 plus 5 or
15 members. We have 500 Members
here and another 250 Members in Rajya
Sabha have to sit in consultation over
the matter. So, the numerical strength-
should be more and that is why I have
suggested the number 30, 20 from this.
House and 10 from the other House.
And, it shall be a convention or the dec-
laration of Government that the com-
mittee shall be consulted in any circum-
stances. The President may agree or dif-
fer from them ; that is a dlﬂserent thing
altogether, but consultation must be im-
perative and the numerical strength
shall be increased.

I have seen an amendment that a cer-
tain number of Members of Travancore-
Cochin should be on the committee.
This kind of sectional, provincial or
territorial attitude should not be taken.
There may be emergencies in different
places and Government should have
consideration for the entire country. We
in this House cannot discriminate bet-
ween Members. It is not proper that
predominance should be given to Mem-
bers of & particular State. No distinction
should be made and there should be a

ral distribufion of the seats among
embers from the various States
the committee must be representative of”
this country. Whenever it declares a
certain thing, it must be the opinion
of the entire Parliament.

Shri Achaothan: I am glad that the
Home Ministry has come forward with-
this Bill so that, within a few months
of the taking over of the administra-
tion by the President, there may be re-
forms there in the State. When the ad-
ministration was taken over by the
President, there were a number %of Bifls
pending before the State Legislature.
During the last Assembly in Travancore-
Cochin, as was pointed out by the hon.
Minister, there were a number of Bills
pending and some of them had been
sent 1o the Select Committee and, in.
cem\ cases, reports had also been sub--
mitted.
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Shri Gopalan may take objection to
the principle of articles 356 and 357 of
the: Constitution. There is no other rgo
for this Parliament. It is not only for
Travancore-Cochin but for the whole
of India. The Parliament has got to
delegate power to some competent au-
thority. Otherwise, there would be no
sense of proportion. If we say that the
Parliament would not value all these
things with a sense of proportion, then
where is the necessity for any other Le-
gislature ? The whole year can be, taken
up for the work in Parliament. We cdn
be here throughout the year. That is
not expected of us. In certain emer-
gency cases—that was what happened
in the Punjab, PEPSU and AndEra—it
takes up the question and gives the
consent. There is nothing unconstitu-
tional or undemocratic in giving powers
to the President. The President has not
the sole power in this matter. There
are provisions to show that first of all
he must consult the committee of the
Members of Parliament. Afterwards, if
both Houses take a different view and
some resolutions are passed then, those
measures should be amended. Necessari-
ly, the President is compelled to see that
they are so amended. On principle, 1
accept all matters being done so in that
particular state of affairs and 1 do not
at all oppose the Bill.

Coming to the provisions actually, I
do not know whether there is any neces-
sity for having the words, ‘whenever he
considers it practicable to do so’. In
this case, we are likely to have this
President’s rule for a few months. We
expect that by March 1957, there will
be a new Legislature and the powers
will be taken oyer by the majority party
in the State concerned. Only for these
9 months, we are giving this power.
During these 9 months, Parliament will
be sitting in August-Se ber, and
November-December also in Feb-
tuary-March. I think, we should not say,
‘whenever he considers it practicable. It
will raise some doubts in the minds of
some Members as to whether that pro-
vision is at all necessary. I understand
that it is to see that some contingency is
covered. There is little scope for that
cotingency.

Moreover, when a committee is con-
stituted, it must be of the whole of the
Members of the State. Suppose this par-
ticular measure or Bill is going to be
enacted in the Travancore-Cochin Legis-
lature, the whole of the Members would
take part in it. So also, in a similar way,

9—143 Lok Sabha.
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with regard to Parliament, all the Mem-
bers of that particular State should form
the committee. If the President does not
agree with the views of the Committee
and he has got views of his own, and
if that bécomes a law, then it comes
before  the whole Parliament. Both
Houses of Parliament consider it and if
they come to the conclusion that such’
and such a change should be introduc-
ed in that law, it has to be introduced.
Subsequently also there is this check of
the whole Parliament taking seisin of it.

Shri V. P, Nayar (Chirayinkil) : How
can the Parliament take up the case be-
cause the wording is, ‘Parlls’amm' t may'?
At the final stage ?

Shri Achuthan : Generally, if there is
a view taken by Parliament, necessarily,
Government will act accordingly.

In Travancore-Cochin there are a
number of land laws. Shri Velayudhan
said that the present Congress party has
not done anything. I ask, where from
did he get this infogaﬁon. For the
past 13 or 15 years, Congress party
has been there both in Travancore and
in Cochin. They have taken many deci-
sions which other States have not taken.

Shri Velayndhan : Fifteen years ?

Shri Achuthan : More than 13 years.
Shri Velayudhan cannot blame the Con-
gress party.

Shri Velayndhsm : When are we go-

Dg. ...

Mr. Deg:ly-ﬁpuhr: Now, let the
hon. Member proceed ; he has to finish
his speech by 1-20.

Malabar side. In these circumstances,
if the schedule is kept up, after October
when the Kerala State is formed, we
formed, we may have to change the
members so that the members of the
whole of the Kerala State will be there.

1 have got an amendment also which
has some bearing on olause 3. When
the clauses’ are taken up, I shall move
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[Shri Achuthan]
my amendments at that time. Let me
say in a gepmeral way that there is a
sense of propriety, and there is a sense
of duty, in doing this. I wholeheartedly
support it.

Shri Datar ;: My task has been consi-
derably lightened because some hon.
Members have answered the questions
raised by my hon. friend, Shri Gopalan.
Shri Thomas has answered a number of
points, and my hon. friend, Shri Val-
latharas, has shown how what has
been done is only the proper thing
under the present circumstances.

It was contended that this Bill is an
undemocratic one in the sensc that the
President is being given certain powers
and Parliament is being deprived of
them. That is not correct. As I pointed
out already, there are a number of
Bills which we have actually taken in
hand. I might assure the House that
we are scanning all these 23 Bills and
we shall try to enact as many of them
as possible because it is absolutely es-
sential that further progressive legisla-
tion should be made and it is necessary
to carry on the administration in as pro-
gressive a manner as possible.

An hon. friend raised the point as to
what is to h:&;en regarding the non-
official Bills that were pending before
the Travancore-Cochin Legislature. So
far as the scope of the present Bill is
concerned, it is for the President, with
the authority to be vested in him, to
make laws, and the President's choice
is not confined only to the official Acts
or Bills of the then Travancore-Cochin
Government, but the President would
scan also all private or non-official
Members' Bills as well as the official
Bills. .

Shri A. M. Thomss : And other mea-
sures also if necessary.

Shri Datar : Yes, any further measures
also. The President’s powers are not li-
mited.

Shri A. K. Gopalan : What I wanted
to know was only this, namely, whether
here in the Parliament we can bring in
non-official Bill or resolution concerning
Travancore-Cochin State.

Shri Datar : We shall surely look into
this matter. I might also point out to
the hon. Members that Government are

ing to accept an amendment moved

Shri Thomas regarding the number
of the members who will form the ad-

visory committee. It would ‘be possible
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for us to take in almost all the Mem-
bers from Travancore-Cochin, but we
do desire that there should be Mem-
bers from the other States on this com-
mittee, because other States have to be
interested in Travancore-Cochin, which
is one of the most important parts of
India. Secondly, whatever is done by the
President is under the authority of Par-
liament, which ultimately has powers to
legislate for all the States taken together
on the subjects that have been assigned
to it, or on the subjects that might go
under the President’s rule as in the pres-
ent case. Therefore, I would point out to
this House that there is nothing unde-
mocratic here and there is no murder
of democracy, as my friend, Shri Vela-
yudhan put it, I wish he had not used
such unrestrained expressions about
what Parliament is doing. We are carry-
ing on in as democratic a manner as
possible. Under the circumstances, I
am not going to accept any motion for
referring this Bill to a Select Commit-
tee, or any other delaying motion. Even
with regard to that, you will find that
the hon. Member, Shri Velayudhan, has
not been fair even to the Government.
Perhaps he has been advised by some
friend of his in this matter, but he
ought to have been fair to the other
party, namely, the Government, who
are most concerned in this matter.

Shri V. P. Nayar: He has copied it
after them.

Mr. Depnty-Speaker : Will the Gov-
u_:rgmcnt Members give their consent to
it

Shri Datar : If an hon. Member wants
to bring a proper motion before the
House, he ought to put it in as proper
and fair a manner as possible so as to
enthuse the other party as well.

Pandit Thakor Das Bhargava (Gur-
gaon) : Look at his sacrifice, for he has
not included his own name in the list
of member's of the Select Committee
which he read out.

Shri Datar : “The mover™ is there, I
wtb;i‘ih be had bestowed more thought on

So far as this measure is concerned,
it is a necessary measure, and as Shri
Vallatharas pointed out, it is absolute
essential. I may point out to my friem
Shri Gopalan, that there is no object
on the part of the Government to de-
prive Parliament of its authority, and
that is the reason why we have put in
two safeguards.
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There is also another point which may
kindly be noted. Under article 357 of
the Constitution, it is open to Parlia-
ment to delegate its authority of legisla-
tion to the President and. also to em-
power the President to delegate his
powers to somebody else. We have not
taken any such authority. All that is
absolutely required only has been asked
for here. Therefore, 1 would submit to
the House that there is no desire to
take powers in an autocratic manner.

Certain other matters which are not
directly concerned with the question of
the delegation of powers were also ad-
verted to by certain hon. Members. I
might point out to the hon Members
that so far as this Bill is concerned, the
President’s rule has been received very
well in spite of what hon. Members
might say here and there. The Presi-
dent’s rule has been received very well
and has ben welcomed.

Shri V. P. Nayar: Did they take a
gallup poll (Interruption).

Mr. Deputy-Speaker: Let the hon.
Minister proceed without interruptions.

Shri Datar: If. certain criticisms have
been made, the reply to those criticisms
has also to be heard.

Shri Velayudhan : Let them call for
an election to find out this. I challenge
his statement.

Shri Datar: I repeat that the Presi-
dent’s rule in Travancore-Cochin has
been welcomed by the people.

Shri Kamath : By the Congress.

Shri Datar: And it has made very
good improvement even in the tone of
the administration (Inrerru{nion).

Mr. Deputy-Speaker : There is dif-
ference of opinion ; let it be there.

Shri A. M. Thomas: May I raise a
rnqt of order ? It has often been the

abit of my hon. friend to beat on the
table in front of him. Is it open to any
hon. Member to make such noise by
beating on the table ?

Shri A. K. Gopalan : Can the Home
‘Minister give an answer to this point ?
Even when notice has been given for
15 days for certain questions, the an-
swers do not come. What is the reason
;ctlrtet.hat‘? That is the popularity of the

ate.

Mr. Deputy-Speaker: I have first to
answer the point of order raised, though
it is not strictly a point of order, but
the bon. Member wants to know whether
it is permissible here in this House to
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thump the tables and do other things.
This is not a very good habit, but habits
do die hard and we have to suffer them
many a time. It is not advisable to con-
tinue that or indulge in that. But we
cannot say that it is absolutely prohibit-
ed. Sometimes one is im by his
own habits, even without his conscious-
pess, and that can be excused.

Shri V. P. Nayar : Your ruling is that
it is not unparliamentary.

Shri Datar: So far as the gquestion
raised by Shri Gopalan is concerned, it
is a matter with which I am not con-
cerned, but I shall make enquiries as to
what the position is. Sometimes it is
difficult to collect information in time.
Whenever questions are received by the
different Ministries. .. .

Shri A. K. Gopalan : When there is a
University, there is a Director of Public
Instruction and cannot he or his depart-
ment get within 10 days the reply to
the question as to how many colleges are
affiliated to the University 7 The Minis-
ter says that it takes some time to get
that information.

Shri Datar : Let not the difficulty of
Government on one point be generalis-
ed and let not general conclusions be
drawn on that basis.

Shri A. K. Gopalan : Not one, but
several.

Shri Datar : I would point out to the
hon. Member that so far as this Bill is
concerned, we have used the same
wording, and in fact we have made im-
provements, on the Bill in connection
with the Punjab. There the power was
going to be taken by the President and
it could be further delegated by the Pre-
sident. It may be found that on three
occasions such a Bill was passed so far
as Punjab, Andhra and PEPSU were
concerned. In all these cases when-laws
had to be made, Government always
acted on the advice of the members of
the advisory committee. (Interruptions.)
Let the hon. Members hear me. We
have heard them patiently, let them not
be irritated over the reply to one ques-
tion.

Here also I would assure this House
that as far as possible, except when
the exigencies or the urgency of a situa-
tion require it, we shall always consult
the members of the advisory committee
and also take into account the views of
the dissolved Travancore-Cochin legisla-
tive assembly and the views of the select
committee there. In the circumstances, I
submit that all the points that have been
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[Shri Datar]
raised have been answered and there-

fore, I submit that the motion may be
adopted.

Mr. Deputy-Speaker : I shall put the
amendment of Shri Sreekantan Nair to
the vote of the House. ’

The guestion is :

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th July 1956.”

The motion was negatived.

Mr. Deputy-Speaker: 1 shall put
Shri Velayudhan's amendment to vote.

Pandit Thakur Das Bhargava : May 1
raise a point of order ? Shri Sreekantan
Nair moved an amendment that the Bill
be circulated. But in Shri Velayudhan's
amendment also, his mame a&mfn. I
presume his consent was never He
could not be a party to both. :

Mr. Deputy-Speaker : It is best known
to Shri Sreekantan Nair. One hon.
Member says that he has got his con-
sent. The hon. Member does not deny.
We can only accept the word of one
hon. Member when it is not changed by
any other hon. Member. So, -we shall
have to accept it. '

Pandit Thaker Das argava : It is
nNot_ affirmed also by Shri Sreekantan
air.

Mr. Deputy-Speaker : I do not think
that I should put it to him.

The question is:

“That the Bill be referred to a
Select Committee consisting of
Shri N. Sreekantan Nair, Shri K.
Ananda Nambiar, Shri V. P.
Nayar, Shri H. V. Kamath, Shri T.
B. Vittal Rao, Shri S. S. More,
Shri V. Boovaraghasamy and the
Mover, with instructions to report
by the 30th May 1956.”

The motion was negatived.

. Mr. Deputy-Speaker: The question
is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Travancore-
Cochin to make laws, be taken into
consideration.”

The motion was adopted.
Clause 2—(Definition)

Shri Kamath : All the amendments to
the clauses may be taken together.
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Mr. Deputy: : That would be
better. They will be treated as moved
and taken together. There are a large
number of speakers and I could not ac-
commodate all of them in the general
discussion. So, hon. Members should
exercise some restraint on the time—
not exceeding five minutes.

Shri Vallatharas : May I make a sub-
mission ? I have given an amendment
No. 22 for substituting “twenty mem-
bers” for ten members and another am-
endment No. 23 for substituting “ten
members” for “five members”. They
may be taken up separately. The rest
of them may go together.

Shri V. P. Nayar : I oppose this Bill.
If you see and examine my amend-
ments, you will see why I do so. I have
given in these amendments the basis of
a scheme and if the amendments are ac-
cepted you will understand it. I have
chosen to object ¢o the Bill due to this
reason.

Mr. -Speaker : The House has

assed g??“n?miun that the Bill be taken
into consideration and has proceeded to
clause-by-clause discussion. Exception
could have been taken then. When
we have decided that all the clauses be
taken together and also the amendments,
it is not fair now to say that you op-
pose the Bill. It is not in our compe-
tence now to say. It may be said in the
third reading stage. Now, we are deal-
ing with clauses.

There is one other matter to which
my attention has just now been invited.
There is no amendment to tlause 2. So,
I shall put clause 2 to the vote of the
House. The amendments are all to
clause 3. ,

The question is :

“That clause 2 stand part of the

BilL™ .

The motion was adopted.

Clause 2 was added to the Bill.

Clanse 3—(Conferment on the Pre-
sident of the power of the State Legis-
lature) -

Shri A. M. Thomss : I beg to move:
Page 1, "
for lines 16 to 20, substitute :

“Provided that before enactin
any such Act, the President shall,
whenever he considers it practicable
to do so, consult a committee con-
gisting of the Minister for Home
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Affairs, Government -of India and
the Members of both Houses of
Parliament from Travancore-Co-
chin. The Minister for Home Af-
fairs shall be the Chairman of such
Committee.”

Shri Kamath : I beg to move :
Page 1,

line 17, omit “whenever he consi-
ders it practicable to do so”.

Shri V. P. Nayar: I beg to move :
Page 1,

fline 18, for “ten members” substitute:

“all members of the House from
the Travancore-Cochin State and
Malabar District of the Madras
State and one third their number
.of members from other States.”

Shri Kamath: I beg to move:
Page 2,

for as soon as may be line 2—
after enactment” substiture :

“within three days from the date
of enactment of an Act, or, if an
Act is enacted when Parliament is
not in session, within three days
from the date of .commencement
of the session immediately follow-
ing the enactment of the Act.”

.Shri V. P. Nayar : I beg to move:

Page 2,
line 3, add at the end:

“In such cases the Parliament
-shall discuss the enactment in the
-same Session in which the enact-
ment has been so laid before it,
provided one third the number of
members from Travancore-Cochin
State in the House demand a dis-
-cussion in writing.”

Provided that all important
-enactments affecting land reforms,
<civil liberties, taxation, working
conditions of labour, shall not be
passed unless the majority of the
members of the commuttee has con-
-curred.”

Shri Kamath : I beg to move:

Page 2,

‘line 9— 5 .
after “before it” insert “or in

-the subsequent Session™.
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Shri V. P. Nayar: I beg to move :
Page 2,
after line 12, add :

“(5) Nothing in this Act shall be
deemed to confer any power om
the President of India in enacting
any measure which will enhance
the tax or land revenue, payable
by a person whose income is less
than Rs. 3,000]- a year.”

Shri Achuthan : I beg to move:
Page 1,

line 17— .

Omit “whenever he considers it
practicable to do so”.

Shri V. P. Nayar : I beg to move:
Page 1,

line 17,—
after “to do so” insert “himself”

Shri Achuthan : I beg to move :

Page 1,

lines 18 to 20—

for “consisting of ten members of

the House of the People nominated
the Speaker and five members

of the Council of States nominated
by the Chairman” substitute :

“consisting of all members of
both Houses of Parliament from
Travancore-Cochin State”

Shri N. Sreekantan Nair: 1 beg to

move :

Page 1,—
(i) line 18,

for “ten members” substitute
“twelve members” and

(ii) line 19,

for “five members” substitute “six
Member's™ .

Shri Achuthan : I beg to move:
Page 2,

line 9—

after “before (it” inserr - “or the
Session succeeding”

Shri Velayudhan : 1 beg to move:
Page 1,
line 19—
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after “Speaker” insert :

“which shall include representa-
tives of the Scheduled Castes and
Scheduled Tribes of the State.”

Shri Vallatharas : I beg to move:

(i) Page 1—
for lines 8 to.. 11, substitute :

“3. (1) The President is hereby
conferred with the power of the
Legislature of the State of Travan-
core-Cochin to make laws, which
has been declared by the Procla-
mation to be exercisable by or un-
der the authority of the Parlia-
ment and is also authorised to dele-
gate his powers of making laws to
any person whom he may deem fit
and competent witlé conditions, if
any needed, imposed on the person
upon whom the powers have been
so delegated.”

(ii) Page 1,
line 12—
after “President” insert :

“or the person upon whom the
powers have been delegated by the
President”

Shri C. R. Iyyonni (Trichur) : 1 beg to
move :

(i) Page 1,
lines 13 to 15—

for “enact as a President’s Act a
Bill containing such provisions as
he considers necessary™ substitute :

“epact any law in respect of any
matter which appears to him to be
necessary in the interest of the
State.”

(ii) Page 1—
for lines 16 to 20, substitute :

“Provided that before enacting
any such Act, the President shall
consult a committee consisting of
twelve members of Lok Sabha and
six members of Rajya Sabba re-
presenting the Travancore-Cochin
State in Parliament, except when
he considers the enactment to be

. 80 emergent that tonsultation may
dispensed with without detri-
ment to the interest of the State.”
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Shri Vallatharas : I beg to move :
(i) Page 1,

line 16—

after “President” insert -

“or the person upon whom the
powers have been deggsated by the
President”

(ii) Page 1,
line 18—

for “ten members” substitute :
“twenty members”

(i) Page 1,
line 19—

for “five members” substitute :
“ten members”

(iv) Page 2,
line 1—
after “President” insert :

“or the person upon whom the
mdriu ]:_s:ve been delegated by the
(v) Page 2,
line 5—
for “seven days" substitute :

“fifteen days”

Shri C. R. Iyyunni: I beg to move:
Page 2,
line 5—

for “seven days" substitute :
“fourteen days”

Shri Kamath : T beg to move :

Page 2,

line 9—

after “before it" insert “or in the
Session immediately following”.

Shri C. R. Iyyunni : I .beg to move:
Page 2,

line 9__

after “before it" insert “or the
succeeding Session”
Shri Vallatharas: [ beg to move:

Page 2—
for lines 11 and 12, substitute ;
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“Provided that nothing in the
Act shall be valid and enforceable
unless the two Houses of the Par-
liament have considergd the Act un-
der this sub-section.”

Shri A. M. Thomas : | beg to move:
(1) Page 1—
line 17—

omit “whenever he considers it
practicable to do so”

(2) Page 1—

(i) line 18,

for “ten members” substitute :
(ii) line 19,

for “five members” substitute :
“seven members”

Mr. Deputy-Speaker : These amend-
ments are before the House.

Shri V. P. Nayar: If the provisions
of my amendments are examined it will
be found that they refer to the scope
and functioning of the committee and
that they restrict the powers of the
President. I am strengthened in this am-
endment by an interpretation of Max-
well which is not out of place here.
I have said that the President himself
should exercise those powers. It is a
very important question. I do not want
to go into the fundamental principles.
He says that wherever the power is
delegaied by the Parliament—that is the
power to legislate and that is a discre-
tionary power—the exercise of that
power within the limits of discretion
will not be open to challenge in a court
of law. Maxwell reproduces this from
Lord Tagerton's judgment. I fail to un-
derstand this. We are giving a blank
cheque to the President. There are no
fetters and it is completely left to his
discretion. We cannot at all impugn his
acts. They may be right or wrong or
something which we do not like. So
long as it does not offend the Funda-
mental Rights enshrined in the Con-
stitution, there is no legal remedy.

Why have we given these amend-
ments ? We know what the adminis-
tration is. We do not want the Presi-
dent to exercise this power. As Pandit
Bhargava rightly pointed out during_the
famous debate in 1951, though the Pre-
sident purports to act in his name, be
never acts by himself. I do not have the
time now to elaborate it. You, Sir, also
took part in the debate. When the Presi-
dent delivers his Presidential Address,
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one cannot take it that it has come from
the President himself. 1 have given an
amendment substituting the word ‘him-
self I want that the President should
not exercise the er in the manner
in which it has n exercised so far
for the simple reason which I shall
presently give.

President’s rule in Travancore-Cochin
is exercised through ome or two repre-
sentatives called advisers. We happen to
know what is the case with regard to
that State for the last 14 months. In
this session, after the 1st of May, I my-
self put seventeen questions out of
which twelve questions were on that
State. The answer has been “Informa-
tion not available”. What are these
questions ? They are simple questions.
One is: “How many cases are pendin
in regard to security proceedings?
These cases pgo before the first class
magistrates courts and they are acces-
sible by telegrams. 1 gave notice: ten
days after comes the Tteply: Infor-
mation is collected.”

There was another question about an
ayurvedic college. The Speaker was kind
enough to remark this morning that
this should not be the attitude. There
is a college half a furlong from the
secretariat ; it has a telephone. The
question was so simple: “Is there a
strike 7. The hon. Deputy Minister
says : “No information.” She said that
they had sent a telegram and were send-
ing reminder telegrams. This is the Pre-
sident’s Rule which is supposed to be
very impartial. There has been a tourist
advisory commitiee and another com-
mittee appointed. The President’s re-
presentative there has been going about
saying that his administration was very
impartial and will not be based on poli-
tical considerations. But I say—and I
say with full sense of responsibility—
that the President’s Advisor there has
been functioning as a stooge of a poli-
tical party—I do not want to name that
Earty. It was only the other day that

hri Abid Ali gave out some figures
about the registration of various trade
unions. There a Committee has been ap-
pointed for fixing the minimum wage,
consisting of 12 members representing
capital and 12 members representing
labour. I was shocked to that the
INTUC which has a membership far
less than the ATTUC, according to the
figures given by Shri Abid Ali, has been
given 9 out of 12 seats, while the
AITUC has been given only 2 seats and
the UTUC which has a verified mem-
bership of more than 12,000 has been
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given one seat. The AITUC has a mem-
bership of more than 20,000, according
to the figures of Shri Abid Ali, and the
INTUC has only 2,000 members. Then,
what about the representation in the
Tourist Advisory Committee ? Not even
a single member from any of the oppo-
sition parties has been taken in. Is he
an impartial man? Is this the man
through whom the President will work ?
Is this the man who will get authority
delegated from the President through
the Bill which we are now passing ?

I should say that there has been the
grossest neglect on the part of the Home
Ministry, not merely in regard to these
problems, but also in regard to many
other things. The Home Minister can
simply get up and say: “I have veri-
fied. The President's Rule is very popu-
far in Travancore-Cochin”. Sir, 1 chal-
lenge his statement. Let him come to
Travancore-Cochin and let him ask the
people when we Members from Travan-
core-Cochin are present. Let him see
then whether at least one per cent. of
the people choose to have the Presi-
dent’s Rule.

Sir, this has become a very bad thing
and the only way of controlling that
will be by limiting the powers. I do not
want the President to exercise any pow-
er. I am not prepared to give a blank
cheque to the President so that he can
exercise his will, his discretion in any
manner he likes. I want that this House
should set up a Committee. I also want
that when the President acts under this
particular (Delegation of Power) Bill, he
shall act himself. He shall not delegate
ngers to anybody else. When he acts

must take the opinion of majority of
the members of the committee which I
want that the House should set up.

Then I want to tell the hon. Minister
another thing, though he may not take
it up very seriously. The ple of Tra-
wvancore-Cochin thought that when once
the President’s rule was enforced and
when once this Parliament had the right
to go into the questions relating to Tra-
vancore-Cochin, even a mere whisper in
this House would cause a tremor in the
administration of the Travancore-Cochin
State. But that has proved otherwise.
Even a thunder in this House does not
mean anything to the Advisor. He has
been going about and telling the people
who wait upon him to tell their griev-
ances : “Why do you come to me. You
have got 12 Members in the Parliament,
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why don’t you go to them ?” Sir, is this
the way we have to be treated ? What is
our problem ? For years and for de-
cades our people have been fightin
against the bureaucratic set-up. The ad-
minjstration has been carried on by cor-
rupt, crafty and every other sort of peo-
ple. That has not been eradicated. There
1s no time even given by this Parliament
which has denied the right of a democra-
tic set-up, to discuss the future of 93
lakhs of people.

I understand that the Advisor—it has
been reported in the Press—has started
negotiations for arrangement of water
facilities. Who asked him to do that?
Did he have a mandate from the Gov-
ernment of India ? Is he to decide whe-
ther we should give water to Tamil Nad?
We shall very gladly do it provided it
will not harm us. We are always will-
ing to give water which we have in
plenty. In such matters, I submit, the
Home Minister must understand that we
are not prepared to agree and we shall
resist it if it comes to that. This is not
the way of delegating powers, and we
shall not be a party to this, unless the
Home Minister agrees that this delega-
tion of powers will be confined to the
President acting by himself and not act-
ing through any of his officers. Other-
wise, we are not prepared to give, as is
desired now, a very broad power so that
the President can act through his advi-
S0rs.

Shri Kamath: M;i. Deputy-Speaker,
considering the circumstances in which
the Proclamation has been issued by the
President, which was opposed by all
sections of the House on this side, and
considering the manner in which this
clause (3) has been drafted and brought
before the House, I have no hesitation
in opposin this, clause (3), the main
clause of this Bill.

Sir, this Bill is a sequel to the Pro-
clamation, which not merely slaughtered
democracy in Travancore-Cochin, but
also provided for the future liquidation
of the M.L.A.'s of the Malabar Dis-
trict of Madras State. In that respect,
this Bill stands on an entirely different
footing from the other Proclamations
issued and Bills passed in the case of
Punjab, PEPSU and Andhra. This is
the only Proclamation which has pro-
vided for the future extinction, for the
liquidation of an entire set of M.L.A.'s
for no fault of their own who will
out of parliamentary existence on
appointed date.
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I would like three of my amendments
to be-treated as moved : amendments
.numbers 3, 5—I am not moving amend-
.ment No. 8—and amendment No. 27.

Mr. Deputy-Speaker: I will request
.bon. Members who have got their am-
-endments to this clause to send in chits
showing the numbers of amendments
they would like to be treated as moved.

Shri V. P. Nayar: All amendments
.are to be treated as moved.

Mr. Deputy-Speaker : Just now we
-were listening to one hon. Member say-
ing, that he does not want one of his
.amendments to be moved. But earlier,
all amendments have been treated as
moved.

Shri Kamath: In the Statement of
Objects and Reasons it is said that for
want of time for this House to consi-
.der the various Bills relating to Travan-
.core-Cochin, this Bill has been brought
before this House for consideration and
passing. This is a sad state of affairs.
I have no hesitation in stressing this as-
‘pect of the matter, and requesting my
hon. colleagues that in the interests of
Travancore-Cochin, where in spite of a
large majority of the Members of the
Assembly being prepared to -shoulder
the responsibility of the Government the
President issued a Proclamation, they
-should allot at least half an hour every
day in the next session to discuss the
:affairs of Travancore-Cochin. I am sure
the Members here will be in agreement
-with that. In the next session, for half
an hour every day we should not mind
-sitting and discussing matters of Tra-
vancore-Cochin.

I want to point out to you, Sir, and
‘to the House, the state of affairs that
-prevails in Travancore-Cochin. I will
point out only one instance. For want
of time I cannot give many instances.
But Parliament has time enough to take
-cognizance of a serious matter. Recent-
ly & cycle was advertised to be auction-
ced. Tt was a 9 year old cycle.

Shri A, M. Thomas : That was refer-
red to by Shri V. P. Nayar.

. .Shri Kamath : I am giving the answer
‘that I received. The original price of the
-cycle was Rs. 160-8-0. Sir, I would say
that this sort of bargain between a
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State Government and some newspapers
is pernicious. The answer of the Minis-
try is to this effect :

‘“The State Transport Department
entered into.a reciprocal arrange-
ment with the managements of
certain mewspapers.”

The names of the newspapers are:
The Hindu, The Indian Express, The
Kaumudi, The Malayala Rajyam, The
Malayala Manorama and the Prabha-
tham.

“_...by which copies of news-
papers are carried free in the de-
partmental buses to different pla-
ces in the State where the Depart- °
ment is operating services. The ma-
nagements of the newspapers in
their turn publish all advertise-
ments relating to the Department
free of cost and also give the De-
partment a subsidy.”

A subsidy is also given to the State
Transport Department.

“The advertisement referred to in
the question has therefore been
published free of cost. The ques-
tion of the continuance of this ar-
rangement is under examination.”

This is.a very discriminatory, an en-
tirely uncalled for and unwanted sort of
bargain by the Transport Department
with six newspapers in and outside
the State. This state of things will go
on unless Parliament exercises effective
supervision over the affairs of Travan-
core-Cochin and also the Government's

legislation with regard to Tra-
vancore-Cochin.

Therefore, my amendment No. 3
seeks to omit a wholly uncalled for, un-
justified provision, the words “whenever
be considers it practicable to do so.”
What is meant by this 7 What does the
Minister mean by this “practicable to
do so"? In the first place, you have
completely taken over all the powers.
You have liquidated democracy in Tra-
vancore-Cochin. Now, you say that the
President shall, whenever he considers
it practicable to do so, consult the com-
mittee. 1 say that it must be mandatory,
obligatory, for the President to consult
this committee in all legislative matters
before he enacts an Act.
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I would even request at this late
bhour .that the suggestion contained in
another amendment—I think it was sup-
ported by my friend Shri Thomas also
—namely, that all leaders of the various
parties in the old Assembly, that is the
Assembly that has now been dissolved—
must be associated with the committee
that is now proposed. As it is, the com-
mitte is to consist of some Members of
this House and of the Rajya Sabha. I
think there were five parties there in all
in the old Travancore-Cochin Assembly.
They must be associated with this com-
mittee so that the committee will be re-
presentative  of  Travancore-Cochin.
There will be some Members of this
House, some Members of the* Rajya
Sabha plus the leaders of the parties in
that Assembly, the Praja-Socialist party,
the Communist party, the Cohgress
party, the R.S.P. and the K.S.P. Those
leaders must all be members of this
committee. Then I think it will be some
sort of amends or expiation or pray-
aschitha for the sin, the crime, that
has been. committed in Travancore-
Cochin by the Government

Mr. Deputy-Speaker : The hon. Mem-
ber must finish soon, say, in half a mi-
nute.

Shri Kamath : I shall finish soon. The
others have spoken before, but I have
not spoken.

The next amendment of mine refers
to the legislation coming before Parlia-
ment. My friend Shri Gopalan fell into
a trivial or a slight error when he said
that the Bill will be modified or rather
can be modified by Parliament within
seven days after its enactment by the
President. Well, if that were so, that
would have been fairly good. But here,
there is no provision regarding the time
within which the legislation must be
laid before Parliament. The President
may enact a Bill tomorrow and he may
lay it before Parliament ‘as soon as may
be after enactment’, which means it may
be 15 davs or one month or two months.
Nobody knows. Therefore. my amend-
ment says that within 30 days from
the date of enactment of an Act, or,
if an Act is enacted when Parliament
is, not in session, within three days from
the date of commencement of the ses-
sion immediately following the enact-
ment of the Act, the enactment must be
laid before Parliament. Then it will
have some meaning and some validity.
Otherwise, the existing provision will
fail in its desired objective.
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My 'last amendment to this clause is .
amendment No. 27 It seeks to empower
Parliament to modify the enmactment of
the President either in the very session
in which it is laid before it or, if the
session comes to a close, within a few
days after its enactment, then in the
next session. Supposing, an Act is laid
before Parliament today or tomorrow.
and then Parliament does not have time
to consider it and adjourns. In such cir- -
cumstances, Parliament must have the
power to bring up the enactment in the
next session and modify it if necessary.

If these amendments of mine are ac-.
cepted, I am hopeful that this Bill
would work in the interests of the peo-
ple very considerably, though even
then it may not make sufficient amends
for the liquidation of democracy in
that State.

Pandit Thakur Das Bhargava: My
amendment is No. 30. I am glad that,
it appears to be the same as that given
by Shri Kamath as No. 3. My submis-
sion is this. So far as this murder of
democracy, etc., is concerned, we have
heard too much of it and 1 would say
that all those things which had been
said here need not have been said.
Since we have already passed the Bill
concerning the proclamation and the
demands for grants for this State, all
those points are irrelevant at this stage -
to my mind.

I am happy to find that I whole
heartedly supported these articles when
they were enacted. I have now seen
my speeches made then. I then said
that 1 congratulated the Steering Com-
mittee on the able and adroit manner in
which they proposed to enact those
articles. After so many years of experi-
ence since then, I feel still that I did-
the right thing in supporting that mea- .
sure. That was the only right thing that
could be done in the circumstances.
But that is an old story.

Let me now come to the present Bill.
The only question is,—after having ap-
pointed a committee,—whether consul-
tation with the committee should remain
discretionary on the part of the Presi-
dent or better the Government or not.
My submission is, so far as this com-
mittee is concerned, the committee is
constituted only for a certain purpose
in connection with the enactment to be -
passed by the President. We cannot,
here, in Parliament consider all those
Acts and Bills because we have not got
the time., That is the only consideration .
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that has weighed with us to suggest a
committee. Otherwise, it is the preroga-
tive and the duty of Parliament to enact
these laws. Parliament is the only body
which really supersedes the legislature of
that State. So, Parliament should not
give up its power. Ordinarily, if we had
time, we would not have allowed the
Executive Government to exercise those
powers which are now proposed to be
given to the President. Even now, we do
not find sufficient time for the proper
work of Parliament itself. So, the work
that has now come up will be a super-
imposed work on Parliament and there-
fore the President is being authorised to
look into those affairs. Therefore, my
hon. friend the mover of the Bill is quite
right in asking Parliament to delegate
its powers to the President. He himself
rightly pointed out that this power is of
an exceptional nature. So far as the
latter part of article 357 (2) is concern-
ed, some Members wanted that the Pre-
sident should be given much more -
ers than even the Government ve
thought of, meaning thereby that the
President should be authorised also to
further delegate these powers to some
other person. That has not been done
and rightly so. Even Shri Vallatharas
went to the extent of suggesting the
grant of those powers of delegation to
the President. The House has not gone
to that extent. The Government are
not going 1q that extent and so the
question does not arise.

But having given these powers to the
Government, 1 am absolutely anxious
that the Government should not bring
in any measure, without consulting this
committee which the Government them-
selves in their wisdom propose to bring
into existence. The hon. Minister must
be able to give an assurance that in no
case will he depart from the principle
that the committee must be consulted.
1 think we will have to stick to this
amendment, because, as a matter of fact,
when Parliament divests itself of some
of its powers, the right at least to be
consulted must in fairness be insisted
upon. The Government may or may not
accept the suggestions or decisions of
the committee, but if the committee is
appointed and if it is not consulted, it is
no good. 1 cannot think of any cir-
cumstances in which the committée will
not be consulted. The committee has to
be consulted. If the House is not in
session, the President has got the powers
of making an ordinance. He has got

the double-power, so to say, because .
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the power of the Governor is also vest-
ed in him. He has got the power of mak-
ing an ordinance if the House is not
sitting. When the Parliament cannot
find time, it is necessary that the Presi-
dent should consult this committee
which has been proposed to be appoint-
ed. 1 cannot conceive of any circum-
stances in which it will not be possible
for the committee to meet and give its
suggestions. When there is an emergen-
cy, an ordinance is passed. If there is no
emergency, they should consult the com-
mittee. Can you say that because the
President has got powers of ordinance,
he need not consult the committee when
legislation has to be passed in respect
of that State. Do you mean to say that
the members will have no time and they
will be sitting in their houses ? We can-
not be a party to such a proposition. So
far as the Government is concerned, the
Government must consult the commit-
tee. On previous occasions, they say that -
the power has not been abused and there
has been no difficulty. I am not going
to give that certificate to any Govern-
ment whatsoever. There has been good
use and there has been abuse of such
powers also presently. 1 need mot refer
to it in detail. There has been a depar-
ture in some cases. All that I am anxi-
ous to see is that there should be no de-
parture in future. In all cases the Gov-
ernment should consult this body. What
is lost by consultation, after all ? When
the Government have themselves the
power to enact any measure and if the
measure is wrong, it can come again
before us by resolution.

Now, I do not agree with Shri Ka-
math when he wanis to substitute an-
other provision in the place of “as soon
as may be after enactment.” At pres- -
ent, the law is that the enactment should
be placed before the House as soon as
may be. My friend is quite right in say-
ing that the Government may abuse the
power, and may lay it after 15 days. I
have no such apprehension, because
when we look to the Bill, it appears that
the Government itself wants that within
seven days of the enactment being placed
on the Table of the House, the modifi-
cation must be made. So far as Punjab
was concerned. they made certain laws
and we moved some resolutions. Ulti-
mately, the resolutions were not pressed.
That is of course a different matter. But
we had recourse to these provisions.

Shri Kamath : Three days is the maxi-
mum period that I have suggested.
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Pandit Thakur Das Bhargava: Yes;
it is the maximum according to the am-
endment. But if the House is not in
Session can it be done. The Government
for their own reputation’s sake, must
place the enactment as soon as possible
on the Table of the House. Itis not ne-
cessary to think that the Government
will take more than the required num-
ber of days to place it on the Table.
Again, within seven days, modifications
could be made. This was the case pre-
viously and I do not think that any al-
teration is necessary.

So far as the extension of the number
of mem of committee is concerned,
I think an amendment of my hon.
friend Shri Thomas will be moved in
proper time, asking for-the enlargement
of the number of members of the com-
mittee. I am happy that the hon. mover
of the Bill himself has said that he is
going to accept it. What I am anxious
is that these words should be omitted
—*"so far as practicable”—or the hon.
Minister must give us an assurance that
in every ible occasion this Com-
mittee will be consulted. The members
share the responsibility of enactment
with the’ members and so it is good
for the Government also. I think these
words should be omitted or an as-
surance given that the committee will
be consulted in all cases.

2 P.M.

Mr. Deputy-Speaker : I seek the guid-
ance of the House. We have exceeded
the time that we had allowed for this
Bill. It is two o'clock now. The next
Bill, the Income-tax (Amendment) Bill,
has been allotted one hour. I find that
there are no amendments at all regard-
ing it. If the House agrees, we may
tgke 15 minutes from the time for that

ill.

Pandit Thakor Das Bhargava : May I
suggest, Sir, that practically that is a
non-controversial Bill. There is no
amendment. We may not take one hour
for it. Some more time may be given
to this Bill.

Shri Feroze Gandhl (Pratapgarh Distt.
—West ,cum Rae Bareli Distt.—East):
Half an hour can be made available.

Mr. Depuoty-Speaker: That is what I
am putting to the House. 1f the House
agrees, we may take some more time
for this Bill.

Shri Feroze Gandhi: Half an hour
may be given.
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Shri C. R. : There are three
amendments that 1 have tabled.
The first is not a very serious one. The
wording may be “enact any law in res-
pect of any matter which appears to him
to be necessary in the interest of the
State”. That is only a verbal alteration.
1 do not press it very seriously.

_ There is another amendment regard-
ing proviso which reads as follows :

“Provided that before enacting
any such Act, the President shall
consult a committee consisting of
twelve members of Lok Sabha and
six members of Rajya Sabha repres-
enting the  Travancore-Cochin
State in Parliament, except when
he considers the enactment to be
so emergent that consultation may
be dispensed with without detri-~
ment to the interest of the State.”

In the Bill provision was made to
say that the committee may be consult-
ed only to a certain extent, as far as
possible. What I say is that the Presi-
dent must exercise his discretion in
such a way that he must come to the
conclusion that the emergency of the
matter is of such a nature that it is not
possible to consult the committee at all.
As everybody knows, these things are
done not directly by the President, but
by a certain deputy of his. He makes a
suggestion that it is so important and
50 on. Automatically, the consultation
with the committee will. be stopped. I say
that the President himself must spend
some thought over it and come to the

" conclusion that there is an emergency

and in the emergency, it is not possible
for the President to consult the commit-
tee. Probably, the members of the com-
mittee may be spread all over the coun-
try and it may not be possible for him
to consult the committee. I beg to sub-
mit that in the normal circumstances,
he will always consult the committee. It
is only when an emergent situation has
cropped up that he will dispense with
it.

There is another amendment with re-
gard to the number of days. After the
Bill has been passed by the President,
according to the present provision, only
seven days are allowed. I beg to sub-
mit that seven days is too small a period
for the Members of Parliament to find
out what exactly are the implications.
Therefore, I say that the time of 7 days
may be extended to 14 days. Even with
14 days, it may not be ible for the
Members to go into the details and come
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to conclusions. There is also one matter
which ‘the other Members have referred
to. If it is not possible for Parliament
to come to a conclusion in one sitting,
it may be taken up at the mext session
of Parliament.

The most important thing that I wish
to stress is that all the Members of
Parliament representin Travancore-
Cochin must be consulted. Now, the
law that is passed will apply to Tra-
vancore-Cochin alone. After the 2nd of
October, that is going be merged
with the new Kerala State. The law
passed will not apply to them. At that
time, the Members in the rest of the por-
tions must be brought into this commit-
tee. As a matter of fact, there were ‘117
or 118 members in the legislature there.
They are being replaced by 18 members.
I have no objection to a few more peo-
ple being added as suggested by Shri
Kamath. But, it is absoluleiy necessary
that all the Members coming frem that
State must be members of that commit-
tee, so that we may give the pro
advice to the President. If a smaller
number of people are taken up, one may
come from one side and another from
another side and they may not be able
to give a correct idea with regard to
the conditions existing in the wvarious
parts. Therefore, our earnest wish is that
all the Members of Parliament coming
from that State must be included in the
committee and there must be a definite
decision by the President that there is
an emergency and so the commitiec
could not be consulted.

Shri Mathew (Kottayam): I should
have thought it not useful at all to go
back to the same old basic or funda-
mental question of the justification of
the President’s rule. Repeated assertions
have been made from the O ition
benches that the President’s rule is not
welcome to the people. It seems to me
that the truth may be stated in a
very simple form. The situation which
made it necessary for the President to
take charge of the administration is in
a way deplorable. None of us regards it
as desirable. But, when the situation was
there, the wisest thing in the circum-
stances was that the President should
take over the administration. A very
simple analogy struck me. I do not
wish to fall ill. But, if I do fall ill and
if I do not recover immediately, I would
like to go to a good hospital. If any-

asks me “do you like going as an
in-patient to hospital,” the answer is an
emphatic No. I do not want to fall ill;
I do not want to go to a hospital. But.
if I fall ill, I do want to go to the hospi-
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tal. That is almost an &xact analogy.
What has bappened’'in the State ? There
was no party strong enough to form a
Ministry. That was deplorable. But, in
that situation, the most obvious, reason-
able and wise thing was that the Presi-
dent should take over the administra-
tion.

With regard to the quality of the Ad-
viser's regime which has only just com-
menced, several friends in the Opposi-
tion parties made very adverse com-
ments, 1 would only suggest caution be-
fore we rush to conclusions. It was
pointed out as an instance that so many
questions have not been answered on
the floor of the House or they have been
answered almost mvanab]y—nol. quite
mvanably—m the form, “information
is being collected.” An instance given
was a question that I had put. There °
has been a slight unconscious misre-
presentation. My question was not whe-
ther there was a strike in the Ayurvedic
college. That, every one knows. I asked
for the circumstances which led up to
the strike. It is not so easy to give an
answer to that question in a very off-
hand manner—all the circumstances
which led up to the strike.

Shri Velayndhan: For two years
that strike has been continuing.

Shri A. M. Thomas: That is all the
more reason why it takes time.

Shri Mathew : No, It has not been
going for two years. This strike has
been there for a few months. It is not
s0 easy to answer the question giving all
the circumstances that have led up to
the strike, as to answer a question whe-
ther there is a strike or not.

Shri V. P. Nayar: May I interrupt ?
This does not require collection of in-
formation from all Taluk cutcheries. Is
it not available in the secretariat ?

Shri Mathew: Nevertheless, it may be
a complicated situation. I know that the
students put forward certain demands

which are not obviously w Teason-
able. The reactions of the University,
and the Government, all these must

form part of a satisfactory answer. That
is not like answering a question whether
there was a strike or not. It has been
unduly simplified and almost made ridi-
culous, unconsciously or E::r.ly consci-
ously, as our friends rea now or
realised even when they made those
comments.

Again, it has been said with regard
to the committees that have bee
Iy formed, that they are all
ed committees. Here also we should
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look at the facts a little more carefully.
I was attending the State Planning Ad-
visory Board last week for the first
time after the Adviser took charge. I
know that on that Board all the parties
are properly represented. There is a very
prominent representative of the Com-
munist Party and the same is true of all
other parties. I do admit that Board was
constituted even before the Adviser
took charge, but the same might be true
perhaps of some of the other commit-
tees referred to here. Though formally
they might have been announced only
after the Adviser took charge, I have
some inkling or suspicion that some of
those committees might have been prac-
tically formed before the Adviser took
<harge.

1 am sure the Members of the O
‘position as well as Members on this side
would wish a really successful regime
in our State under the Adviser, in the
interests of the total population of the
country as a whole.

I want to say one word with regard
to the composition of the commitiee en-
visaged in the Bill. It seems to me that
it is but reasonable that all the Members
from the Travancore-Cochin State
'should be represented on it as also some
Members from other States, nominated
by the Speaker of the House and the
Chairman of the Rajya Sabha respec-
tively. The mere enlargement of num-
bers is not quite adequate unless the
hon. Home Minister gives us a prac-
tical assurance that all the Members
from Travancore-Cochin State will be
included. It should be specifically pro-
vided in the Bill or at least an assur-
ance given by the Minister.

It has been said that it should be
obligatory on the part of the President
to consult this committee, The wording
is “whenever practicable”. The only
question is whether there may not be
circumstances which would m: it im-
practicable. I do not want to give an
explicit answer to that, but I hope the
Home Minister will find it possible to
give an assurance that it is honestly
meant and that unless it is impracticable
in a given situation, this committee
would be consulted, so that there may
be practical agreement on this point.

Shri A. M. Thomas: I just want to
move my amendments 2 and 31. There
‘was a joidt amendment standing in the
name of myself and Pandit Thakur Das
“Bhargava.
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. Mr. Deputy-Speaker : Let me make it
clear that the rules require that when
an amendment stands in the names of
more than onc Member, only the
Speaker can select who will move it, or
if it is moved, only one of them can
move it; all the others can support it.
It cannot be moved again and again.

Shri A. M. Thomas : I am only sup-
porting it. I do not know if the Home
Minister would be- inclined to accept am-
endment 2 or 31.

Shri Datar : I am accepting 31.

Shri A. M. Thomas: If he accepts
amendment 31, my request to him is
this. He has sensed the opinion of the
Members who have spoken on the sub-
ject, namely that all the Members from
Travancore-Cochin should be included
in the committee as also some others.
So' that, the 12 Members from Travan-
core-Cochin in this House and the six
Members in the other House, in all
18 Members, should be included and
the Home Minister should see that none
of them is omitted. Having regard to the
nature of the legislation, these Members
are in a position to judge its significance,
its propriety and its urgency, so that it
is not fair to leave out anybody, and the
legislation being of local importance it
is necessary that all the Members should
be included.

§hri Sreekantan Nair was saying that
having regard to the nature of the leg-
islation, the Members coming from
other States would not understand it.
That is all the more reason why only
Members from that State should consi-
der the advisability of the any prospec-
tive legislation and not President take
up the time of this House.

1 do not hold any brief for the Ad-
viser, but I find there is a deliberate
attempt in this House by some Members
to condemn the Adviser’s regime in ad-
vance. Shri Mathew has really caution-
ed us that we should not jump to con-
clusions, I may state one or two
instance in my knowledge. There was
a conference to formulate opinions on
the S.R.C. Bill. The Adviser invited also
leaders of parties other than Congress,
the Communist Party, the P.S.P., the
R.S.P. and the K.5.P. for consultations.
The Congress was in a minority in that
Conference and still it is said that the
Adviser is acting as a stooge of the Con-
gress Party.

With regard to the meeting of the
Planning Board of the State my friend
Shri Mathew has just explained that the
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Adviser had invited all the, leaders of
the Opposition groups in the dissolved
assembly. So, it is not fair to make such
allegations.

Shri V. P. Nayar: But what do you
say about the two committees which I
mentioned ?

Shri A. K. Gopalan: I support am-
endment 3, as also amendment 4 which
1 have moved along with Shri V. P.
Nayar.

I have moved this amendment because
it must represent Parliament and not
only Travancore-Cochin State, because
Parliament means not only Travancore-
Cochin but other States also, But all
the Members of Travancore-Cochin
must be there. I have not mentioned
Malabar because 1 belong to it. In Octo-
ber or November another drama is go-
ing to be enacted, a more serious drama,
when Kerala State will be formed.
Some Members of Malabar in the Mad-
ras Assembly will be asked to go away
but there will be no dissolution of the
Madras Assembly. What will be their
future, and what will be their functions?
Since the Assembly to which they be-
long is not dissolved, their membership
is not gone. Will there be another sepa-
rate Assemnbly to be formed when Pre-
sident’s rule is terminated. Will there be
a small Assembly of 21 Members who
have lost their seats in the Madras As-
sembly 7 I do not know. At least those
Members should be on this Committee
‘as also Members of Parliament from
Malabar, I would like the hon. Home
Minister to tell us today if possbile as
to what will happen to the Malabar
Members in the Madras Assembly.

Shri Datar: 1 would not like to go
into the larger questions that have been
raiset'i by my friends.

Shri V. P. Nayar: Why ?

Shri Datar: Because so far as the
Ppresent committee is concerned, it is a
parliamentary committee. It is a com-
mittee consisting of the Members of this
House and the other House and not
others to advise the Government. Gov-
emmment would be consulting them
whenever necessary.

My hon. friend Pandit Thakur Das
Bhargava contended that the words
“wherever he considers it practicable to
do so” should be omitted. I would point
out to this House that on all the three
occasions there was President’s
rule, there was no abuse of power at
all. The words are whenever practicable,
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not when the President considers it ne-
cessary. It imports certain difficulties.
It is quite likely that if a meeting of
this committee is to be called, the hon.
Members who would be the Members of
this committee would be at a very great
distance, and in some cases, it would
not be possible to call a meeting with
ten days. That is the reason why the
expression ‘practicable’ has been put in.

Shri Kamath: But the Joint Com-
mittee on the States Reorganisation Bill
is meeting even in Simla.

Shri Datar: If in the course of the
administration of the State, it becomes
necessary, it becomes urgent to enact a
law immediately, say within a week,
then it might be difficult, and it might
be impracticable to call a meeting of
any such committee. But I want to as-
sure my hon. friend Pandit Thakur Das
Bhargava and others that as far as pos-
sible, no resort would be taken to this
reservation, and we shall be consulting
the members of the advisory committee,
except where it becomes impracticable to
do so.

In all these cases, the House has to
trust the President, and the President
being a constitutional head acts on the
advice of Government. It has been sug-
gested by Shri V. B Nayar that the
President should act more or less in his
g;wnal capacity, and he himself should

k into all se matters. But the
scheme of the Constitution is that the
President is the constitutional head, and
bhe acts on the advice of Government.
Therefore, it would not be proper to
place any other burden on the Presi-
dent than what he can bear as the con-
stitutional head of the Union.

Shri V. P. Nayar : Where is it stated
in the Constitution ?

Shri Datar: Then, it was said that
the other parties-also should be consult-
ed. I would not like to go into the
other very interesting point that has
been raised as to how the Adviser's re-

ime has been going on in that State,

use that point has been answered by
Shri A. M. mas. But I would like to
point out that the Adviser has been con-
sulting, whenever such consultations be-
come necessary, the heads of all the
parties, and therefore, it would be en-
tirely wrong to say that he is the stooge
of this party or that party.

I would not like to read the extract,

but I would invite the attention of my
hon. friend to what has been stated in
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the Hindustan Standard of the 25th

inst. where a correspondent who had -

gone there and had found out the con-
ditions for himself, has written that the
President’s rule has not only been wel-
comed there, but it has introduced i.m—
provements all round, and the officials
and non-officials have always found the
President and his Adviser carrying out
their duties in an extremely satisfactory
manner. (Interruptions).

Shri Velayudhan : Was he not a guest
of Government ?

Shri V. P. Nayar: On a point of
order. ... .

Shri Datar: There is no point of
order in what I am saying.

Shri V. P. Nayar: That is not for
you to say. It is for the Chair to say.

Mr. Deputy-S : Let us hear the
point of order, and listen to what the
hon. Member has to say. Is this the
way in which the fight should be settl-
ed among the Members ? At least I have
got to be taken into confidence.

Shri V. P. Nayar: [ have abundant
confidence in you. It is for you, Sir, to
say whether there is a point of order
or not. It is not open to Shri Datar to say
that.

Mr. Deputy-Speaker: I am here in
the Chair, and if the hon. Member had
addressed me directly, all these difficul-
ties would not have arisen.

Shri V. P. Nayar : The Minister ha;
uoted a certain pewspaper report, ani
ge puts it in as a plea that the Adviser's
regime has been popular. Is it not ne-
cessary that he should also quote from
local dailies and paper reports wherein
paper representatives and leaders have
written against this rule. Should not the
House be taken into confidence on those

things also ?

Mr. Deputy-Speaker: There is no
point of order in this. Wheén one hon.
Member is arguing, he has to support
his case. If another hon. Member has
got different reports, he can quote them
when he is speaking. The hon. Member,
Shri V. P. Nayar could have quoted
them when he was speaking. If he has
not done so, then he could quote them
if he has subsequent opportunities. But
where is the point of order? There is
no point of order at all. The Minister
may proceed with his speech now.

Shri Datar: 1 was rclslying to the
point made by Shri V. P, Nayar that the
Adviser’s regime has not been welcomed
there, and I was saying that the admi-
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nistration has shown very great improve-
mcnlg& and it has been welcomed liu all
cire

Shri A. K. + When we send:
you the paper-cuttings, you will know
what the position is.

Shri Datar: This is what has been.
stated in this very important and res-
ponsible paper. (Interruptions).

An Hon, Member: Who said so?

Shri Datar: Then, my hon. friends
had stated something about thunders
and tremors. We are accustomed to all
these tremors and thunders. Sometimes,.
these tremors and thunders are what
may be called a storm in the tea-cup, or
perhaps something less than that. There-~
fore, the velocity of all these has to be
understood, or rather the absence of ve-
locity of all these has to be understood.
It would not be proper to bring in these-
expressions which are more or less in
an extravagant manner. We should try
to be extremely responsible. As far as
we are concerned, we are responsive to
the views of the Opposition. Whenever
any difficulty has been pointed out, or
any grievance has been raised, we look
into the matter. [ promise hon. Mem-
bers that if any particular grievance is
brought to my notice, and I find that
there is substance in it, then I shall look
into the matter. But merely because cer-
tain allegations are made, and certain
extravangant statements are made, I
submit that we shall not yield either to
rrheemors or to thunders or to anything
else.

Shri Kamath: Wait
elections.

Shri Velayudhan : Will you yield to
democracy ?

Shri Datar : 1 would like to point out
one more thing, and that is that Gov-
ernment are going to accept two amend-
ments, firstly amendment No. 31 so far
as the enlargement of the membershi
of the advisory committee is concern
and secondly amendment No. 15 by
Shri Achuthan.

Shri Vallatharas : I have suggested a
membership of thirty. Why should not
the Minister accept that ?

Shri Datar : Thirty would be a very
large number.

Mr. Deputy-Speaker : Now, the Mi-
nister is telling us how far he is pre-
pared to go, and what amendments he
18 prepared to accept.

Shri Datar: In fact, I am told that
on all the other occasions, we had ac-
cepted a membership of only ten plus

till the pext
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five. But here, with a view to accom-
modating all the Members from Tra-
vancore-Cochin, we have raised the
membership, and we are anxious that the
Members from other States also should
take interest in the affairs of Travancore-
Cochin. That is the reason why we are
accepting the amendment according to
which 14 Members will be from this
House, and 7 will be from the other
House, so that at least 2 Members from
this House, and one from the other
House would be from a State other
than Travancore-Cochin. That is very
necessary, because when this question is
before us, it is a matter of national in-
terest and not merely of the interests
of a particular State.

Mr. Deputy-Speaker : I shall now put
the amendments to vote. It has been
conveyed to me by Shri Vallatharas that
amendments Nos. 22 and 23....

Shri Vallatharas: I am not pressing.

Mr. Deputy-Speaker : Does the hon.
Member want to withdraw ?

Shri Vallatharas : Yes.

Mr. Deputy-Speaker: Has the hon.
Member ve of the House to with-
draw his amendments 7

Several Hon. Members: Yes.

The Amendments were by leave
withdrawn

Mr. Deputy-Speaker : First, 1 shall
ut amendments Nos. 31 and 15, which
ave been accepted by Government.

The question is:

Page 1,

(i) line 18, for “ten members”
snam‘lute : “fourteen members”;
an

(ii) line 19, for “five members”
substitute : “seven members”.

The motion was adopted.
Mr. Deputy-Speaker: The question
Page 2,
line 9, after “before it insert.:
“or the Session succeeding".

The motion was adopted.
3—143 Lok Sabha
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Mr. Deputy-Speaker: The question

Page 1, line 17,
omit “whenever he considers it
practicable to do so™.

Those in favour may say “Aye’.

Some Hon. Members : ‘Aye’.

Mr. Deputy-Speaker : Those against
may say ‘No’.

Several Hon. Members : ‘No'.

Mr. Deputy-Speaker: The
have it, the ‘Noes'. ...

Shri Kamath : The ‘Ayes” have it.

Mr. Deputy-Speaker: In that case, I
am ordcrmg the division bell to be
rung.

“Noes’

Shri V. P. Nayar: It is not yet
’{-30 p-m.

Mr. Deputy-Speaker: It is about
2-30 p.m. now.

I shall put amendment No. 3 to the
vote of the House.

The question is:

Page 1,

line 17—

omit “whenever he considers it

practicable to do so.”

Those in favour of this motion will
kindly say ‘Aye’.

Some Hon. Members : ‘Aye’.

Mr. Deputy-Speaker : Those against
the motion will kindly say ‘No".

Several Hon. Members : ‘No".

Mr. : The ‘Noes’
have it; the *Noes' have it.

Shri Kamath : The ‘Ayes’ have it

On a point of order, Sir. In conso-
nance with the practice which has been
growing in the House for the last two
or three weeks, when a division was
claimed by the Opposition, the Speaker
has aIwnys been pﬂ:ased to grant a regu-
lar division, when the matter involved
was a matter of importance or of prin-
ciple. Here it is a matter of principle
in so far as parliamentary rights are
being interfered with or tampered with.
Members are appointed to a Parliamen-
tary Committee according to this Bill,
and it is provided in this Bill that the
Committee will not be consulted on
every occasmn If this is not a matter
of principle, 1 do not know what else



9777 T razancore-Cochin State

[Shri Kamath]

can be. I would therefore earnestly re-
quest you to see that the voting on am-
endment No. 3 to clause 3 should be
decided by a regular division and not
by Members merely rising in their
seats.

Mr. Depnty-Speaker: Does the hon.
Member concede that it is in the power
of the Chair to decide whether the divi-
sion should be by going to the Lobby
or by other means ?

\
Shri Kamath : The rules empower you
to do so. What can 1 do? ye

Shri H., N. Mukerjee (Calcutta
-~ North-East) : My submission is that ir-
respective of the importance or other-
wise of the subject-matter concerned, it
may be necessary to have a record of the
way in which voting was done because
at least the Opposition might want to
have it known to the country as to who
voted in which way. If we just stand in
our seats, we know what is going to
happen, because you will find an over-
whelming majority on the other side
also standing, and those who are op-
posing this amendment will not have
their names recorded. It is very neces-
sary from the point of view of the Tra-
vancore-Cochin electorate to find out
who exactly voted in what way. So I
would request you to take this point into
consideration.

Mr. Deputy-Speaker: The reason,
that the hon. Member has given, goaded
me exactly to proceed like that, because,
as he himself said, he is sure of what is
going to happen. Also because we were
hc-d-p-essed  for time, [ thought I
could resort to this device, as we are
rather trespassing into the time allotted
for other business. That was my point.
Bt if te han Afember wants that the
~ames should -be recorded, I think that
is in my power. I can call out the names
and those names will be recorded.

Sari 5. S. More (Sholapur): May I
sug that the course that you propose
to follow will consume a‘larger amount

of time than the expeditious procedure

of a regular division ?
Some Hon. Members : No, no.

Mr. Deputy-Speaker : Those who are
in favour of the amendment will kindly
rise in their seats. Their names will be
tecorded.

Shri H. N. Muokerjee: What of
those who oppose the amendment ?
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Mr. Deputy-Speaker : 1 would apiea.l
to hon. Members not to insist on that,
because we are wasting, in my opinion,
much of the time of the House. It would
be of no use.

Shri S. S. More: How are we to
know who voted against it?

Mr. Deputy-Speaker: Those hon.
Members who are in favour of the am-
endment will kindly rise in their seats
—1I find 26 hon. Members are in favour
of the amendment.

Shri V. P. Nayar: What about the
names ?

Mr. Deputy-Speaker : I have promis-
ed that the names will be recorded. Now
those in favour may please rise in their
seats. The following are the 26 hon.
Members who are in favour of the am-
endment

Shri H. N. Mukerjee, Shri A. K.
Gopalan, Shri N. C. Chatterjee, Shri 5.
S. More, Shri V. P. Nayar, Shri Sadhaa
Gupta, Shri Kamath, Shri Sarangadhar
Das, Babu Ramnarayan  Singh,
Shri Nambiar, Shrimati Renu Chakra-
vartty, Shri M. S. Gurupadaswamy, Shri
Velayudhan, Shri T. B. Vittal Rao, Shri
N. Sreekantan Nair, Shri Gadilingana
Gowd, Shri C. R. Chowdary, Shri N. B.
Chowdhury, Shri Vallatharas, Shri
Ramji Verma, Shri Rishang Keishing,
Shri P. R. Rao, Shri Tushar Chatterjea,
Shri Biren Dutt, Shri Dasaratha Deb
and Shri V. Missir.

Those who are against the motion
will kindly rise in their seats—I find
an overwhelming majority against the
motion.

The motion was negatived.

Shri Kamath: On a point of order,
again, Sir. Under the amended rule

- 385, count should be taken of both the

‘Ayes’ and the ‘Noes'.

Mr. Deputy-Speaker: That is when
a regular division, by going to the Lob-
by, is there.

Shri Kamath: May I read out the
rule ?

“Provided that if in the opinion
of the Speaker, the division is um-
necessarily claimed, he may ask the
Members who are for ‘Aye’ and
those for ‘No’ respectively to rise
in their places, and on a count
being taken declare the determina-
tion of the House.”
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A count has to be taken. It has not
been taken. Count has not been taken

of those who are opposed to the amend-
ment.

Mr. : I have relaxed
the rule. In suc cases. it clearly says,
the names of Members shall not be re-
corded. I have allowed the names of
those who were ‘for’ it to go on record.
‘“That is rather a relaxation that was not
required

So, I have to declare that this
amendment is lost.

Shri Kamath : The ‘Noes’ have not
‘been counted.

Mr. Deputy-Speaker: Now, I will
put all the other amendments to vote.

The question is :
Page 1—
for lines 16 to 20, substirute :

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practicable
to do so, consult a committee con-
sisting of the Minister for Home
Affairs, Government of India and
the Members of both Houses of
Parliament from Travancore-Co-
<chin. The Minister for Home Af-
fairs shall be the Chairman of such
Committee.”

The motion was negatived.
‘Mr. Deputy-Speaker : The question is:
Page 1,
line 18—-
for *“ten members” substitute :

“all members of the House from
the Travancore-Cochin State and
Malabar District of the Madras
State and one third their number
-of members from other State.”

The motion was negatived.
‘Mr. Deputy-Speaker : The question is:
Page 2,
Jine 2—

for “as soon as may be after en-
actment” substituie .

“within three days from the
date of enactment of an Act, or, if
an Act is enacted when Parliament
is not in session, within three days
from the date of commencement
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of the session immediately follow-
ing the enactment of the Act.”

The motion was negatived.

Mr. Deputy-Speaker : The question is:
Page 2,

line 3—

add at the end:

“In such cases the Parliament
shall discuss the enactment in
the same session in which the en-
actment has been so laid before it,
provided'-one third the number of
members from Travancore-Cochin
State in the House demand a dis-
cussion in writing.

Provided that all important en-
actments affecting land reforms,
civil liberties, taxation, wo.rkmg
conditions of labour, shall not be
passed unless the majority of the
members of the committee has
concurred.”

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 2,
line 9—

afrer “before it insert “or in the
subsequent Session.”

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 2
after line 12 add :

*(5) Nothing in this Act shall be
deemed to confer any power on
the President of India in enacting
any measure which will enhance
the tax or land revenue, payable
by a person whose income is less
than Rs. 3,000 a year."

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 1,
line 17—

omit “whenever he considers it
practicable to do so”.

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 1,
line 17—
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after “to do so ™ insert “himself”.
The motion was negatived.

Mr. Deputy-Speaker : The question is:

Page 1,
lines 18 to 20—

for “consisting of ten members of
the House of the People nominated
by the Speaker and five members
of the Council of States nominated
by the Chairman™ substitute :
“consisting of all members of
both Houses of Parliament from
Travancore-Cochin State.”

The motion was negatived.

Mr. Deputy-Speaker : The question is:

Page 1—

(i) line 18,

for “ten members” substitute:
“twelve members” ; and

(ii) line 19,

for “ten members” substitute:
“six members”

The motion was negatived.

Mr. Deputy-Speaker : The question is:

Page 1,
line 19—
after “Speaker” insert :

“which shall include representa-
tives of the Scheduled Castes and
Scheduled Tribes of the State.”

The motion was negatived.

Mr. Deputy-Speaker : The question is:

Page 1—
for lines 8 to 11, substitute :

“3. (1) The President is hereby
conferred with the power of the
Legislature of the State of Travan-
core-Cochin to make laws, which
has been declared by the Procla-
mation to be exercisable by or un-
der the authority of the Parliament
and is also authorised to delegate
his powers of making laws to any
person whom he may deem fit and
competent with conditions, if any
needed, imposed on the person
upon whom the powers have been
30 delegated.”

The motion was negatived.

Mr. Dem-ﬁpuhu : The question is:
Page 1,

line 12—

after “President” insert:

‘“or the person upon whom the
powers have been delegated by the
President™

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 1,
lines 13 to 15—

for “enact as a President’s Act a

- Bill containing such provisions as

he considers necessary” substitute :

“enact any law in respect of any
matter which appears to him to be
sneceuary in the interest of the

tate.”

The motion was negatived.

Mr. Deputy-Speaker : The question is:
Page 1—

for lines 16 to 20, substitute:

“Provided that before enactin
any such Act, the President sha
consult a committee consisting of
twelve members of Lok Sabha and
six members of Rajya Sabha rz-
presenting the Travancore-Cochin
State in Parliament, except when
he considers the enactment to be
so emergent that consultation may
be dispensed with without deter-
ment to the interest of the State.”

The motion was negatived.
Mr. Deputy-Speaker : The question is;
Page 1,
line 16—

after “President” insert :

“or the person upon whom the
wers have been delegated by the
resident”.

The motion was negatived,
Mr. Deputy-Speaker : The question is:
Page 2,
line 1—
after “President” insert :
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“or the person upon whom the
powers have been delegated by
the President”

/ The motion was negatived.
IM.r. Deputy-Speaker : The question is:
Page 2,
line 5—
for “seven days” substitute :

“fifteen days”.

The motion was negatived.
‘Mr. Deputy-Speaker : The question is:
Page 2,
line 5—
for “seven days" substitute :

“fourteen days”

The motion was negatived.
‘Mr. Deputy-Speaker : The question is:
Page 2,
line 9—
after “before it” insert “or in the
Session immediately following”.

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 2,
line 59—
after “before it” insert “or the suc-
ceeding Session”

The motion was negatived.
Mr. Deputy-Speaker : The question is:
Page 2—
for lines 11 and 12, substitute :

“Provided that nothing in the
Act shall be valid and enforceable
unless the two Houses of the Par-
liament have considered the Act
under this sub-section.”

The motion was negatived.

‘Mr. Deputy-Speaker : The question is:

Page 1,
line 17—

omit “whenever he considers it
practicable to do so”.

The motion was negatived.

Mr. Deputy-Speaker : The question is:
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“That clause 3, as
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill

Clause 1, the Enacting Formula and the
Title were added ro the Bill.

Shri Datar: I beg to move:

“That_the Bill, as amended, be
passed.”
_ Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed.”

The motion was adopted.

INDIAN INCOME-TAX (AMEND-
MENT) BILL

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I beg

to move :

That the Bill further to amend the
Indian Income-tax Act, 1922, be takea
into consideration.”

This is a very short and simple mea-
sure. The purpose is to remedy the dif-
ficulty created by the decision of the
Supreme Court in a recent case to the
effect that an order passed by the Cen-
tral Board of Revenue and the Comis-
sioner of Income-tax under sectiom
5 (7A) transferring the case of an asses-
see in general terms without reference
to any particular year and without
limitation as to the time is beyond the
competence of those authorities and,
therefore, invalid.

The difficulty will be appreciated if I
briefly explain the basis on which the
jurisdiction for making assessments etc.
under the Income-tax Act is conferred
on Income-tax officers. Under section
5(2), the Central Government appoints
Commissioners of Income-tax and they
exercise their functions in the jurisdic-
tions determined by the Central Board of
Revenue. Section 5 (5) enables the Com-
missioner of Income-tax in his turn to
allocate the work in his charge among
the income-tax officers dividing the
work area-wise or income-wise or per-
son-wise. It often becomes necessary, in
the ordinary course of administration of
the Income-tax department, to transfer
cases from one income-tax officer to
another either in the same Commis-
sioner's charge or outside.
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For example, transfers are made on
the assessee’s own request on grounds
of convenience. Complicated cases and
cases of fraud requinng prolonged and
detailed investigation have to be taken
away from their original jurisdiction
and allotted to special officers for that

urpose.  Sometimes, for the sake of
acility in- disposing of assessments, all
cases belonging to a particular group
or all cases of persons engaged in a
particular trade or industry in a locality
have to be dealt with by the same
officer and for this purpose also trans-
fer of cases becomes necessary. In
order to provide for such con-
tingencies, sub-section (7A) was inserted
in section 5 in the year 1940. Under
this provision, the Commissioner of In-
come-tax is empowered to transfer a
case from one officer to another with-
in his own charge. And, likewise, the
Central Board of Revenue is e:gowrré
ed to transfer a case from one officer to
another whether in the same Commis-
sioners’ charge or in different Com-
missioners’ charges. .

While due regard is always paid by
these authorities to the assessee’s con-
venience in making these orders of
transfer, the Government have all along
been proceeding on the basis that once
the case of an assessee is transferred
from one income-tax officer to another,
there is complete transfer of jurisdic-
tion over case as a whole.
In short, the laiter officer steps
into the shoes of the former in relation
to the person whose case is so transfer-
red and all assessment and other pro-
ceeding under the Act, irrespective of
the years to which they relate, are to

be made by the same officer after the

date of such transfer. In this manner, a
large number of cases have been trans-
ferred from their original jurisdictions
since 1940. Special circles have been
brought into existence already, and there
are certain company circles also. Certain
difficult and complicated cases have been
transferred in order to bring to bear
upon them the specialised experience of
certain officers.

A case thus transferred under Section
5 (7A) was taken to the Supreme Court
by the assessee, very recently, and the
Supreme Court came to the decision
that the word ‘case’ in that sub-section
referred only to a pending proceeding
for a particular assessment Yyear
of that case and, therefore, when-
ever there is a general order which
makes ad hoc transfer of a case, the
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proceedings taken under that order will
be invalid. So, we have brought forward
an Explanation to section 5(7A), to say
what was meant by Government and
what was the meaning of that section
5(7A). This was made necessary by
the judgment of the Supreme Court.
We have transferred thousands of cases
to special circles, company circles. And,
if all those orders are to be held invalid,
then, there will be a lot of difficulty.
Many cases have already been disposed
of and taxes have already been collect-
ed and we have also thousands of cascs
pending. When the Supreme Court de-
cided against the Government with re-
gard to section 5(1) and 5(4) of the
Income-tax  Investigation Commission
Act, all the cases that were pending
had to be transferred to a special agen-
cy created then. That is a Special Direc-
torate of three Senior Commissioners,
and most of these cases are still pend-
ing. Some of them have been decided
and taxes have been collected. There
may be cases belonging to a particular
group which may have activities in
several parts of the country, and it
becomes necessary to group all these
cases in one charge in order to facilitate
the disposal of these cases by a special
officer. So, if we do not amend section
5 (7A), the result will be that all the as-
sessments which were disposed of under
the powers given by 5(7A) will be held
to be invalid and enormous amounts will
have to be refunded and all those pro-
ceeding which have still to be disposed
of will also be held invalid. Therefore,
we consulted the Attorney-General, and
as advised by him, we have brought
forward this amendment. I hope that the
House will agree to this amendment,
because it involves revenue to the extent
of crores of rupees, and, in addition, the
Members are all very keen to see that
such cases are investigated very
thoroughly. Therefore, it requires very
special knowledge of investigation. We
cannot expect the ordinary income-tax
officers to have that special knowledge.
Therefore, we have created some special
circles, some company circles. For ex-
ample, in Bombay and Calcutta we
have created a number of company
circles where all the assessments of
companies located within those areas can
be taken over by the company circle offi-
cers. If we do not amend the section
as is proposed, then naturally we can-
not make use of such experienced offi-
cers to deal with the complicated and
intricate cases, involving a revenue, not
in lakhs of rupees but in crores of rupees

‘in some cases. In order to facilitate the
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administrative work of the Income-tax
Department and at the same time to
have very deep investigation into these
cases,—there are very many big cases
as 1 already said—this amendment is
made so as to have retrospective effect.
Unless that is done, the Government
will come into unnecessary difficulties
in matters which have been disposed of,
in matters where tax has been collect-
ed, in matters where orders have been
passed. Already, thousands of cases are
with those officers in charge of those
special circles.

Mr. Deputy-Speaker : Motion moved:

“That the Bill further to amend
the Indian Income-Tax Act, 1922,
be taken into consideration.”

. I now call upon Shri N. C. Chatter-
jee. The hon. Member was not present
when I mentioned this before. As the
time is short, I would request him to
be very brief.

Shri N. C. Chatterjee (Hoo, )i 1
shall be brief, Sir. shly

I have something to do with those
cases in the Supreme Court, and I take
it that the hon. Minister was referring
to the judgment of Chief Justice Das,
Justice Vivian Bose, Justice Bhagwati,
Justice  Jagannadhadas, and Justice
Sinha, delivered on the 20th March this
vear. I do not know whether you had
the oppor:unity of reading this judgment.
A bidi merchant who was carrying on
his business in Calcutta in the name of
Bidi Supply Company had been assessed
all along in Calcutta by the Income-
tax Officer there. Suddenly, the Central
Board of Revenue passed an order
whereby he transferred his case from
Calcutta to Ranchi, and that transfer
was challenged as not proper.

What the Chief Justice said in deli-
vering the judgment of the majority
judges was this, namely, that the order
of transfer was expressed in general
terms without any reference to any par-
ticular case, that is, assessment year,.
and without any limitation as to time,
and that was not contemplated by sub-
section (7A) of section 5 and was beyond
the competence of the Central Board of
Revenue. Section 5(7A) contemplates
?n!y the transfer of an a.ssesl'.;mem snsc
or a particular r, actually pending
before an incme‘-fa?c officer. Ch?:f Jus-
tice Das never said that you cannot
transfer a case. What he said was that
you must be very careful so that a ge-
neral omnibus order of transfer is not
involved. For example, the case of a
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firm which is carrying on business in
Delhi should not be transferred to, say,
Travanco in as it may work as
a great hardship to the firm. Therefore,
he said that the Central Board of Reve-
nue should apply its mind to the particu-
lar facts of the case, and if it 15 satis-
ﬁed_ol:'lh certain ds;ta before itm]that the
particular case for a particular year
should be transferred to another place—
it may be that a large number of tran-
sactions of a Delhi merchant took place
in Travancore-Cochin and that it is
necessary to have an investigation _then
it could be transferred to a particular
officer in Travancore-Cochin. Look at
section 64 of the Income-tax Act, which
is the cardinal point, and it says that
where an assessee carries on business,
profession or vocation at any place, he
shall be assessed by the income-tax offi-
cer of the area in which the place is
situated. The Supreme Court has refer-
red to the judgment of Beaumont C. J.
and Kania J. Section 64 is conferring a
valuable right on a citizen. If you are
carrying on business in Punjab and car-
rying on your profession in Patiala,
you have got a right to be assessed by
the income-tax cer of the area in
which your place of business or pro-
fession is situated. In all other cases,
under section 64(2), an assessee shall be
assessed by the income-tax officer of the
area in which he resides. Therefore, the
Supreme Court has said that that is a
right which can be claimed by a citizen.
1 am reading the language of the Chief
Justice,—the assessee is, therefore, e¢n-
titled to the benefit of sub-sections (1)
and (2) of section 64, and he has the
right along with the other merchants to
have his assessment proceedings before
the income-tax officer of the area in
which his place of business is situated.
The Supreme Court goes on to say that
the order in this case is calculated to in-
flict considerable inconvenience and
harassment to the petitioner. Books of
account would have to be produced
hundreds of miles away from Calcutta
and the principal officers of the firm
would have to be away from the head
office to comply with the order of the
income-tax authorities to whom ‘he
transfer is made. Extra expenditure also
would have to be incurred on railway
fare: such an order is an illega! order
as it denies the petitioner equality he-
fore the law and it involves an infrac-
tion of the fundamental right under
article 14 of the Constitution.

I would respectfully point out that if
you had read the judgment carefully you
would find that the majority judgment
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did not say that you cannot at all trans-
fer the case, but you should do it un-
der certain safeguards. The Commis-
sioner of Income-tax or the Central
Board of Revenue should apply their
mind to the particular facts of the parti-
cular case of a particular assessee, and
after convincing themselves that that
case demands a transfer to an officer
outside that area, they should transfer
it. The transfer order should not be in
this general way. Su you are carry-
ing on business at Calcutta and Punjab,
and that your case is transferred to
Calcutta from Punjab. Two years later,
suppose you stop your business in Cal-
cutta ause there is no necessity to
supply goods there, what will happen to
you ? That is why the Chief Justice has
pointed out that it would be wrong
to pass an omnibus order without a
limitation as to time. How is
the hon. Minister getting rd of
this judgment by this kind of amend-
ment if he thinks it is a mischievous
judgment 7 I always deprecate the at-
tempt of the executive acquiring to
themselves the power to nul!ifly the
judgment of the Supreme Court imme-
diately the Supreme Court, the highest
tribunal of the country, passes an order
declaring illegal any statute or rule.
Justice Bose has declared that the sec-
tion itself is illegal, but the other Judg-
es have held that even if the section is
valid, article 14 of the Constitution can
be invoked for discriminatory applica-
tion of a valid statute. If a statute is on
the face of it illega! or discriminatory, it
can be struck off. If it is on the face
of it not discriminatory, but if the offi-
cer in the application of the statute
makes a discrimination, that is also ille-
gal. So long as section 64 is there, that
gives some kind of a fundamental right
to the assessee to be taxed locally, have
his books of account locally examined,
etc., and I think it would not
be right to completely nullify
the judgment in that  process.
Even if this judgment is accepted, 1 ask
hon. Members to consider this point.
Even if this explanation is there, would
you nullify in any case article 14 of
the Constitution ? Would it not be still
open to the assessee to to court if
this judgment is not respected ? If the
Central Board of Revenue should as-
sume executive power by executive fiat
to send any firm or group of firms
from one area to another, say, from
Delhi to Travancore-Cochin or Madras,
cannot one say that there is discrimina-
tion in this? You are doing something
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repugnant to the Constitution, which is
not right. I would, therefore, say that
you must give a clear assurance to the
House that the spirit of the judgment
will be respected, that you shall not use
this power unless the assessee wants
such a transfer nobody grudges that but
you should not give this power with-
out any restrictions, without laying any
standards, without laying any safeguards
to the executive ; otherwise it will act as
it likes, in an unrestricted, unregulated
way, without any reference to the as-
sessee, without any reference to our
representation, without any notice to him
of the transfer of his case to a place
which is hundreds of miles away from
his place of business. | am not one of
those who want to help any tax-evader.
1 want that all our tax should be rea-
lised in an independent India. It is the
duty of the citizens to co-operate with
the revenue authorities but we should
do it in a fair, just and proper manner.
So long as section 64 is there, how can
you say that the judgment is improper ?
Therefore, I submit that this will not
really meet the situation.

3 P.M.

I may also submit that the spirit of
this judgment should be accepted and
respected by the Government and there
should be a definite assurance given by
the authorities and the hon. Minister
that before it is done, notice should be
given to the assessee and his representa-
tion should be heard.

[MR. SPEAKER in the Chair]

Shri Tek Chand (Ambala Simla): I
feel that the amendment before the
House is rather unhappy and it deserves
closer and deeper scrutiny. The judg-
ment of the Supreme Court is, if I may
say so, in certain respects very monu-
mental and very weighty considerations
prevailed with their Lordships of the
Supreme Court. In this connection, this
judgment, even on the -assumption that
the amendment were to be made into
law, so far as the weight attached to
the dicta is concerned, can in no way
*be diluted. I particularly wish to invite
the attention of the Minister to that pas-
sage from the judgment of Mr. Justice
Vivian Bose where His Lordship ex-
pressed himself in this manner with res-
pect to this particular section ;

“In my opinion, section 5 (7)(a)
and 64 (5)(b) of the Indian In-
come-tax are themselves witra vires
article 14 of the Constitution.”

It is not merely the order of the
Central Board of Revenue. That is to
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say, these sections themselves are witra
vires. The reasons are given a few
pages ahead and I wish to present that
reason to the hon. Minister with all my
eamestness.

“What is the position here?
There is no hearing, no reasons
are recorded : just peremptory ord-
ers transferring the case from one
place to another without any warn-
ing; and the power given by the
Act is to transfer from one end of
India to the other ; nor is that pow-
er unused. We have before us in
this Court a case pending in which
a transfer has been ordered from
Calcutta in West Bengal to Ambala
in the Punjab.”

Then His Lordship proceeds :

“After all, for whose benefit was
the Constitution enacted? What
was the point of making all this
bother about fundamental rights ? I
am clear that the Constitution is
not for the exclusive benefit of gov-
ernments and States ; it is not only
for lawyers and politicians and offi-
cials and those highly placed. It
also exists for the common man,
for the poor and the humble, for
those who have business at stake,
for the butcher, the baker and the
candlestick maker. It lays down for
this land a rule of law as under-
stood in the free democracies of
the world. It constitutes India into
a sovereign Democratic Republic
and guarantees in every pa}e rights
and freedom to the individual side
by side and consistent with the
overriding power of the State to act
for the common good of all.”

This is the dicta that should have
been accepted and amendments should
have been made in section 5 (7)(a) in
the light of these comments.

So far as these observations are con-
cerned, they are there. But an attempt
has been made—I feel, an unhappy and
feeble one at that—in order to tighten
and almost nullify this. What was the
judgment in this case ? The retro-acti-
vity or the retrospectivity has received
the just censure from all High Courts,
except in rare cases. But what do you
do in this amendment? Not only do
you give recognition to the principle of
retrospectivity but you do something
further. You say that the word ‘case’
includes all proceedings under this Act
-which may be commenced after the date
of the transfer in respect of any year.
“To my mind, this is incomprehensible.
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The explanation is to section 5(7)(a)
and that section refers to the powers of
the Commissioner and the Central Board
of Revenue for the purpose of transfer-
ring any case. That contemplates that
there is a pending case which is sought
to be transferred from one income-tax
officer to another. You are, however,
adding an explanation and say that the
word ‘case’ includes all proceedings
under this Act which may be commenc-
ed after the date of the transfer in res-
pect of any year. That, to my mind, is
a contradiction in terms. This section
deals with transfer proceedings of ex-
isting case that is being transferred to
another tribunal. That is understandable.
But, you are putting an explanation
wherein you say that this ‘case’ includes
commencement of proceedings in the
transferred tribunal. The very words
‘commencement of proceedings’ mean
they began for the t time and when
they began for the first time the ques-
tion of transfer did not arise. So, the
moment you are elaborating and includ-
ing in your explanation a definition
which includes proceedings subsequent
to the transfer, it becomes a little con-
tradictory. One could have understood
the pending proceedings to whichever
they may relate, being transferred to an-
other tribunal. But you cannot include
those proceedings which are not yet
commenced in the transferring court.
They go on to the transferree court and
they commence there.

If closer attention is paid 1 have no
doubt that the defects as I have humbly
indicated will bear conviction with the
hon. Minister. Then, you use the ex-
pression ‘case’ in relation to ‘any per-
son”. Why should you use the expres-
sion ‘person’ ? There is the term ‘asses-
see’. You are transferring the case of
an assessee. The term ‘assessee’ has got
a statutory definition. It would be very
desirable if, in the explanation, the word
‘agsessee’ were used rather than ‘person’
because in most of these proceedings,
or almost all of them, the party to the
litigation is the assessee on the one side
and the income-tax department on the
other. Therefore, bringing in the word
‘person’ to my mind will be less pre-
cise.

But, on the reasons which happen to
be the basis of the Judgment in the
Bidi case, 1 wish that amendment were
real and respect were paid not only to
the language but also to the spirit of
the iudgment. maintaining and uphold-
ing the constitutional rights of the citi-
zens.
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Pandit Thikur Das Bhargava : So far
as this Bill is concerned, when I first
studied it I thought it was a very ordi-
nary measure and deserved our support,
because, as a matter of fact, when cases
are transferred from one income-tax offi-
cer to another, it is generally on the
application of the assessee. If the asses-
see thinks that he will not get justice
from an income-tax officer or any other
high officer, then he goes to the highest
authority and gets his case transferred.
So far so good. In the case of an as-
sessee, if one case is transferred from
one officer or some higher officer, 1
should think that all cases should be
transferred because an application is
made on the basis that he has got an
apprehension that he will not get justice.
So, ordinarily, in the case of an as-
sessee this would work well and for his
benefit.

But, I find that, as a matter of fact,
the line taken in this reported case is
absolutely different. As you know, Sir,
and the entire House knows, in the
Civil Procedure Code, a suit can be
brought against a defendant if he re-
sides in a particular place, carries on
business there, if contact is made there
and cause of action wholly or partly
arises there. In this case, the compara-
tive section 64 says that the assessee
shall be assessed in the place where he
ordinarily resides or has his business.
That means in the interests of the asses-
see the law has made a sort of a provi-
sion in his favour that jurisdiction will
be exercised by those officers only in
whose jurisdiction he resides. So if he
lives in Punjab, his case is not transferred
to any other place like Bihar or Cal-
cutta. In such cases, it should be the
right of the assessee, according to sectidn
64, to insist that his case should be de-
cided in his place. But what do we find
here? On the contrary, powers are given
to the highest income-tax officer to trans-
fer cases. I can understand that in some
special cases, about which my friend
the hon. Minister has spoken, in which
crores and crores are involved, which
has got many ramifications where a firm
is there which has got 20 branches. In
such cases it is better that the cases are
decided by those big tribunals etc. But
so far as ordinary income-tax assessees
are concerned, they will be harassed for
all time, if for any reason except their
own complaint their cases are transfer-
red from one place to another.

I am rather surprised to hear from
the hon. Minister that when once a
case is transferred for all time the
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jurisdiction is transferred. I can never
think of a rule like this. He has just
been pleased to say that as soon as the
case is transferred, even on the applica-
tion of the assessee—suppose 1 am not
satisfied with my income-tax officer and
1 get transferred my particular case—
then for all times the jurisdiction is
transferred and future cases in respect
of that assessee will be decided in ano-
ther place. That means section 64 will
be abrogated. To my mind this is not
fair.

As a matter of fact, I should think
that the difficulty can:be got over very
easily. So far as CSR is concerned, they
can pass orders in all pending cases.
Section 5 (7) is there. Instead of passing
orders in one case they can pass orders
in all the pending cases and thus the
difficulty will be overcome. But, at the
same time this right of the assessee to
be assessed in a particular place, accord-
ing to section 64 should ge there. Just
look at the Civil Procedure Code. You
are taking away the rights of all defen-
dants in this manner. Supposing you
bring an innovation in the Civil Proce-
dure Code that all cases will be decided
at any place where the hon. Minister
wants them_to be decided, nobody will
agree to that. This is a case going into
the root of the matter. My hon. friend
Shri Tek Chand has just read out the
judgment of the Supreme Court by Jus-
tice Bose, We find that this involves
a question of great principle. It is not a
question of section 14 only from which
some extracts have been just read out.
It is a very important question. Suppos-
ing there are 20 persons whose cases can
be decided in Hissar, why should 19 of
them be taken to Ambala, Jodhpur or
any other place ? This is a question of
principle. I should think that this prac-
tically means that we are abrogating
section 64. I am not in favour of ab-
rogating this section at all. This gives a
sort of right to every citizen that his
case should be decided by a court hav-
ing jurisdiction. I am sorry, Sir, I can-
not support this Bill in_this way. I
should say, the hon. Minister shou].d
think twice before taking away this
very cherished right of every citizen by
this simple looking Bill.

Shri M. C. Shah: Mr. Spealn'er, Sir,
there is some misapprehension in the
minds of some of the Members. It is not
the intention of the Central Govi. to
transfer all those cases which are to be
assessed at the place of residence or at
the place where the business is carried
on. 1 have already indicated that wher-
ever the transferee’s convenience 1§
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concerned, that will be taken into ac-
count first. But, there are certain very
complicated cases and where the busi-
ness activities are spread all over the
country bge one group in various names.
Then it becomes necessary to transfer
all the cases of that group at a parti-
cular place. Therefore, whenever there
is a complicated case, the Central Board
of Revenue applies its mind as to whe-
ther it will be in the interest of the reve-
nues to entrust that case to an officer
who has great experience in hand-
ling such cases. For example, as I in-
dicated while introducing the Bill, the
Supreme Court held ultra vires section
5(1) of the Income-tax Investigation
Commission Act. Then they held ultra
vires section 5 (4) of the Income-tax. In-
vestigation Commission Act. There were
about 1,200 cases pending disposal.
Some of the cases were already disposed
of and even moneys were collected but
still all those cases which were disposed
of by the Income-tax Investigation Com-
mission after the 26th January, 1950,
were held to be invalid. Therefore, we
had to have this 34 (1) A inserted in
the Income-tax Amending Bill and that
was agreed to by both the Houses of
Parliament. All those cases have been
transferrea to a special directorate con-
sisting of three senior Income-tax Com-
missioners. What do we do with all
those cases ? If we accept the judgment
as it stands, that means all those orders
will be held to be invalid. So, those
cases which have been disposed of even
after the amendment of the Income-tax
Act by imertinF 34(1). A all those ord-
ers will be held invalid because those
cases relate not only to one year but
to a number of years and there are se-
veral proceedings pending in respect of
them. There are very many groups, very
big business peo'rh: ving their business
activities not only in Bombay, Calcutta,
Madras and Kanpur, but in various
other places in the country. They are
all interdependent and inter-linked. At
the same time those cases require spe-
cial consideration by the income-tax
officers who have to go very deep and
find out where evasion has occurred,
whether the income-tax returns are
correct and so on. As a matter of fact,
the House is very much concerned with
regard to the evasion of income-tax. It
has been stated that evasion to the ex-
tent of crores and crores of rupees has
been there. In order to find out all this
concealed income we have to entrust
all those cases to those officers who have
got special knowledge of probing into
the details of those cases. Therefore, it
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becomes necessary for the Central
Board of Revenue to transfer those cases
to certain special circles we have creat-

We have created special circles in
Bombay and in Calcutta and also io
other important places in the country
where business activities are being car-
ried on. Therefore, it becomes abso-
lutely necessary for the Government, for
the convenience of administration of

‘the Income-tax Department, to transfer

all those cases to certain places. In
view of all this, this explanation should
be there as contained in the Bill

Then again, special knowledge is re-
quired 1o go into the accounts of com-
anies and find out whether there has
n evasion of income-tax, whether the
returns have been filed correctly by the
companies and whether there are other
items which can be found out to repre-
sent income. Therefore, we had to form
company circles. This process goes on
since the year 1940. An amendment
was made in the year 1940 empowering
the Central Board of Revenue to trans-
fer such complicated cases to certain
special circles which were then opened.
‘Thereafter also we have had a Direc-
torate of Inspection tnd Investigation.
There also we have certain circles.
‘Whenever we find that there is a huge
sum of evasion of tax or concealed in-
come, we always entrust that case to
that special directorate.

Therefore, it becomes absolutely ne-
cessary to have these powers under (7A)
but the judgment says, they can just
have it for a particular assessment year.
We know that in such cases it takes
years and vears. Before we finalise the
assessment for one year, some Iwo,
three or four years pass because from
our experience we find that these per--
sons or companies file their returns al-
ways when they are near being time-
barred. One after the other, they are
just dodging in order to lengthen the
proceedings, and therefore from 1940,
it has been found necessary that all such
special circles should be there, and all
such important and complicated cases
should be sent to those circles where we-
have got very, very experienced offi-
cers who can give deep and careful
consideration on these matters and find
out the evaded incomes.

Shri Tek Chand has referred to a
minority judgment of Justice Vivian
Bose

Shri Tek Chand : It was not a mino-
rity judgment. It was a separate judg-
ment.
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Shri M, C. Shah: All right. It was a
separate judgment. There is no contra-
diction in terms. Once a case of such
a nature is transferred, then naturally
all those proceedings coming thereafter
must be dealt with by that officer to
‘whom that case has n _transferred.
My friend Pandit Thakur Das Bharga-
va need not have any apprehension with
regard to the ordinary income-tax pay-
-ers. It is not a pleasure for the Com-
missioners of Income-tax and the Cen-
tral Board of Revenue to transfer ordi-
nary cases in their charge. It is only
when the cases are complicated, when
it is found that a case requires a very
thorough investigation and should be
gone through deeply, such case or cases
are transferred to those special circles.
“Therefore, it has become necessary to
amend this law because of the judgment
of the Supreme Court where they have
-said that the transfer refers only to the
-particular assessment year. Hence, we
bhave used the word ‘proceedings’ very
advisedly. Also the word ‘person’ has
‘been used, because there are various as-
-sessees and groups. So, in the interests
of the public, it is most important that
we should amend the Act as we have
suggested. 1 hope that the House will
agree to this amendment and adopt the
motion for consideration of the Bill.

Mr. Speaker : The question is :
“That the Bill further to amend

the Indian Income-tax Act, 1922,
be taken into consideration.”

The motion was adopted.

«Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill.

Shri M. C. Shah: I beg to move :
“That the Bill be passed”.

Mr. Speaker : The question is:
“That the Bill be passed”.

The motion was adopted.

STRIKE SITUATION IN
KHARAGPUR
Mr. Speaker: The House will now
proceed with the discussion re strike
-situation in Kharagpur, which has been
given notice of under rule 212 by Shri
Feroze Gandhi. First the Minister.

The Minister of Rallways and Tran-
sport (Shri L. B. Shastri): In the state-
ment made by me on the 23rd May,
1956, 1 had stated that a stay-in-strike
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n_the Kharagpur workshops started on
8-5-1956 and no reason ha%s been given
by the workers for going on strike either
before or immediately after the stop-
page of work nor was any  notice
served by them on the administration.

The stay-in-strike in the Kharagpur
workshops subsequently spread to elec-
tric shops, general stores, signal shops
and the locoshed. At the worst phase
of the strike the total number of men
working in the workshops, general stores
and electric shops declined to about 476
out of a normal attendance of 12,000,

It was alleged that the strike was in
sympathy with the stay-in-strike of
brush-hand painters of the same work-
shop which had been going on since 1st
March, 1956. These brush-hand painters
numbering about 100 had commenced
their strike without notice, the demand
being that their work of marking rolling
stock with stencils should be consider-
ed as a ‘skilled work’. This demand was
unwarranted and could not be agreed
to.

From the very beginning of this strike
the workers who wanted to attend to
the work had been subjected to inti-
midation, molestation and assault by
the strikers in spite of whatever police
E;gtection could be afforded. There had

n a large number of cases of assault
involving injuries ranging from minor
ones to serious ones, including 5 frac-
tures and one case of stabbing of a
worker. The total number of cases
recorded between 11th M2y and 27th
May were 87. Not only the workers who
wanted to work were attacked with
lathis, stones and brickbats resulting in
serious injuries and an Assistant Com-
mandant of West Bengal Armed Police
Force also received serious injuries along
with 10 other police staff. but even the
families of the loyal workers, while their
men-folk had gone to work, were threat-
ened and intimidated by the strikers, so
much so tha* one day workers had to
leave their work and were allowed to
go back to look after their families.

As the attendance of workers in the
Workshops increased from 729 on 23rd
May to 3,362 on the 25th May, the
strikers resorted to more violent methods
by picketing and intimidation, and in
order to keep themselves in the back-
ground, crowds of women and children
helped by other rowdy elements, assem-
bled outside time office gate on 26th
morning and started pelting stones at
the loyal workers trying to enter the
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Workshop. The same morning, at about
640 hours, the train from Midnapore
halted near the outer Signal, Kharagpur,
to entrain workshop employees, the
strikers forcibly pulled out the loco-
motive crew, manhandled them and
opened the steam regulator and set the
train in motion without the engine crew.
As a result the train entered the plat-
form, dashed against the buffer and
mounted the platform causing damage to
the station building. I regret to i.n%(:'rm
the House that a total of 63 persons
were injured of which 14 are reported
to be serious. It was lucky in this case
the station was close by and the train
had not gathered sufficient momentum
and went against a buffer ; otherwise it
might have been a very serious disaster.

The Working Committee of the South-
Eastern Railway Union have advised
the workers to call off the strike.

1 shall not quote the resolution here,
but it is a pity that there is not a word
of regret in the long resolution they
have passed, in spite of serious violence
and so much suffering caused to the peo-
ple and to the co-workers.

Today, 11,942 workers have report-
ed for duty aﬁainst a total of 14,000
workers on roll. I do not wish to say
anything more at present. If at all any
thing is necessary, I may say a few
words at the end.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I seek a clarifi-
cation on two points ?

Mr. Speaker: I hope the hon. Mem-
ber wants to participate in the discus-
sion that will follow.

Shri Frank Anthony: Yes, but I
think it is necessary to have two small
points cleared even now.

Mr. Speaker : Yes.

Shri Frank Anthony: The hon. Mi-
nister mentioned that out of 12,000
workers, 476 was the number that was
found working at the worst phase of the
strike. Can he give us the break-up or
the breakdown showing how many be-
longed to Class III and how many to
Class IV staff. How many Class IV
people were predominantly involved and
how many in Class III ?

Shri L. B, Shastri: I cannot give that
breakdown of the figures. Many belon
ed to Class 111 and Class IV. But mostfy.
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they were workers working in the work-
shop. Of course, among them there are
Class III and Class IV staff also but I
cannot give you the exact figures.

Shri Frank Anthomy: Is the South-
Eastern Railway Union a recognised
union ?

Shri L. B. Shastri: No, Sir. That is-
not a recognised union.

Mr. Speaker : We have two hours for
this subject. I shall allow Shri Feroze
Gandhi 15 minutes. There are 16 Mem-
bers who want to participate in the dis-
cussion. The Railway Minister will reply.
The hon. Prime Minister also—I have
received intimation—would like to inter-
vene at a particular stage. Therefore,
except for the mover, the Minister of
Railways and the hon. Prime Minister
all the other hon. Members will have
five to seven minutes each. Of course,
I shall select the hon. Members, and I
shall give 10 minutes to the spokesmen
of particular parties.

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East) :
Sir, my intention in raising this discus-
sion is to draw the attention of the
House and especially the Government to:
the near chaotic conditions prevailing
at Kharagpur and the lawlessness which
rules there.

I was shocked to read the description
in yesterday's newspapers of the inci-
dents which took place at Kharagpur on
Saturday. For quite some time I could
not believe what T was reading. What
has happened at K ur on Saturday
and a few days before it, I think, a dis-
grace to the trade union movement in
India and has done conmsiderable harm
to the cause of railway workers in parti-
cular. Never in the history of Raiﬂnys'
has an incident of this magnitude taken
place. The hon. Minister has given us
details of the incident and I do not
want to repeat that.

I was looking forward to a torrent of
adjournment motions today to discuss
the grave situation at Kha rand I
must confess to a sense of disappoint-
ment when I discovered that none turn-
ed up. The Railways employ over 1 mil-
lion people. Grievances are bound to
arise from time to time. A machi-
nery exists for the solution of these
disputes from the lowest to the highest
level and this machinery has got to be
made use of. The hon. Minister has
just revealed that the Railway Adminis-
tration had no knowledge og why this
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strike had taken place. At Kharagpur,
workers go on strike, women and child-
ren go and sit on the track. The same
thing happens in Allahabad. Workers go
and sit on the track. They take their
women and children along with them
and demand that the pext morning their
salaries have got to be paid. At Kanpur,
there is trouble in the locoshed and the
workers decide that the only way that
they have got for getting their grievances
solved is to hold up trains, goods trains
and other trains at the Kanpur locoshed.
The incidents which are taking place at
Kharagpur require, I think, the imme-
diate attention of the House. I would
like the House to direct the Govern-
ment to take the strongest possible mea-
sures to suppress this hooliganism and
Tawlessness.

Incidents like this are likely to shake
the confidence of the people in the abi-
ity of the Government to assure safe
travel and movement of goods in the
<ountry. This must never be allowed to
happen. I call upon the Government to
deal with the situation with an iron
hand and severely punish those who
have indulged in these criminal and ter-
Toristic activities. Sixtythree persons,
the hon. Minister has revealed, have
been injured. Fourteen have been injured
seriously. A locomotive has been dashed
into pieces. Coaches have been destroy-
ed and the station has been damaged.
Lawlessness reigns at Kharagpur. The
nation's property has been destroyed and
damaged. This has to be compensated
for and I demand the immediate impo-
sition of a collective fine on those who
have participated in this vandalism and
recover from them the cost of the loco-
motive, and the coaches and the expen-
diture incurred in repairs to the station.
Let the Government make it clear that
there shall be no negotiation and no as-
surance will be given unless and until
this illegal strike is called off uncondi-
tionally, The Railway administration,
for a long time, has patiently stood the
strain at Kazipet, Kanpur, Allahabad,
Kharagpur and some other places. My
request to the Railway administration is,
adopt strong measures, because the mea-
sures that you have adopted have failed
and therefore, stronger measures are
called for.

The Railways belong to the nation.
They are run by the nation, for the na-
tion. This Parliament has the right to
demand from the Government an as-
surance that every possible measure will

28 MAY 1956

in Kharagpue 9802

be taken to safeguard the nation's pro-
perty. I have been worried since yester-
day when I came to know about this
particular incident. We have heard of
strikes, we have heard of labour
troubles. But, this I think is the limit.
If the crew of an engine can be dragged
out and the railway workers could start
a train and let it go and dash into a
railway station, that, I think, is the limit
and calls for the strongest action pos-
sible from the Government and the
Railway administration in particular. I
think the time has also come when all
sections of the people should be clear in
their minds whether they stand for
orderly Erogrus by democratic methods
or are they out to destroy and murder
democracy only to encourage chaos and
anarchy. The Railway Minister has just
mentioned that the South Eastern Rail-
waymen’s Union has passed some reso-
lution as a result of which the strike has
been called off. My suggestion to the
hon. Minister is this. He has just now
mentioned, that there is no word of re-
gret for what has happened in Kharag-
pur. Unless this Union expresses its re-
gret, there should be no negotiation
and if it is a recognised union, the uni-
on's recognition must be withdrawn, no
matter what the consequences.

I was reading yesterday's papers and
linking with it what the hon. Minister
has now said. I would like to read four
lines from Yesterday's Statesman. Its
qu Delhi special representative
writes :

“Another 13 people were injur-
ed when the strikers threw stones.
The strikers it is belived are bein,
led by some agitators from Ca]E
cutta.”™

I hope that if you have found the agi-
tators, you will deal with them in a
proper manner and also deal with every
one of these le who has indulged
in this strike, inzulged in this vanda-
lism at Kharagpur severely and strongl
and that you will not hesitate, if it
necessary, to dismiss them summarily
from railway service, because people
like these are a disgrace to our Railways.

Mr. Speaker: Shri Venkataraman,

Shri Venkataraman (Tanjore): 1
thought I could speak after Shri Nam-
biar. T think that we might hear the
other side, if you will kindly permit.
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Shri Nambiar (Mayuram): We all
are sorry to hear the most distressing
news of the railway incident that oc-
curred in Kharagrur. If the report is
true, it makes us feel all the more con-
cerned. But, in this matter, I request the
House to view the situation most dis-
passionately. Nothing will be achieved
by condemning the railwaymen whole-
sale. '

I have got authentic reports of the si-
tuation that led to the strike and the hap-
penings till the incident. In the applica-
tion made by the General Secretary of
the South Eastern Railwaymen's Union
on 10th May, 1956, under sub-section
{2) of section 10 of the Industrial Dis-
putes Act, for referring the matter to
adjudication which I quoted the other
day during the discussion of the ad-
journment motion, every detail of the
cause of the strike and efforts made by
the Union to settle it were given. 1 am
quoting two paragraphs of it here :

“Statement required under rule
3 of the Industrial Disputes Cen-
tral Rules, 1947, to accompany the
form of application prescribed un-
der sub-section (2) of section (10)
of the Industrial Disputes Act,
1947.

(a) Parties to the dispute. The
workmen employed as painters in
the wagon section of the South-
Eastern Railway Workshop, Kha-
ragpur, and the management of the
workshop.

(b) Specific matters in dispute :
112 painters of the wagon section
of Kharagpur Workshop are on ille-
gal lock-out since 1-2-1956. Thirty-
one out of these 112 were skilled
hands originally but have been
downgraded to semi-skilled on the
eve of implementation of the Classi-
fication Tribunals Award. The rest
80 men are in the semi-skilled
category.

2. The lock-out which is an en-
forced absence is primarily due to
- the insistence of the Railway Ad-
ministration asking these men to do
the job of stencillers. The men are
not agreeable to do this job which
is quite different from that of a
Brush Hand Painter which .is the
correct designation of these 112
men.”

In this Tong statement thev have given
the full details of the strike, the rea-
sons for the strike and they have quoted
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the efforts that they have made to set-
tle the dispute under the existing law
in force in the country. It is wrong to
say that the strikers or the union did
not at any stage inform the Railway
Ministry about their grievances. Here
is a copy. I am prepared to place it
on the Table of the House. I have got
this copy signed by the General Sec-
retary of the Union before he was ar-
rested and I lay it on the Table of the
House.

Shri L. B. Shastri: Will the hon.
Member give the date ?

Shri Nambiar: It was 10th.
Shri Feroze Gandhi: After the strike.

Shri L. B. Shastri: It was after the
strike.

Shri Nambiar : The Railway Minister
just now in his statement stated that no
statement of grievances was placed be-
fore the Minister before or immediately
after the strike.

Some Hon. Members: No, no.

Shri Nambiar : This is what he actu-
ally stated. The facts are there.

Shri Gadgil : (Poona Central) : Will
you tell us the date?

Shri Nambiar : That is what I have
said. It was dated 10th May. The strike
was started on the 8th May,

Subsequent to this, the Union's Work-
ing Committee has passed the following
resolution, dated the 20th May, 1956, a
copy of which was sent to all concern-
ed. I have got it here. It runs like this.

“Southern Eastern Railwaymen’s
Union

Dated 21-5-1956
To

(1) The General Manager,
S.-E. Rly., Calcutta.

(2) The District Magistrate,
Midnapore.

(3) The Regional Labour Commis-
sioner (Central), Calcutta,

(4) The Chief Labour Commission-
er (Central), New Delhi.

(5) The Secretary, Ministry of Rail-
ways, New Delhi.
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(6) The Secretary, Ministry of Lab-
our, New Delhi. md

Re: Kharagpur strike since 8-5
1956.”

In this they have given three or four
paragraphs of the reasons which led
to the strike,

Shri Feroze Gandhi: Was the strike
notice served on the railways ?

Shri Nambiar: The question is very
clear. It was not a strike which was start-
ed after giving strike notice by the union
or the wor It was a spontaneous
strike which the union started. It is not
unknown in the trade union history of
this country. Strikes used to start spon-
taneously. History shows that there
used to be spontaneous strikes and the
union to back them and also to intervene
at the proper time. This is mnot
new. There is not much grouse to work
upon that point. In that resolution it is
said :

“The Working Committee ex-
presses its emphatic opinion that the
cause for which there is stoppage
of work in Kharagpur is just and
the demand for adjudication of the
relative claims is proper, as the best
way for ending the present dead-
lock. This Committee urges upon
the Government to ensure main-
tenance of industrial peace by pro-
viding for automatic adjudication
on the request of either of
parties in case of failure of nego-
tiations in a trade dispute as the
best method of avoidance of strikes
and lock-outs.”

Then it goes on to say :

“In view of the failure of the
management to afford necessary
guarantees against the victimisation
for participation in the strike in
support of a bona fide trade dis-
pute, this Committee requests the
President of the Union to hold
consultations with Shri V. V. Giri
and move the Ministry of Railways
and Labour, Government of India
by proceeding to Delhi immediate-
ly and report the result to the
Union with a view to enabling it
to tender proper advice to those
on strike.”

This clearly shows that the strikers
had no intention to create confusion.
Whenever a situation arose, the uniom
intervened properly and tried to nego-
tiate and settle it The~ never wanted
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to create trouble for the Government
or to stop the railway transport. These
things are evident. can give official
copies sent by the General Secretary
and you can go through them.

Subsequent to this, the General Sec-
retary an‘;‘l other office-bearers of the
union and many prominent members,
numbering about 150 were arrested on
the 22nd May. The union office was
raided and ransacked. I am quoting a
telegram which was sent to you, Sir, as
the Speaker, dated 23rd May :

“Hon. Speaker, Lok Sabha New
Delhi Police atrocities indiscrimi-
nate arrest including Subramanyam
General Secretary let loose section
144 promulgated workshop pro-
tected area and lock-out against
17,000 "peaceful and lawful satya-
grahis railwaymen....

Some Hon. Members : Satyagrahis ?

Shri Nambiar: Satyagrahis railway-
men.

An Hon. Member: A new term.

Shri Nambiar: This is the telegram
sent on behalf of the General Secre-
tary....

Shri Gadgil: Let ws not create the
Kharagpur situation here.

Shri Nambiar: ....to the Speaker
of the Lok Sabha, with copy to so many
others. It goes on:

“....union central office raided
valuable documents forcibly taken
. away by police solicit interven-
tion and settlement trade dispute.

Copy to Railway, Home and
Labour Ministers, Government of
India, New Delhi, Shri V. V., Giri,
A. K. Gopalan, Asoka Mehta, K. P,
Tripathy, D. C. Banerjee, K. A.
Nambiar, Lanka Sundaram and
Bhupesh Gupta, MPs. Lok Sabha
New Delhi...."

Here is the copy. This was given om
23rd May, three days prior to the inci-
dent. This shows how far the railway-
men were prepared to settle the matter.

After referring the matter to adjudica-
tion, I sought an assurance of non-vic-
timisation on the floor of the House
which was stoutly refused. I met the
hon. Minister in his chamber and beg-
ged of him to give at least a promise
%o me that there would be no victimi-
sation so as to help those who were
‘rying their utmost to settle the matter,
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but the hon. Minister still persisted in
his attitude. I also re ted the mat-
ter to the Labour Minister and appeal-
ed to him to take a reasonable view of
the matter and find out a solution be-
fore it went out of hand. He also ex-
pressed his helplessness in fetching an
assurance of no victimisation.

I undersiand that Shri Guruswamy,
the President of the Union, called upon
Shri Lal Bahadur Shastri to make a
representation. Nobody knows what
transpired between them. I also heard
that Shri Guruswamy contacted the
General Manager at Calcutta and ne-
gotiated for a settlement, but this also
did not materialise. Any amount of per-
suation did not have any effect on the
Railway Minister and the local authori-
ties, Railways or police. In the absence
of the leaders of the union some mis-
chief-makers utilised the occasion and
made the matter worse.

Ail the above facts show that there
was enough ground for the workers to
go on strike,—the main trouble started
when 112 painters in the wagon shop
were locked out of work—that the
union did its best to bring about a
settlement, that the attitude of the Rail-
way Minister and the authorities was
mainly responsible for the continuation
of the strike, that the police zoolum and
the indiscriminate attack on the railway-
men, women and children in their quart-
ers had created serious bitterness among
the workers and that an opportunity
was created for undesirable elements
to intervene in the absence of the lead-
ers of the strike in jail. Under the cir-
cumstances 1 strongly demand that a
judicial enquiry be conducted into the
incident. . ..

Some Hon. Members : No, no.

Shri Nambiar:. ...and the reasons
that led to the strike so that Parliament
and the country could know who are
responsible for such a situation and
suitable steps may be taken to avoid
recurrence.

It is not a small matter that over
15,000 workers go on strike suddenly
and continue the same for twenty days.
No one can imagine that such a thing
could happen without reasonable
grounds. No single person or group of

rsons can provoke such a large num-

r of employees to go into a concert-
ed action in such a short time unless the
railway authoritic;n created a situation
for it and mounting grievances were
existing. The country will be anxiously

4—143 Lok Sabha .
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waiting to know the reasons that led to
the strike. Let not the railwaymen be
hanged for no fault of theirs.

Shri Gadgil : May I ask one question?
Assuming what you say to be true, do
you justifiy the action of some of the
strikers in pulling out the crew?

Shri Nambiar: Never. I said it in my
first sentence. I shall read it again. We
are all sorry to hear the most distressing
news of the railway incident that occur-
red in Kharagpur.

Shri Frank Anthony: May we know
when they resorted to acts of violence?
This notice was given on the 10th inst.
May we know when the acts of violence
were first resorted to?

Shri L. B, Shastri: I think the news
regarding the assaults etc., came to us,
or rather started coming to us, imme-
diately after the strike started,—I think
a day at the most. I cannot exactly
give it, but perhaps it was a day later.

Shri Frank Anthomy: That was on
the 9th ?

Shri L. B. Shastri: Yes, on the 9th.
There were some cases of violence.

1 would also like to inform hon.
Members that the figure of 476 which I
gave includes class III and class w
workers, but not supervisors, who num-
ber almost 528, and who were present in
addition all along.

I should like to correct what I said
carlier in regard to the total cases re-
corded. The total number of those who
were injured is as follows:

11th May 5
14th May 1
17th May 2
22nd May .. 8
24th May .. 1
25th May .. 1
26th May 68
27th May .. 1
Shri Venkataraman: I am afraid that
my hon, friend Shri Nambiar, by justi-
fying the strike, has dome
to the railwaymen, and to the ful
settlement of their problems. ile we
all agree in ing the disastrous
accident that has occurred as a result of

vandalism on the part of a few persons,
we should endeavour at the same time
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to see that the normal relationship bet-
ween the employee and employer is
restored, and there is no recurrence of
a strike of this nature in the future.

My hbon. friend Shri Nambiar said
that an application under section 10(2)
of the Industrial Disputes Act was pre-
sented. My hon. friend is a fairly well-
informed trade unionist, and he should
know that under section 10(2) of the
Industrial Disputes Act, joint applica-
tions are made by employees and em-
ployers for reference of disputes to ad-
Judication.

Shri N, Sreekantan Nair (Quilon cum
Mavelikkara) : Either jointly or sepa-
rately.

Shri Venkataraman: No The hon.
Member may kindly read the section
better. A joint application ought to be
made, but the application may only be
presented either jointly or separately.

But under section 10(1) of the In-
dustrial Disputes Act, applications for
reference of disputes to an industrial
tribunal are made, where one pa
wants a dispute to be so referred. So,
the normal thing, if my hon. friend Shri
Nambiar wanted to show that they were
ight, is to show that the employees or
the workmen did present an application
under section 10 (1) to the authority
concerned for reference of such a dis-
pute to the industrial tribunal. There-
fore, his flashing a few papers here and
saying that they presented an applica-
tion under section 10(2) is largely in-
tended to somewhat mislead the House
and the public.

Then, my hon. friend also knows that
this is a public utility under the defi-
nition given in the Industrial Disputes
Act. Under section 22, it is Lllegnfu for
any union to declare a strike, or for any
employee to go on strike, without giv-
ing notice under that Act. Obviously, a
strike which is illegal has been started
by some persons who want now to shirk
the responsibility for it, and throw the
blame on somebody else.

Now, let us take the grievances. Is it
worth sacrificing sixty to seventy lives
for the sake of the grievances of a few
hundred and odd brush painters who
paint the words ‘IIT class’, “Ladies
Compartment’, ‘Reserved’ and so on,
and who have not been classified as
skilled workers ? They have been classi-

as semi-skilled workers by an
award of the tribunal in 1948, to
which one of the representatives of the
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all India Railwaymen’s Federation was
a party.

A matter which has been settled by
a tribunal and in which their classifica-
tion was upgraded from that of an un-
skilled worker to that of a semi-skilled
worker is now being raised, as if a great
dispute has been in existence, and the
entire labour in the South-Eastern Rail-
way is agitated over it. The whole
world will agree that neither the griev-
ance nor the number of persons involv-
ed is sufficient to justify the vandalism
which was practised at Kharagpur.

Shri Nambiar then said that this is
a stupendous strike. We all have led
strikes. A strike is a cessation of work.
But does a strike include also throw-
ing of stones, squatting on railway lines
and doing all sorts of things? That is
no strike at all. It is just indulgence in
violence, and nobody, and certainly not
this House, will be prepared to coun-
tenance such a sort of activity on the
part of labour.

Shri Feroze Gandbhi : It is holding the
country to ransom.

Shri Venkataraman : My hon. friend
has very cleverly withheld one very im-
portant fact, namely that the real cause
of the dispute is the anxiety and rivalry
amongst the wvarious railwaymen’s
unions to show that they command a
a large strength, a large support and a
large following among various pe::llgc‘
In order to show that, it is very unfor-
tunate that poor uninformed workers are
being made the scape-goats and then
they are told that if they resorted to
these activities, they would create such
a confusion that they will be able to
bring down the great administration to
its knees. This certainly is against the
spirit of trade unionism. A trade union
always tties to negotiate a settlement,
and failing that, it gives notice and then
goes on strike. Nobody says that the
right to strike should be taken away.
Every trade unionist will agree that it
should be resorted to after exhausting
all the remedies available, all the pro-
cedures that have been prescribed and
after giving due notice.

Here, there is absolutely no justifica-
tion for the strike. In fact, the brush-
painters have been made the instrument
for trying to stage a show, and trying
to bring down the prestige of the ad-
ministration in order to enhance the

. prestige of the trade union which is not

recognised. I say this with a full sense
of responsibility that the trade union
which has not been recognised, and
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which has been asking for recognition
for some time, which is now trying
to capture the All India Railwaymen's
Federation is resorting to a series of ac-
tivities like this all over the country in
order to strengthen ils organisation.
This should be condemned outright, and
certainly steps should be taken to see
that there is no recurrence.

At the same time, I would make a
fervent appeal to the Labour Minister
that in dealing with the men, he should
be very sympathetic. After all, they are
misled ; they are not the persons who
have organised these acts of violence
and vandalism. They are misled into
such activities by the so-called leaders
who appear on the scene and suddenly
disappear under-ground. There have
been very many instances in which
leaders of trade union movement have
come as heroes at the top of the
unrest when the movement is at its
height, and then when it is going wrong,
have suddenly disappeared out of sight,
leaving these poor Eeo le in the lurch.
1 would appeal to the Railway Minister
that in dealing with this matter,
would take a very sympathetic view of
the rank and file of the workers involv-
ed, and that, while I cannot endorse

the suggestions made by Shri Feroze

Gandhi that a punitive collective fine
should be imposed, their mere apolo-
gies should be acceptable to Govern-
ment. ... :

Some Hon. Members : No.

Shri Venkataraman: ....and peace
should be restored.

Gadgil : 1 am interested in this
whole business as a citizen of this great
Republic. When I read the account two
days ago, and when 1 had some discus-
sion with my hon. friend Shri Feroze
Gandhi, I thought that it was necessary
that a statement of some fundamental
principle should be made from the floor
of this House mot only by one party
but by the House as a whore‘

4 P.M.

I do not think that any Member of
g!ug hon. House is interested directly or
indirectly in creating conditions which
we are now meeting at Kharagpur. So
far as this question is concerned, there
are two aspects. One is the present situa-
tion as it has developed, and the other—
and far more important—is how to pre-
vent recurrence of such things in the
future. In the latter aspect, the entire
country is greatly interested.
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So far as the first aspect is concerned,
I think we must assure the hon. Minis-
ter of Railways that the entire House
will be behind him in whatever effective
steps he takes in order to meet the situa-
tion. For the last four years, the history
of the railways is a history of accidents,
strikes and overcrowding. Our Minister
is doing his level best, and f he has
not succeeded to the expectatior or to
the measure which we hoped, 1t is mo
fault of his. When we find people pul-
ling down or pulling out the screw of a
locomotive in motion, it is difficult to be-
lieve that they were not conscious of the
certain consequences that would follow
an action of that kind. We have,
therefore, to view the whole thing in
the proper perspective, whether these
men are merely the victims of some-
body’s abetment or instigation or whe-
ther there is something radically wrong
about it. If they are victims of abetment
or instigation, there is one remedy for
it. But have our people gone so basical-

" ly wrong that they have no consideration

for human life whatsoever ? If that is so,
it is a sad day for this country.

Tt is no doubt true that after indepen-
dence, the full significance of the res-
ponsibility of a citizen of a free country
1s not realised by the people at large.
Therefore, so far as the second aspect
of the situation is concerned, I am not
so much interested in the machinery of
conciliation and settlement, this, that and
the other. All those things ought to be
there. We have guidance from other
countries. We have precedents in this
country also. All that must be done. At
the same time, it is absolutely necessary,
in my humble opinion, that our citizens
must be educated in the way in which
they ought to discharge their duties as
citizens, and in this connection a greater
responsibility rests with the Members of
this House, in fact on all legislators.
Whatever happens in this country, more
or less an echo is found here; expres-
sions are used and their grievances are
ventilated here. Therefore, let us not do
anything which will encourage whatever
section of the people may be concern-
ed for the time being; let us not think
that simply because we have access to
the legislatures in this country or to
Members of Parliament, they are justifi-
ed in doing whatever they like. It is our
responsibility to tell them that this
House stands for a fair and square deal
to every citizen in this country, to every
section of the population, but this House
will not tolerate anything that will hold
the community to ransom.



9813 Strike Situation

[Shri Gadgil]

My humble submission is this. Let us
take one view with respect to the situa-
tion as it has developed. 1 entirely
agree that there should be no negotia-
tion. When a mild man like the Minister
of Railways and Transport said what he
said with respect to the strike of firemen
at Hyderbad a few days ago, when a
mild man like him is driven to that atti-
tude, one must conclude that there is
something very much seriously wrong in
it. Therefore, I repeat that he will have
the full support of every Member of
this House in taking adequate steps, in
bringing order out of chaos. The main-
tenance of the law and order aspect
must be dealt with sternly, effectively
and expeditiously, and in that he wall
have our full support. At the same time,
let those who have real grievances—I
do not know whether, and to what ex-
tent, they are real; I do not think that
the strike was justified_bave the bene-
fit of having the matter referred to some
judicial authority or to some adjudica-
tor. I have nothing to say against that.
But while everybody must be encourag-
ed to ventilate his grievances in the law-
ful, legal and constitutionl manner, there
should be no obstacle put in the way
and no consideration of prestige should
come in the way ; at the same time, let
everyone realise that any departure from
this will not be tolerated by any sec-
tion of the House, and certainly not by
the Government.

I am, therefore, making this appeal
to every Member of this House. Whe-
ther the act is done by people who are
under the influence of this party or that
party, this is a question which trans-
cends the normal consideration of party
affiliation. Everyone of us is interested
in the peaceful progress of this country.
We cannot economically advance if our
great system of transport fails us at the

_critical time. I do not think that any
Member, of whatever party affiliation,
will have anything but this consideration
in his heart. I am, therefore, appealing
to every Member of this House that in-
stead of bringing heat into the argu-
ment, he should make some construc-
tive suggestions to the hon. Minister of
Railways and Trans as to how to

deal with such situations if they arise in-

future, or better still how to prevent
such a situation arising in future.

Some one referred to a trade union
being responsible for this. Honest trade
unionism is not responsible for this. But
somehow or other, we have still a hang-
over of what we had experienced
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the pre-independence days when every
political party tried to enlist the sym-
pathy of the organiséd workers for the
purpose of the nation’s political advance-
ment. Now, that is not necessary, be-
cause there is universal franchise, and .,
wide democracy and everyone is pledg-
ed to follow democratic principles.

Therefore, let us consider this ques-
tion not as members of one party or the
other, but as a question in which every-
one of us is interested. Some may be in-
terested in it for the benefit and advance-
ment of the worker, but the great com-
munity is interested in having safe ira-
vel and in having convenient travel as
much as possible in the present circum-
stances, 1 have nothing more to say.

Shri H. N. Mukerjee (Calcutta
North-East) : You will permit me, Mr.
Speaker, to preface my remarks this af-
ternoon with a reference to the Railway
Minister himself. Sir, I consider it sig-
nificant that whiie earlier we have had
Railway Ministers selected for reasnns
that 1 consider accidental, our present
Railway Minister has been General Sec-
retary of the All India Congress Zom-
mittee, and I pay him the credit of as-
suming that he is serious about the ideo-
logy propounded by his organisation.
And that is why I suggest that in con-
sidering a matter of the sort that is now
before us, he should reflect very serious-
ly on the implications of whatever steps
he has in contemplation and whatever
pronouncements he proposes to make
here and in the future.

I need not say, but 1 think it is ne-
cessary for me to repeat, that everybody
in this House—ourselves certainly in-
cluded—is unanimous in deeply deplor-
ing the incident which happened at Kha-
ragpur. There is not the slightest sug-
gestion of a question about it, we have
seen also reports—I have here a Cal-
cutta paper about Shri Guruswamy and
other raillwaymen’s representatives ex-
pressing their deep perturbation at the
news of the accident from Kharagpur.
I want also to say that whatever was
done by those responsible for letting go
of that train, whoever was responsible
for that kind of perpetratipn has been
an enemy of the working class move-
ment, And, I say it because of cur ex-
perience of the trade union movement.
T am sure Shri Venkataraman would
agree with me that thereh!:\:“ been
agents provocateur, mischi ele-
ments planted by the employer amcng
the workers to damage their cause. (In-
terruption). 1 do not say for a moment
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that the Railway Minister sent instruc-
tions that this kind of thing should be
done. But, it has g::gpened when a cer-
tain movement which is of considerable
strength appeared—to judge from the
reports given by the Minister himsslf—
when that movement is going on Strong,
—to damage.it, to defame it, and to
sabotage it certain steps are taken by
those whose interest it is to do so.

Shri Feroze Gandhi: There were se-
veral thousands workers when the train
was stopped ; mot one or two.

Shri H. N. Mukerjee: 1 put it here
as a categorical statement that an inci-
dent has happened which we all con-
demn. About that incident we have our
suspicions. And, that is why we say that
there should be an enquiry into the cir-
cumstances in which that incident bap-
pened. I beseech this House and 1 am
happy the Prime Minister is here (In-
terruption). Do not let us rust to con-
clusions. Fven when firing takes place
and pcople die, you very often give the
benefit of the doubt to the Government.
Here is a case where you are going to
damn the working class altogether. And,
that is why 1 suggest, an incident bas
happened which we repeatedly declare
we all condemn, which we all deplore
and say, at the same time, that this kind
of incident has happened before in trade
union history when agenfc provecafeur
have appeared in the picture and it is
necessary that there is an enquiry. I am
very happy at the long defered parlia-
mentary activism of my friend Shri
Feroze Gandhi and 1 am glad he has
brought out this question. I am glad that
he has brought this. ...

Shri Feroze Gandhi: Why did you
bring in an adjournment motion if you
are keen on it?

Shri H. N. Mukerjee: You want the
head of the working class on a charge,
but it will recoil upon you.

My hon. friend the Labour Minister
is there and he knows how one should
behave when masses of people are con-
cerned. You must have the psychologi-
cal approach about which the Prime Mi-
nister tells us so often in grappling with
the task. I am sorry to have to say that
I do not see instances of the s
application of that type of approach.

1 read very carefully the proceedings
of the 23rd of this month when my
hon. friend the Railway Minister made
certain statements. I regret to have to
say that he had showed an adamantine
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attitude, which 1 did not expect of him.
I have said in this House before, that
somehow I do consider our Railway Mi-
nister to be a person who takes his job
very seriously and who, if he knows of
certain facts, makes up his mind in re-
gard to what he considers to be real
justice. In this case I found him saying,
‘Of course, I know there are grievances
and there will be grievances. There they
are today and they will be there in fu-
ture because vyou are deali with
human beings and there are millions of
people working on the railways.” He said
that. And little later, when my friend,
Shri Nambiar, interjected that victimi-
sation was the main thing and asked:
‘Can't you give us some hittle assurance
even in an indirect way ? The Minis-
ter replied : “I shall not be prepared to
consider even an iota of those demands’.

Legalistically you may be right, as
far as the legality of it is concerned. But
here is a strike which is illegal, which is
concerned
and therefore you say, ‘I am not goin
to touch these people with a pair o
tongs”. What actually happened ? If you
refer to the history of trade union move-
ment—I do not know much about the
actual working of it; I am not a leader
of railwaymen and because I am here I
happen to help railwaymen's cause from
time to time, but I do not have any de-
tailed experience of the working of
railwaymen's  organisations—but it is
known to everybody who bas even a
smattering knowledge of trade unionism
in action, that you do get from time to
time—it may be unfortunate—but vou
do get from time to time strikes
happening spontaneously and the unions
have to come into the picture
later on. It happens—you may not
like it—but it happens like that. On
this occasion, a thing like that happen-
cd and it happened on a scale which my
friend Shri Shastri had to admit when
he said on the 23rd in this House that
out of a total strength of 12,000 work-
ers in Kharagpur, 11,000 were keeping
away. Not more than a 1000 were join-
ing their jobs. This is an indication of
the way the workers' mind was moving.

My friend, Shri Venkataraman, said
all kinds of things were being done, all
kinds of enormities were being perpe-
trated by the workers there. I tried to
listen very carefully to the catalog'ue of
injuries which Shri Lal Bahadur Shastri
mentioned except on the day when there
was that train accident which we all de-
plore, the number of injuries was not
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rticularly considerable. My friend,
hri Nambiar showed shtzla:esdof t:.ele-
grams showing how, on this side, there
were so many injuries which Shri Lal
Bahadur Shastri did not mention here.
Actually, what were the enormities per-
petrated by the people (Interruption),
till the day when this particular train
accident happened? As I said before,
we have our suspicions about that acci-
dent and do not forget that the line
between hunger and anger is very thin
sometimes. It is possible that occasional-
ly things happen which, in the ordinary
course of things, we do not like to see
happening but they do happen. And that
is why we say that you should see how
a situation had arisen - in Kharagpur
which was very undesirable and, there-
fore, something has to be done about it
which will apply the healing touch to
the situation. After all, repression won't
help. After all saying that you won't
consider even an iota of the demands
will not help. Even after the proceed-
ings in our House on the 23rd and be-
fore that train accident, the union exe-
cutive met and they withdrew the
strike and they took upon themselves
the obligation, the responsibility of go-
ing to Kharagpur and persuading the
workers to rejoin work, in spite of the
absence of an assurance from Shri Lal
Bahadur Shastri, only on a very remote
anticipation that if the strike was with-
drawn, then, Shri Lal Bahadur Shastri’s
heart might melt. Only on that assum-
ption, they withdrew this strike before
that train accident happened and now
you are going to lump the whole thing
together and you are going to condema
the entire trade union movement there.

My friend, Shri Venkataraman comes
forward with his very ingenious explana-
tion. As I said before, I am not an ex-
pert in trade unionism. But, it is said
by Mr. Venkataraman that there is a
contest, a struggle and competition bet-
ween rival trade unions and, therefore,
this strike has happened. A most amaz-
ing thing. (fnterruption). There is one
test by which you are going to judge
which trade union is the representative
organisation ; and, that is the support of
the workers. If it so happened that
11,000 out of 12,000 workers in Kha-
ragpur go a particular way, then it
makes one conclude that that organisa-
tion is the real representative body and
not that because there was competition
between A organisation and B organisa-
tion in Kharagpur which may be in Mr.
Venkataraman's pocket there  was
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trouble. 1 do not appreciate that
kind of deduction. On the contrary, I
say that in Kharagpur, a situation had
developed which was due only to the
inept handling of the problem by the
Labour Ministry. It is not the business
of the Labour Ministry in a State like
ours, which has the socialist pattern of
society as it aim, it is not the business
of the Labour Ministry or any other
employing Ministry for the matter of
that, to take its stand on ceremony, on
the platform of legality every time. It
is not their business at all. When the
second Plan is there and when every-
body is coming forward—you may not
believe our bonafides ; I know there are
some people in the treasury benches
who do not believe us and who think
that we have all kinds of things up our
sleeve—and for the time being we ask
that this Plan should be worked for all
it is worth—it may not be worth as
much as we wish to be, but as far as it
is worth, we are going to see that it
suceeds. They may not believe it. But
I say that you have got to believe it.
If you do not believe, then it is a differ-
ent story. We say that there is a Plan
now being launched ; and at this point
of time, if you are going to condemn a
whole lot of railwaymen altogether,
what is going to happen? I have heard
Shri Shastri paying compliments to the
million strong y of men who man-
ned our Railways; we also have paid
our compliments to these people. In
Kharagpur, what are the 12,000 people
like ? Are they all Bengalis with a pen-
chant for all kinds of disturbances ? No.
There are Bengalis, there are people
from all over South India, people from
Western and Central India. It 1s, alto-
gether, a cross-section of Indian huma-
nity. It is a representative chunk of the
Indian working class. If today in this
House through Shri Shastri's words or
actions an impression is going to be
produced on the Indian working class
and the railwaymen in particular, that
Government is insensitive to their real
desires, if such an impression is pro-
duced on them, then nothing really ef-
fective would be done about such things
as the Second Five Year Plan. I say,
therefore, that Shri Lal Bahadur Shas-
tri should not answer the debate in a
huff. I say it is not his business to take
his stand on pure legality. I tell him that
it is his business to understand the mind
and heart of the railwaymen. If the
railwaymen are occasionally liable to

astry, it is his business to find out why
that happens, it is his business to cor-
rect that situation. That is the criterion
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of a leader of Shri Lai Bahadur Shas-
tri's sort. If he does not satisfy that cri-
terion, he does not deserve to be where
he is. As I said when I began my speech
today, 1 have developed a certain kind
of feeling that he does take his job
seriously and he does try to apply his
mind. I put him, so to speak, on a
destal of responsibility, and 1 say this.
Look into the mind, look into the heart,
look into the condition of your people,
look at the demands that they are mak-
ing a second pay commission for ex-
ample and so on and so forth, look at
the whole picture, look at the kind of
things which we all want to do here and
now, all marching together, and then
make up your mind what you should
do. Do not look at this incident in an
isolated fashion. Do not isolate it
from the rest of the happenings
in the countrv, and do not condemn
a representative cross-section of the In-
dian working class in the manner which
has been suggested by my friend, Shri
Feroze Gandhi, and in a kind of invo-
lutionary way by my friend, Shri Ven-
kataraman.

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehbru): | am glad that this matter has
come up for discussion before the House
because it is not only serious in itself
but also significant of the type of things
that ‘is developing in this country.

The hon. Member who has just
spoken said a great deal about our not
condemning the working class or the
labour movement. Of course, 1 entirely
agree with it, but one factor seems to be
forgotten in this incident, that is, the
people who had suffered are workers.
Who were the engine driver and the
fireman that were thrown out of the
railway engine ? Who were the persons
in the railway train behind them who
were injurced ? They were workers. So,
the taulk about something being against
the working class is completely beside
the mark. As a matter of fuct, what has
pained me most in this matter is how
injury is heing done to the working class
and the trade union movement in this
coursry. | believe in the trade union
movement in this country. I think
that it is essential that the trade
union movement should develop on
sound and healthy lines and be strong,
and, if I may say so even as Prime Mi-
nister, strike when ne:cmsa:ly. I am not
against strikes although [ do think that
in the modern age, it is a sign of ex-
treme maladjustment for strikes and
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lock-outs to occur. But there it is. I do
not wish to deprive the workers of their
ultimate weapon of strike till some bet-
ter method is evolved to settle all their
disputes. I am worried and distressed at
the way the working class movement and
the trade unions are being pushed some-
times in the wrong direction, much to
their discredit. I speak without accurate
knowledge, but I think that the trade
union movement may be said to have
started ; some of the unions started pre-
viously, but in an organised way nearly
40 years ago in India, I think round
about the First World War. After that,
it had begun to_ take shape. Naturally
when a trade union movement starts, it
takes some time to become mature, to
organise, to function peacefully and
achieve  strength. ©One can for-
give a movement like this in its early
days to be disorganised, to indulge in
what may be called lightning strikes
and the like. In fact, in the early days
of the trade union movement, really
they did not work in the shape of trade
unions ; they were strike unions, peo-
ple striking and calling themselves a
union, not organised regular trade umion
working. One can understand that in
the early days. Gradually, the trade
union movement in this country grew
and in a large measure became mature.
I say in a large measure because in a
measure it did not become mature, and
I do not blame the workers for that.
But I do think that some of those who
led those trade unions, directed them,
put them in the wrong path, put them
in the path of the kind of lightning
strike or repated strike, trouble or
something of violence, with the result
that if sometimes they gained something,
more often they lost, as was inevitable.

1 believe firmly in the rule of life, that
if one takes wrong action, wrong results
flow from it. I have no doubt about it.
That is a law of nature. It represents -
some of the results to come, the results
you see in India even today. I
am not referring to any rticular
group of unions or organisations. But
one sees mature trade unions, strong
trade unions, trade unions which have
protected the interests of the workers
and advanced them, and themselvks
through their efforts collected and given
so many facilities to their members,
whose organisation and peaceful strength
are respected, whose words carry weight.
On the other hand, this type of union
which indulges in lightning strikes, as
they are called is also there. What do
we see 7 Suddenly without any previous
intimation or notice, one sees in the
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newspaper that there is a lightning
strike there. Then, a little later, some
people want to make others not to work.
They throw stones at them. Police come
into the picture. Then hon. Members
opposite get telegrams of police atro-
cities. It is a regular succession.” The
hon. Member, Shri Nambiar, showed
a sheaf of telegrams. It is quite
easy to send them, but whether
they represent facts or nmot, it is
impossible to say. But a regular suc-
cession of events we see. A lightning
strike, something happens. Workers pre-
vent others from going to work, terro-
rise them, threaten them and sometimes
completely prevent them from working.
When the police come to protect the
people, it 1s called police atrocities ;
police gets into the neck. If it does not
come, you cannot stop the strike. If
it comes and tries to do something, then
also it is blamed. 1 have not heard any-
body bringing in an adjournment mo-

" tion or drawing attention to the violent
activities, to the stone-throwing, etc.,
that have become almost a common fea-
ture in this country. 1 am not talking
about the workers only but even in pub-
lic meetings and the rest, it is becoming
a repular feature—throwing stones,
hurting policemen, hurting them badly,
apart from the members of the public.
Where are we going to? It is not a de-
mocratic method, whatever it may be,
and obviously it-has nothing to do with
what we might call the Indian method
of dealing with things—we have to deal
with things in the Indian method, of ap-
proaching things peacefully. What exact-
ly are we doing ? I am worried about it;
T am exceeding'y distressed about it.

This matter, I do submit, has abso-
lutely nothing to do with the merits or
demerits of a claim. It can be examined
separately ; certainly it should be exa-
mined. It is a bad method and 1 say
even with a hundred per cent right de-
mand, if this method is employed, it is
a bad method ; it is an evil method and
a method that should not be tolerated
and that should be suppressed. I am not
for the moment dealing with the merits
of*the guestion. 1 know nothing about
the merits of this particular matter.

1 have fistened to Shri Nambiar. A
strike occurs. LiFhming strike, it is call-
ed. It is a small strike, apparently for
some simple reason. He has given cer-
tain dates. I do not know what dates
the Railway Minister would give. Two
days- afterwards they met together and
sent some kind of a long communication

28 MAY 1956

in Kharagpur 9822

which bad not reached Delhi yet. They
have posted it; it has not reaci:d here.
It might have reached the railway head-
uarters in Calcutta or whatever it is.

re were the statements and demands
etc. There was no doubt reference to
police zulum. It is a constant factor
that is brought in everywhere because
it is expected that everybody will im-
mediately accept any charge of mis-
behaviour by the police. poor
police is so used to be kicked and
cuffed like that and always condemned.
It is easy 10 make a charge against the
police. .

I am not here to defend the police
but I know the thing. It is becoming
intolerable always for this poor police-
man to be condemned for trying to do
his duty in the most difficult of circum-
stances. Let us punish the police man
when he is guilty or anybody else when
he is guilty. But the stone-thrower be-
comes 2 hero and is taken out in pro-
cession—may be—and the poor police-
man who gets the stone on his head is
a person who is guilty of zwlum and
atrocities. 1 leave that out. We have to
consider this larger gquestion. Two or
three questions, I should like the House
to consider—broad questions. We must,
as I said, stop this creeping in of vio-
lence in our public activities—not only
strikes and the like but in other activi-
ties.

What has been happening recenily in
the Punjab ? It is astonishing that any
organisation that claims to be an orga-
nisation, should not only encourage but
deliberately organise this breaking up of
public meetings and throwing of stones,
etc., and also shout from housetops ;
“We will not allow these persons; we
dislike their speech.” When the other
party, finding that something has to be
done, comes into the picture and tries
to restrain these persons who throw
stones, there are telegrams—police
zulum and this zulum. It is really asto-
nishing. Have we lost all standards ?
Have words ceased to have any mean-
ing ? Where are we drifting? 1 say: no
Government—I do not care what party
governs—can tolerate this kind of thing
wherever it comes from, whatever part
of India it comes from, whatever party
it comes from. I would invite every
g:rt}r and group here to state publicly,
re or elsewhere, how they stand about
this matter because, I do submit, it is
to their interest and to everybody's in-
terest to be clear on this issue—to be
clear that there must be no violence.

Let us have the fullest freedom of
expression. It does not matter what it
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is. But there must be no violence. That
must be the basic thing which all of
us agree. In theory we agree. I say, in
practice we must agree. It is no good
defending people who have committed
violence. It is-mo trying to find
excuse for them. re is no rexcuse,
1 say, for a person who commits vio-
lence. I can even find an excuse for a
murderer but not for any person who
throws stones. A on, in a fit of pas-
sion, may commit a murder. I have
lived with many murderers in the prison
—rather I got to like them. But, I have
no sympathy for the stone-thrower. I be-
lieve he is a mean and despicable per-
son and we have no sympathy for hifn.

Let us be clear about this matter and
let us lay down that where stone-throw-
ing comes in, it must be stopped. Every
party must stop it, condemn it and make
that man or group of persons who throw
stones or otherwise misbehave, pariahs of
socicty. It is disgraceful, despicable and
contemptible to do so. It is not going to
be tolerated by society in India, whatever
it may be for. Tha: 15 a broad issue.

Then we come, more specially, to the
sirikes and the rest. Of course, that is
covered, partly, by this broader issue. I
am interested, as 1 said right at the
beginning, in the good of the working
class as such, in the trade union being
built up because it is necessary to have
strong trade unions, disciplined trade
unions acting with strength but not in
this way. How can a trade union grow
up like this ? It was years and years be-
fore a trade union movement in this
country functioned with any kind of
mature sirength. These things happen
simply because the lcaders of these trade
unions in some parts of the country en-
.courage them to go in for these so-called
Jightning strikes.

There is another place where trade
union movement got into a completely
different direction. It was in Ahemeda-
‘bad under Gandhiji with the result that,
I imagine, the strongest and the best-
knit trade union grew up in those areas.
It indulged in strikes; it did not rule
.out strikes but so far as I know, never
in ihe lightning strikes. Always, when

there was a conflict between them and °

the employers, they proceeded with
strength and told them ; went through
-all the processes and tried to come to
terms. If they did not, ultimately they
-went on strike and on a complete strike
—disciplined and organised strike. The
result 7 If you have registers somewhere,
~which 1 have not got—I think you will

28 MAY 1956

in Kharagpur 9824

find that the action that the Ahmeda-
bad workers took after due deliberation
was a much more action, and
much more conducive to obtaining the
re;:lls than those lightning strike else-
where. %

. Sometimes, a lightning strike may
succeed, especially if it deals with any
kind of service which is essential to the
community. You may hold up society
or community to ransom. It means that.
What does it mean ? It does not mean
that you are dealing with the merits of
the question nor does it show the orga-
nised strength of labour. It is holding up
of the community to ransom, with this
weighty revolver over its head.

The whole of the trade union move-
ment, in spite of its mistakes and errors
must gradually grow.” I am glad it is
growing. I want it to grow in India. But,
I do wish this House to consider, how
this trade union movement—Ilooking at
it strictly from the point of view of the’
workers leaving out the others—can
grow much more and become mature in
action in the way it behaves, in the way
it organises so that it keeps certain
standards of behaviour of peaceful ac-
tion, organised action, action after full
thought, full notice, full attempt to
come to and arrive at a settlement. If
not, well, then there it is; you have
the strike. Have it by all means. But
what is this kind of thing—this kind of
lightning strike ?

For me to be told that it has become
so intolerable that one strikes in this
way ? Well, I am prepared to agree that
conditions in India, in many places, are
intolerable. 1 am not quite sure how 1
would behave if I were subjected 10
those conditions, That is a different mat-
ter. But I say: because conditions are
intolerable, it does not mean that a
wrong action and wicked action should
be indulged in because it does really
harm and injures the group and the in-
dividual. And vou get into a vicious
circle from which vou cannot come out.
That is not the way for either trade
vnions or working-class movements to
grow in any event. These are broad gen-
eralizations that I am putting before the
House.

But this particular instance, I would
remind you again, it has nothing to do
with your condemning the working-class
or the trade union movement because
the persons who suffered here are the
workers. It is the railwaymen who have
suffered. They have been kicked out
and they have been injured. Nobody
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else has been injured. I think it is mon-
strous for people to go in like this. It is
a sheer chance that these 63 or 64 per-
sons did not die. Just look at it; first
of all going in and throwing out the en-
gine driver and the firemen—whoever
it was—and then accelerating the en-
gine and .getting out of it. I cannot con-
ceive of a more monstrous and more
criminal act. It is a sheer murder or an
attempt to murder ; nothing short of
it. It is a sheer chance that nobody has
actually died ; some may die in hospital
now. And, against whom ? Against the
workers and not apainst anybody else.
Against the workers who refused to be
terrorised into not going. Remember this.
The hon. Member opposite said : see the
strong feelings of these workers when
out of 12, only—to begin with a re-
latively ‘'smaller number went to work
—476 or something like that went to
work. But I should like to know, I
should like to find out under what pres-
sure people did not go, because the
pressures are very great preventing the
people to go. One may think of the pres-
sure inducing them to go, but there are
pressures on the other side too. A hand-
ful of people who are prepared to
threaten and coerce can prevent others
from going and one can see this.

Now, suppose this has happened—
before this of course there was stone
throwing—and  another strike occurs
there naturally, people will be afraid or
may be afraid that they might be killed,
when this kind of thing has been done.
The result is that, willy nilly, whether
they want to or not, they are threaten-
ed and coerced into not going. If they
tryv to go, a handful of people may
throw stones at them. Therefore, a hand-
ful of people can coerce a preat majo-
rity.

Of course, this cannot be done if they
are well organised into good umions. It
only happens where there is utter lack
of organisation and a number of com-
pletely irresponsible people are there to
twist the workers this way or that way.
A handful of people can make a differ-
ence in these circimstances.

Take again this question. W‘h{, was
this railway business done ? Probably,

I am guessing—because nearly 4,000
workers had gone back and this no
doubt irritated the organisers of the
strike and they wanted to do something
to frighten them even more. Stones
were not enough. They had used stones
previously. So, they did this trick of get-
ting on a railway engine, pushing out
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the driver and the firemen and accelerat-
ing it and jumping out with all those
workers in it who were going to the
factory to work, sending them almost
to certain disaster. It is a monstrous
.th.ing.

Are you going to build up your work-
ing class movement, your trade union
movement in this way ? I know nothing
about the union that functions there.
There are only two explanations of that
union to me. Either it is directly or in-
directly responsible for all that has hap-
pened, or it is completely incompetent,
because there is no third explanation to
it. Then that has no business to come
to me and talk to me about terms, this
and that. When they cannot control the
labour, they have no business to be there.
With whom am I to talk to. If they are
directly or indirectly responsible for all
that has happened then they ought to be
punished with the rest of them. Where
does that union come ?

I am all for trade unionism, I repeat,
but I do not wish trade unionism in
India to be dragged into the mire by
some people who are always making
use of it to indulge in these evil and
wicked practices. Whether it is a trade
union, whether it is any other union or
whether it is any other group of com-
munity, it is not going to prosper by
these attempts of violence and coercion,
because, if there is violence, violence
breeds violence ; there is no doubt about
it. And the result in the ultimate ama-
lysis is all kinds of petty or big violen-
ces taking place all over the country,
conflict in the final analysis, or if you
will put it as biieas you like, civil war
in the country, because the community
is not going io be coerced. If you like
you may coerce here and there, for a
short while or a short period, but where
this becomes a method to be employed
to coerce the community, then the com-
munity reacts to it and sometimes re-
acts wrongly to it. Then you have this
vicious circle of evil leading to evil, vio-
lence leading to violence and ultimately,
1 suppose. somehow or other, by sheer
exhaustion or sheer disgust, it may stop
in this process.

Therefore, I submit that this kind of
thing must be considered by us in its
larger context. What is the good of my
condemning those poor persons who
have been guilty of this? But, certainly
if they are found guilty they should be
punished certainly and punished heavily.
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jrf’clt, I am not so _[\_:ery angry with them,
if I may say so. y are poor ignorant
people. Who has set them to do this?

"Who has led them down a path which

inevitably led to this ? That is what my
concern is. Why do we produce these
incidents ? Why do we produce the at-
mosphere which produces them? It is
only six weeks ago that 1 was in Kha-
ragpur—may be, two months ago, I for-
get. 1 had gone there for some other
function in the Technological Institute.
But I passed through Kharagpur twice,
coming and going, and large crowd of
these railway workers there gave me
a very very friendly welcome, which I
appreciated greatly. They were good
people. They were friendly people, nice
people and it hurts me to think that
these friendly and nice people should
be misled in this way.

As the House probably knows, in
Kharagpur there is a very mixed crowd
of workers. By ‘mixed’ I mean, people
from all over India. There are relatively
very few Bengalis. There are a
number of people from Andhra and
from other places. That is one reason, I
fear, why no real organised trade union
has grown up there, because of this
mixed crowd which cannot coalesce easi-
lv into a trade union, which in mo-
ments of excitement may be made to
behave in a particular way. It is unfor-
tunate. But, that means the leaders of
any union that is being formed there
should be more careful, should all the
more act in a responsible way and not
in this way.

Then again, I am a little weary of
hearing this word satyagraha hurled
at me, and having heard this
word many times in different con-
texts previously. When Gandhiji first
used it and practised it, when the time
came he told us that nobody in India is
a satyagrahi except himself. He told us
that, and quite rightly too. In spite of
all our efforts, now everybody in India
is a satyagrahi. Everybody who breaks
law, everybody who breaks heads is a
satyagrahi. Every stone-thrower in India
is a satyagrahi. This is most extraordi-
nary, where words are misused and ab-
used. Well, if a person wants to break
a head, if I can stop him, I will stop
him. But I do hope that the word ‘satya-
graha’ will not be used in that connec-
tion.

Shri P. C. Bose (Manbhum North):
After what has happened at Kharagpur
as reported in the press and disclosed
by the Railway Minister, it is really dis-
tressing for those who are connected
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with labour to participate in this debate.
1 have the cause of labour for
a very long time and I had opportuni-
ties of making a comparative study

labour conditions and problems of our
country with those of other countries. I
had a very good impression and I was
proud of the fact that our labourers
were better behaved in many ways than
the labourers of other countries. But this
incident, 1 am very sorry to say, has not
only put us to shame but has brought
condemnation on themselves and their
friends all over India. Whatever the ori-
ginal cause may be, there was no reason
for these labourers to behave in the
way they have behaved. The other day,
I was surprised to hear the hon. Rail-
way Minister saying that there is a plan
of conspiracy in the labour movement
in the railways to create mischief. I
could not really believe that, because I
had great faith in the sense of respon-
sibility of the railway labourers m par-
ticular. Though I was connected with
other labourers, I also had some as-

sociation with railway labourers. 1
helped the B. N. Railway which
is now called the South-eastern

Railway during a strike in 1927, when
there was a prolonged strike for over a
month all over the line. If I remember
aright, there was pot a single incident
of violence or anything of the kind. But
today it is really a puzzle to me how
these things are happening on the same
line among our own labourers. I have
great faith in their behaviour and their
conduct, and I am therefore very sorry
that these things have happened at
Kharagpur.

‘I think that my friends are right in
suggesting that action should be taken
s0 %:: as these incidents are concerned
but, at the same time I am one with my
friend Shri Venkataraman that the poor
labourers should be treated differently,
because they are really scapegoats and
misguided people. They have done these
things either due to terrorism or due to
misunderstanding  or misguidance by
some interested people.

1 also suggest that a thorough enquiry
should be made to find out who are the
people responsible for such a lightning
strike. The other day the Minister said
that real cause of the strike was some
incident at Muri station somewhere near
Ranchi, and away from Kharagpur.
There, one of the railway staff—some:
ticket-collector or somebody—was as-
saulted by a police constable and the
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Shri Frank Anthony: 1 deliberately
refrained from speaking earlier in the
debate because 1 wanted to hear the
views which have been expressed from
both sides of the House. Against the
background of facts as they have been
relayed to us by the Minister, I feel that
every Member in this House must admit
that this strike, particularly its charac-
teristics of hooliganism, goondaism and

" violence that supervened, must have

been disquieting. I feel that there
can be no doubt that every right think-
ing Member in this House, and in fact,
every right thinking person outside the
House must condemn without any quali-
fication the indiscipline and violence
that have characteri;:d this strike. As
a person who has been an unyielding
champion of railwaymen for close on to
20 years, I condemn the strike, particu-
larly the violence, and vandalism that
have accompanied it, without any quali-
fication.

I feel that it is a matter not only
for condemnation, but for shame that
railwaymen who are supposed to be
the custodians of railway property
should deliberately turn round and des-
troy them. I feel that it is a matter for
greater shame that the railwaymen
should turn round and injure, intimi-
date and indulge in violence against
their co-workers. I believe that it is a
matter for the completest shame—I1 was
particularly perturbed by what the Rail-
way Minister said—that the strikers had
even threatened the families of the rail-
way workers. I feel that that perhaps
was the worst feature of this whole
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strike that these strikers should, in the
name of securing their grievances re-
Adressed, not hesitate not only to do vio-
lence to railway praperty, not only to do
violence to their co-workers, but descend
to intimidate the families of their co-
workers. Violence is condemnable. But,
this kind of threatened intimidation and
violence against the families of railway-
men, is a form of despicable cowardice
which I cannot find adequate words to
condemn.

1 say this to the Railway Minister
that in bringing home to the various
people who have been guilty of violence,
the punishment, perhaps, which they
deserve, he will have to tread careful-
ly, as my hon. friend Shri Venkatara-
man suggested, with syrngxlhy. I have
had not a little to do with raillwaymen.
I know that by and large they are bluff,
hearty, honest people. They can easily
be led; they can be easily misled. My
fear is that in this whole rather sordid
affair, a number of essentially ignorant
unthinking railwaymen might have been
stamped into courses of action and per-
haps even to commit violence which
they are bitterly regretting today. I feel
that those who deliberately unloosed this
engine by dragging out the driver and
the fireman, must have absolutely ex-
emplary punishment meted out to them.
And I would ask the Minister to inves-
tigate carefully the position of the
South-Eastern Railway Union. I feel that
in this matter the people who are behind
the so-called organisation have perhaps
-deliberately organised this violence and
this vandalism. And if he is to repel this
creed of violnece which is spreading in-
sidiously but definitely through railu'rair
trade unionism in this country, he will
‘have to get at the real inspirers of this
violence. It will not do if he gets hold
of a few brush painters and dismisses
them. Perhaps they may deserve it, but
1 say this: he will have to pin down
the actual inspirers of this strike and he
must deal with them not only sternly,
he must deal with them ruthlessly. He
must set an example to railwaymen
throughout the country that people who
organise this creed of violence in rail-
way trade unionism can expect nothing

but the shortest shrift from the Gov-
<rnment.

I feel here that the Minister may
make a mistake. He is good person who
sometimes errs on the side of leniency.
It is a good thing when you are dealing
with men, men who are essentially good
and honest. But if he gives the appear-
ance of making any concession to vio-
tence, he will do to the railways what
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has been done when the Government
in fact _though they do not admit it—
succumbed to political blackmail typi-
fied in the case of Andhra. He will
place a premium on violence so far as
railway trade unionism is concerned.
Had violence not supervened, had goon-
daism not taken place, had there been
no intimidation of the railwaymen, I
would have got up and said : “Do not
take your stand on a technical or legal
position.” I would have said: “Go into
the grievances of these brush painters.
They may not have given a notice, they
may not have conformed to the techni-
calities of the Industrial Disputes Act,
but investigate it.” But I say this today
since these other features have super-
vened, you cannot go into these griev-
ances however legitimate they may be.
If you go into their grievance, if you
concede their grievance you will imme-
diately exalt violence. People will say
that the Government once again have
succumbed to violence. That is the un-
fortunate thing. However legitimate

‘their grievance, you will have to refuse

to look into it, you will have to re-
fuse to consider it.

Having said that, I want to make an
earnest appeal to the Minister. I have
repeatedly warned this House against a
certain deterioration in the administra-
tion, particularly with regard to the
handling of staff problems. As recently
as March of this year I underlined in
this House the fact that the personnel
branch of the railways, the branch
which deals with the problems of rail-
waymen is a shambles. It is not sufficient
for us only to condemn in this House,

use there is a strong, widespread
and dncp feeling of resentment and frus-
tration among all classes of railwaymen
today, because their legitimate grievan-
ces are not being properly or adequately
dealt with, and if they feel that because
unfortunately this whole problem has be- °
come confused in and bogged down
by this violence the general attitude
of the Government is an unsympathetic
attitude, that the attitude of the Minister
is an unsympathetic attitude, that the
attitude of the Prime Minister is an un-
sympathetic_attitude, then you will only
be driving in deeper this poison of re-
sentment which is among the railway-
men today, and that is my analysis of
the position. Why d:d 11,000 out of
12,000 men or more join the strike in
the first instance ? The Prime Minister’s
enalysis may be correct that some of
them joined because of the threat of
mmmdatlm, because of this fear of a
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nemesis. But my analysis is this, that a
lot of them joined from a sense of frus-
trated sympathy. For, almost every class
of railwayman today has a grievance
and he cannot get anybody to deal with
it, and there is this insensitive, bureau-
cratic, unresponsiveness from the Gene-
ral Managers downwards. The men join-
ed, 1 feel they joined because they
thought : “We also have grievances. Let
us give moral support.” But then when
somebody takes advantage of the gene-
ral feeling of resentment and frustra-
tion which there is in every section of
railwaymen, you get certain organisa-
tions committed deliberately to this goal
of violence which take advantage of the
naivete and ingenoous attitude of the
railwaymen. That is why 1 say that
while we must condemn without quali-
fication violence, while the Railwiy Mi-
nister must investigate the activities of
this union, while he must look into the
grievances which are supposed to have

set off this strike, there must also, I say.

this to him with all respect, be heart-
searching on the part of the railway. ad-
ministration. The railway administration
will hunve to revalue its ideas, particular-
ly its dead, bureaucratic ideas which
continue as a legacy from the old admi-
nistration. If he does that, I feel that
much of the present tendency for rail-
waymen to fall into the hands of ex-
tremist organisations, to succumb to ex-
treme counsels, will be put into reverse
gear. I say it will not be sufficient for
Government to say that they will adopt
stronger measures, that will put this
violence down as it deserves to be put
down. That is only one aspect of the
question. The other aspect is that you
must now realise that you are dealing
with one million people, that there is
a tremendous feeling of dissatisfaction
with the way in which the problems of
railwaymen by and large are being
handled. And I would suggest this—it
may not be very relevant—I would ask
the Railway Minister to do this. I feel
that his administration has become de-
tached from people who are aware of
the problems of railwaymen. One of the
greatest disservices that has been done
to the Railway Minister and to the, ad-
ministration is the fact that you exalted
to a sort of godhead this National Fe-
deration of Railwaymen, an organisation
that had no capacity, no knowledge of
railwaymen’s interests, with the result
that today railwaymen are groaning um-
der all manner of grievances which
cannot be redressed. You had a standi

committee or consultative committee
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this House. Why not resurrect it ? You
got the advice of people who had been
dealing with railwaymen and their prob-
lems for decades and for longer periods.
Do that. As [ said, there should be a
definite attempt to, on the one hand,
make it very clear to railwaymen that
you will not tolerate any form of vio-
lence, any form of incitement to it, on
the other hand let railwaymen know that
you are prepared to deal with their real
grievances sympathetically and with un-
derstanding.

I want to say one word about the real
worker. I have not been able to get
any first-hand information of what pre-
cisely happened in_Kharagpur. But my
own fear is this. The railway adminis-
tration has for the past 100 years been
able to continue because you have had
a hard core of loyal workers who refuse
to subscribe to sabotage and subversive
movements. You have stifl that hard core
of loyal workers. These men are prepar-
ed to face anything, they are prepared to
face strikes, they are prepared to
face violence, they are prepared to face
danger. But one thing they are not pre-
pared to do. They are not preparcd to
allow their wives and their children to
be exposed to violence. They will give
you any kind of service, down to laying
down their lives, but if their womenfolk
and their children are exposed to vio-
lence, then a time will come when they
also will say : “We are prepared to serve
the Government, to serve it loyally, but
we are not prepared to serve it at this
price.” I do not know what has happen-
ed at Kharagpur. I hope you gave ade-
quate protection, not so much to the
loyal workers—they are men, they have
to endure these things—but I hope you
gave adequate protection to their fa-
milies, wives and children. I repeat my
request to the Railway Minister that he
should use this occasion as an occasion
for heart-searching, for re-assessing cer-
tain values particularly on the adminis-
trative side, and he will find that today,
essentially and particularly among the
class III staff and class II staff and the
preponderant class I'V staff he has got
an asemiall{egood hard core of loyal
reliable workers. All that they want is
an assurance from the Railway Minister
that while he is not prepared to comr
done violence, he is always
to listen to their grievances, always
pten;ared to deal with them sympatheti-
cally.

Mr. Speaker : Since there is no time
left now, and the two hours’ time is
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practically over, I shall now call upon
the Minister. Representative opinions
from all sections of the House have been
expressed already.

Shri L. B. Shastri: I have very little
to add t6 what the Prime Minister has
already said. The Prime Minister has
dealt with the bigger issues, and I think
it is for the trade union leaders to think
and ponder over them. He has also in-
directly replied to the points made by
Shri H. N. Mukerjee, and 1 would not
like to go into them again.

To begin with, I would like to clari-
fy the confusion which was created by
Shri Nambiar’s speech, in regard to the
bona fide claims of 112 brush-hand-
painters. He said that they were on a
strike from 1st March, 1956. What he
said was correct. But the strike of the
brush-hand-painters at Kharagpur was
due to the following reason; their de-
mand was that they should not be ask-
ed to do marking with stencils, because
that was skilled work, and for such
work, they should receive skilled wages.
This was their demand. On 1st March
1956, 9 brush-hand-painters in the semi-
skilled grade of Rs. 35-60 refused to do
stencilling work, on the ground that
such work require skill, although this
staff had been previously doing this
work as part of their nmormal duties.
Other brush-hand-painters also joined in
sympathy and claimed the skilled grade
of Rs. 55-130.

As has been said by Shri Venkata-
raman, this matter relating to the brush-
hand-painting and marking with stencils
was referred to the tribunal, and this
work was classified as semi-skilled by the
tribunal on which a representative of
the All India Railwaymen's Federation
also served. The House should know
that similar staff in the workshops
at Kancharpara and Lillooah are
being treal as semi-skilled workers.
Therefore, it was felt that there
is no case for re-examination of
this gquestion. The tribunal havi
given its decision once before, an
similar staff working in other work-
shops being treated as semi-skilled work-
ers, there was no case for the Kharag-
pur brush-painters to be treated as skill-
ed workers and to get a higher scale of
pay.

It is also wrong,—as Shri Nambiar
perhaps wanted to make out—to say that
there was a lock-out from our side. In
spite of the repeated persuasions and
warnings, the brush-hand-painters ab-
stained from their legitimate duties. To
cover their lapses for staging this illegal
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stay-in strike, they carried on a prﬁga-
ganda of an ille, flock-aur. on the alleg-
ed ground that tf:: workers were prevent-
ed trom doing brush-hand-painting work,
which they were prepared to do. That is
quite contrary to the actual facts. As a
matter of fact, these men have along been
permitted to lift their tickets and to
come to their sections to do their nor-
mal work, which, however, they have
been persistently refusing to do, and as
such, they are responsible for resorting
to this illegal strike. It will be appreciat-
ed that there is no question whatsoever
of any illegal lock-out. We have also ob-
tained legal opinion which confirms the
view taken by the administration that
the brush-hand-painters in the wagon-
shops have been on an illegal strike, and
that there is no question of there being
an illegal lock-out on the part of the
administration.

A reference to adjudication also was
made when strike after strike started.
Shri Nambiar’s speech has created some
confusion, or might have created some
confusion in the minds of hon. Mem-
bers, as if an adjudication was demand-
ed for thé bigger strike which has start-
ed from 8th May. In fact, the adjudi-
cation was asked for the strike of the
brush-hand-painters. So, I would like to
make the point clear that the question
of adjudication did not arise at all in
the case of the bigger strike in Kharag-
pur which started from 8th May. My
hon. friend is a trade unionist, and I
do not think any trade unionist will
ever justify such a big strike as has
taken place in Kharagpur, in sympathy
with the strikers who number only
about 112, for a trival demand from
their side. So, the Kharagpur strike
could not be justified in any way. Even
if the strike of the brush-hand-painters
was there, it was necessary, firstly, for
the leaders of the union there to take to
legal methods, and if, of course, they
did not succeed in it, then the matter
could have been conmsidered in a differ-
ent way. But instead of advising the
brush-hand-painters, they have resorted
to other methods. And here also is a
confusion which should be cleared up.

The Khara, strike was never start-
ed in sympathy for the strike of the
brush-hand-painters. I would like to
make that clear. The Kharagpur strike
was started in sympathy with the strikers
at Adra and other places. In Adra and
other places, there was some trouble. 1
need not go into that story again. The
strike started in Adra and nearabout
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places. The Khargpur people start-
ed a strike in sympathy with the
strikérs at Adra and other places,
Later on, when they found their position
weak, they felt that they would
switch on this thing to the strike of the
brush-hand-painters. And they said—as
to whether—I do not agree with what
they say—that they were right when
they said that their strike was on ac-
count of the strike of the brush-hand-
painters.

Shri Nambiar : The application for
adjudication, which I had read out, had
made it very clear, that it was on that
ground that the others supported the
brush-hand-painters.

Shri L. B. Shastri: The papers that
the hon. Member has referred to were
written two days after the strike started
at Kharagpur. Therefore, I say that the
strike started on other grounds. It was
in sympathy with the strike at Adra
and other nearabout places, where later
on they felt that they were in the wrong
and therefore they thought that they
would now say that the reason for that
strike was the strike of the brush-hand-
painters.

I have heard with great patience the
8| hes of Shri Nambjar and Shri H.
. Mukerjee and I can only say that
they did not satisfy me at all.

Shri H. N. Mukerjee referred to the
ideology of the Congréss. I entirely agree
with him that I do believe in the ideolo-
gY propounded by the Congress. But the
Congress has always demarcated bet-
ween violent and non-violent activities.
The Congress may have committed vio-
lence occasionally, and the leader used
to condemn it in the strongest possible
terms. The House knows that some-
times violence was indulged in by those
who were not actually Congressmen but
by those who were comsidered to be
the followers of Congressmen or those
who were working in association with
Congressmen. For their actions also,
Gandhiji held Congressmen and the
Congress leaders responsible. In fact, on
one or two occasions when there was
any talk of truce or peace, Gandhiji
used to say, ‘I am not prepared to de-
fend the cause of those who have been
indulging in any form of violence'.

I think Shri Frank Anthony touched
the right point when he had said that
there should be a clear demarcation bet-
ween violent activities and non-violent

-
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activities. So my trouble at the present
moment is that it does not satisfy me
or ease me in any way; in fact, I feel
ashamed to stand before this House to
admit that some of our railwaymen
have behaved in this manner..Fortana-
tely, I have the honour to preside over
the railways at the present moment. I
want to identify myself with each and
every workers of the railway, and for
whatever good done, I want to take cre-
dit, -and for whatever evil is there, I
think I should be criticised and condem-
ned.

So with that attitude, I do not know
how am I to deal with the workers of
Kharagpur who have behaved in this
manner, which is simply horrible and
shocking. It is said that they should
not be victimised. I shall never like to
victimise the innocent workers, hun-
dreds of them who are working there.
There again, you have to make a differ-
ence between the leaders and the work-
ers. Who led them to this kind of acti-
vity? The leaders were responsible.
Who were the leaders? It is for the
people there and for the members of
the so-called radical parties to decide as
to who were the leaders and who in-
stigated these people to go on strike.

1 do not mean to refer to, and I do
not want to accuse, any party, but there
is po denying the fact that some of the
leaders there hold pro-communist views.
I would like to be quite frank in that
matter.

Shri Nambiar: None of the leaders
there is pro-communist. I know most of
the leaders there.

Shrimati Renu Chakravartty (Basir-
hat) : Is it a crime ? "
I Shﬂ[«l.mihlt ishnﬁtacrime.

say it is g t they hold pro-com-
munist views. I have no quan-dp on that.
Let them hold procommunist views.
But what I want to say is that those
leaders who are pro-communist still be-
lieve in this kind of activities. They still
think that they can coerce the adminis-
tration by indulging in violence or in
violent activities. And that has always
been the mistake which the Communist
party have committed since their incep-
tion in India.~The communist party have
always assessed the situation wrongly in
this country. Their assessment h#s al-
ways been wrong. Thzly have not
understood the people of their coun-
try. They do not understand, and
the: have not understood, the
mJ approach and outlook of our
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people. Therefore, they have always
committed blunders. I still say that the
communist party has to think over....

Shri A. K. Gopalan (Cannanore): Is
the union there communist or are the
leaders there communist ? They are not

- communist. If you want to accuse, why
do you bring in the party ?

Shrimati Renn Chakravartty : Why do
you take it as a party affair ?

Shri L. B. Shastri: I am not accusing.
If hon. Members are not even prepared
to hear something about the views of
others about them, what can I do?

Shri A. K. Gopalan: We are always
ready to hear. But you are simply ac-
cusing. I only wanted to know whether
the union there is a communist union.
You can accuse us always.

-Mr. Speaker: The hon. Minister re-
ferred to some leaders as communist.

Dr. Rama Rao (Kakinada) : Can the
bhon. Member abuse the communist
party like that ?

Shri L. B. Shastri: Am I abusing 7 If
I say that the communist party has not
assessed the situation in this country Mpro—
perly, am I abusing 7 Do not the -
bers of the communist party say either
in public or here in Parliament that the
Congress does not represent the le
or dom;hl:mtr understa:;d the outl and
approach of the people correctly, that it
is not trying to meet the needs of the
people, that its ideology is wrong? As
a member of a political party, T have
certainly a right to say what I am say-
ing, and I am putting it in the mildest
form possible.

Shri A. K. Gopalan: May I make it
clear that the communist party spokes-
men here have clearly said that they
have nothing to do with the union?
They have said that they have nothing
to do with what has happened there,
and they disapprove of what has ha
pened (Interruptions). Can I not
here ? What is this going on ?

It has already been said that some of
the people out of the 12,000—I do not
know whether they are four or five or
SIX or ten—may be communists. When
anything happens in the country,
though the communists have m to
do with the union, they are of
being responsible for it. "This kind of
thing will not help. The communist
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party has said, like other parties, defi-
nitely here that we do not want these
things to be done, and we have nothing
to do with the union there also. ‘Then
what is the point in saying that some of
them are pro-communist 7 Out of 12,000
or 13,000 workers, there may be some
who may be communist. What is want-
ed is not to single out one party like
this, and say that some leaders are res-
ponsible for this.

Dr. Rama Rao: You make a mess
of it and then blame us.

Mr. Speaker: Shri H. N. Mukerjee
said something about the hon. Minister.
He started with a preamble and said
that it would be useful for arriving at
a conclusion. Then he said that he was
General Secretary of the All India Con-
gress Committee. Therefore, he refer-
red to the ideology of the Congress.
Now the hon. Minister referred to the
ideology of some leaders in Kharagpur
who are of communist tendencies. He
wanted to say somethin about that
ideology. Therefore, botﬁ are entitled
to say what they want to say about this
(Interruptions).

Shri Kamath (Hoshangabad): Let
there be a debate on ideologies tomor-
row for one hour.

Shri L. B. Shastri: The hon. Mem-
bers opposite do not want to know nor
want to hear anything.

Shri Nambiar : No, Sir, we want to
hear.

Dr. Rama Rao : But we do not want
to hear nonsense.

Mr. Speaker: Order, order. That is
not right.

Shri L. B. Shastri : They do not want
to hear anything about the ‘method of
their work. Ishall not say so, but 1 think
there is no future for that party, the
party which is not prepared to hear cri-
ticisms against its method and approach
—1I do’not think that party has any fu-
ture. I am prepared to hear for the
Con party any criticisms or any
condemnation from that side. But I am
amazed at the attitude of that party.
Is that the way political parties want to
function in a democracy ? Is it the way
of your approach that you will refuse
to hear the mildest things that are said
in this House 7

Shri A. K. Gopalan : We are not
fusing to hear. ¢ e
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Shri L. B. Shastri : They do not want
to hear anything against them. Is this
the way they function on the political
plane ? I am really amazed.

What I want to lay stress on is that
those friends who are members of the
communist party, if they are the leaders
there on the South Eastern Railway,
should know and think and ponder over
the fact that this method of indulging
in violent activities will not lead to any
fruitful result. I know that some of the
leaders who have been arrested there
hold communist views; but I do not
know whether they are members of the
Communist party. Therefore, 1 say that
they hold pro-communist views. There
is an attempt—of course, Shri Nambiar
might not like it and might get angry if
I use the word ‘infiltration™—at infiltra-
tion.

Shri Nambiar: No, Sir.

Shri L. B. Shastri: But there is an
attempt—whether they are communists
or not—to join the union. By all means
join the union if you like. But the
method of their entering into other
unions and their continuing to adopt
the methods which they used before
will injure the cause of the union as
well as the cause of the workers.

There is another thing. 1 admit Shri
Mukerjee has, for the first time, clear-
ly stated that he deplores what happen-
ed at Kharagpur. But, Shri Nambiar
bad not the courage to say that. He
said that very mildly in.- one or two
words and in the first sentence he made
a slight reference to it. What am I to
understand ? No labour union, no im-
portant leader of the trade union move-
ment has, so far condemned what has
happened in Kharagpur, the other day,
about the railway train accident and
other activities which were indulged in
Kharagpur.

Shri Nambiar: There is a report in
Swadhinta stating that Shri Guruswamy,
while approached by a Press reporter,
condemned the action. Unfortunately, I
cannot read Bengali ; otherwise, I could
have read it out.

Pandit Thakur Das Bhargava (Gur-
gaon): On the contrary, they say that
it is the work of agents provocateur.
What does it signify ? Is it honest to say
so without there being any foundation
for such an insinuation.

Shri L. B, Shastri: I shall not here
refer to Shri Guruswamy.
\
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Mr, Speaker: Is Shri Guruswamy a
member of the Communist party ?

Shri L. B. Shastri: He is not; but I
do not want to deal with that. He is
not a member of the Communist party
but, sometimes, you communists try to
associate with him.

Shri T. B. Vittal Rao (Khammam) :
He is more near to you than to us.

Shri L. B. Shastri: I do not know
that but I would welcome him to come
very much nearer to me. One of the
important leaders made a speech the
other day. He congratulated the work-
ers at Kharagpur.

Shri Nambiar : Who was that ?

Shri L. B. Shastri: He is a very im-
portant trade union leader of the South
Eastern Railway. He congratulated the
workers of Kharagpur on the unity and
strength which they had shown on the
occasion of this strike. He also congra-
tulated the women and children of Kha-
ragpur who so bravely participated in
the demonstrations. He also quoted the
instance of Bhishma from Mahabharat
and said that they must like Pandus
combine their efforts in battling it. He
pointed out to them that they must go
to work and they should have no grud
against anybody whether Police or Rail-
way. He said that the strike at Kharag-
pur is legal because it had followed in
the wake of the illegal lock-out of the
brush hand painters. He exhorted the
workers that those charge-sheets which
had been served should not be replied.
He again con ated the women for
the part they had played in the present
struggle and stated that even women
had arrested and sent to jail. He
said that he will do his best to get jus-
tice done to the workers. This was the
speech which he made at Kharagpur and
he said that the strike at Kharagpur was
more genuine than the one at Hydera-
‘bad. All this he stated only last even-
ing.

1 shall read out only portions of a
certain resolution that was 5

“The Working Committee ex--
Eresses its admiration for the recent

ght undertaken by the KGP work-
ers to vindicate the bona fide
claims of 112 brush hand painters
under illegal lock-out.

The Committee expresses its
grave concern at the launching of
police action by promulgation of
prohibitory orders and 'the whole-
sale arrests of trade union workers
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engaged in a bong fide trade dis-
pute and appeal to the Chief Mi-
nister, Government of West Ben-
gal, to intervene and avert a grave
tragedy.

In view of the statement made
by the Railway Minister on the
floor of Lok Sabha, that considera-
tion to grievances can only be given
if the strike is called off, and as the
strike has served its purpose by
focussing public attention at the
enormity of the injustice done to
the workers and with a view to
allay any ggl:lic apprehension that
there has n_any procedural de-
fect in the strike undertaken, this
Working Committee appeals to the
workers on strike in KGP to call
off the strike.”

Mark the language and the trend
of the sentence.

At the end, they say :

“This Working Committee re-
quest the President to move the
Chief Minister of the Government
of West Bengal for securing the re-
lease of those arrested and being
prosecuted in_ connmection with
KGP dispute. This Working Com-
mittee directs the President of the
Union that appropriate steps  be
taken to move the Ministry of Rail-
ways to protect the strikers against
any victimisation.”

So there is not a word of regret or
denunciation against the nctivitigethat
were indulged in. Instead of that, they
have congratulated - the workers for
their unity and solidarity,

This is the situation in which I am
asked by Shri Mukerjee to take a le-
nienf view and to act according to the
ideology of the Congress in which I be-
lieve. I do not want to take much time
of the House, but I would like to make
it clear that there are two views
held in the country at the present mo-
ment about the working of the trade
union movement. The INTUC has
clearly said—and for this, perhaps, they
might be criticised by the radical ele-
ment—that they do not believe in any
kind of strike when the Five Year Plan
is under implemention, whether it is the
first Plan or the second Plan or
if there be some other Plan. For
the time being, it is for the second
Plan. For this second Plan, they have
made it clear that they do not want to
indulge in any sort of strike. They have
said that whatever their grievances, what-
ever their difficulties, they should be

28 MAY 1956

in Kharagpur 9848

tackled by means of mutual mnegotia-
tions and discussions with the employers
or, if it is the Railways, with the Rail-
way administration. The other view held
by some friends is that they shall in-
dulge in strikes whether the Five Year
Plan is implemented or not and whether
the Plan is successful or not. I think
the House and established trade union
leaders will have to make up their minds
to accept one of these views, and see
whether the first view held by the
INTUC is correct or whether the se-
cond view held by some others is cor-
rect. It might be said that Congress
leaders are in the INTUC and so I am
supporting that. I am not saying so. But,
this is the basic question which has to
be considered by all those working in
the field of labour. I think the INTUC
has given a very bold lead. They caa
be criticised for that. They say that the
interest of the country is of the utmost
importance ; and, at the present moment
even in the interests of the workers, it
is essential that they should not be ask-
ed to go on strike and suffer themselves
and allow the country to suffer.

I, being in charge of the Railways,
naturally feel that I should deal with
that union which gives me an assurance
that it will not go on strike on trivial
matters and that it will not indulge in
lightning strikes. If there is any union
which does not offer any co-operation
to the Railways, which wants to indulge
in strikes every day and which wants
to go its own way, what advantage has
the Administration got to meet them, to
talk to them and negotiate with them ?
Therefore, 1 have been thinking for
some time whether a condition should
not be imposed before giving recogni-
tion to any union that 1t will have to
give a clear assurance that it will not
indulge in any strike, say, at least, for
the next Five Year Plan.

Shrimati Renu Chakravartty: So it
means the right of strike will be taken
away.

Shri L. B. Shastri : The right of strike
will be there; but, every effort has to
be made, negotiations, adjudication ma-
chinery, negotiating machinery even at
the highest level and even arbitration
by an independent tribunal. All that I
concede. If no satisfactory solution is
arrived at even after that, certainly the
workers have full right to go on strike.
1 do not deny the right to strike. But
this kind of strike which is being in-
dulged in day in and day out is mak-
ing the situation simply impossible.

Therefore, 1 refer to the two clear
views being propounded in this country
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by two different sets of labour leaders.
For railwaymen, 1 have no doubt that
the best course for them to ag?]pt is to
accept that they will never ulge in
strikes. 1 shaill not go into the general
question. Hon. Members no doubt rea-
lise the amount of worry we have to
undergo when there is even a strike for
one hour. There are delays in the trains.
At the present moment, the Rnilways
have to undergo a very heavy

siblity. The stoppage of trains for one
hour, two hours or one day means huge
accumulation at different points. There
was a question this morning from Shri
Feroze Gandhi about the shortage of
coal in Delhi. It is true that we have
supplied them coal, but then in the
months of February and March because
of the strikes at various places we could
not supply them the adequate number
of wagons. They are not small things,
arrival of coal in Delhi for the consump-
tion of the people in Delhi is not a small
matter for the residents of Delhi; it
may be a small thing in a larger con-
text. If a railwayman goes on a strike,
he is damaging the cause of the Rail-
ways as well as injuring the cause of
the people as a whole.

I would, therefore, say it very clear-
Iy that it would not be possible for me
to take a lenient view in the matter of
lightning strikes or in the matter of re-
sorting to violent activities. I do not say
that I am a very mild person, but it is
true that I have tried to deal with lab-
our as mildy as possible not because it
was something good for me, but it was
something good for the Railways as well
as for the country. I treat them as my
colleagues, co-workers. [ have felt no
difference between the workers and my-
:eif Even a railwayman, a pointsman,

stationmaster, is in no way less res-
DDnslb]E than the Minister who presides
of the administration of the Rail-
ways. Therefore, when T take up that
attitude and 1 find that the workers do
not respond correspondingly, 1 am real-
ly pained and I do not know as to what
action I should take when they indulge
in these kinds of activities. Sometimes,
even the son has to be chastised; there
is no way out. Here in Kharagpur, the
workers have behaved in a fashion
which will perhaps go down for ever
in the history of the Railways as a black
chapter—I have no doubt on that point.
Therefore, the question is this. The
leaders who led the workers, hundreds
and thousands of them, into these suf-
ferings, I think, should suffer. How can
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1 prevent it if they have been arrested
for violent activities, if they are prose-
cuted in the courts ? ‘The Railway Mi-
nistry is not going to stop it. We are
not going to do that; we canmot do
that. Immediately when we indulge in
violent activities, it becomes a question
of law and order and it does not be-
come a railway problem. The State
Government has to deal with that.
‘We cannot come in its way. But if there
are other workers, who were just misled
on the spur of the moment, I cannot
take a stiff attitude about them. But it
is absolutely essential that this union,
which is unrecognised now, will remain
unrecognised as has been suggested by
the General Manager. The General Ma-
nager has made it clear that unless they
behave properly, unless they act in a
legal and proper manner, he is not pre-
pared to give recognition to this union.
I want to give my full support to the
attitude adopted by the General Manag-
er. Unless there is a clear denunciation
of the activities indulged in Kharagpur,
unless the leaders clearly tell the admi-
nistration that they feel they have acted
wrongly, 1 think we cannot have any
truck with those who are in charge of
the activities of that union. I need not
say anything more.

I have calculated every word of mine,
and I give the assurance that I shall not

a step further than what is required,

cause I feel that the interest of the
worker is my interest and the interest of
the Railway Ministry or Administration.
But the sense of duty has to be there.
Sometimes I may have to perform a dif-
ficult operation, but as one who holds a
post of resronstbﬂlty, I have to be harsh
but I shall not go a step further than
what is required. I should very much
like that there should be a clear denun-
ciation on the part of the workers as
well as the unions so that the situation
might improve a little after that.

Shri H. N. Mukerjee: rose.—

Mr. Speaker: We have had sufficient
discussion.

Shri H. N. Mukerjee: Can we have
a clarification from the the Minister ?

Mr. Speaker: We have had enough
discussion. Is it the desire of the House
that we should take up the discussion of
the Working of the Preventive Deten-
tion Act today ?

Some Hon. Members: Not today.
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Shri H. N. Mukerjee: Can I ask
the Minister a question for clarification ?

Mr. Speaker : All right.

Shri H. N. Mukerjee: My question
is this, The Minister asked for a denun-
ciation by the umnion concerned of cer-
tain incidents which are alleged to have
happened. ...

dt‘;‘mm Hon. Members: Not happen-
ed!

Shri H. N. Mukerjee: They deny
responsibility and they regret it. In the
absence of an assurance from the Mi-
nister regarding a proper enquiry into
the circumstances of those alleged inci-
dents, can the Minister demand a de-
nunciation without a repudiation of the
responsibility of the union concerned for
this particular incident? This is the
clarification that I want.

Shri L. B. Shastri: I do not want to
say anything on the question of enquiry
at the present moment. But I do not
think much proof is required for the
wrong type of activities indulged in at
Kharagpur. After all if some of the
leaders have been put in jail, is Shri
Mukerjee prepared to say that he is
not responsible for the strike which took
place at Kharagpur ? Thev had been ar-
rested red-handed in the sense that they
were in the midst of a crowd where as-
saults were taking place.

Shrimati Renu Chakravartty : The
whole of it is sub judice.

Shri Kamath: Yes, sub judice

Shri L. B, Shastri: Shri Mukerjee
says that the leaders have denied any
responsibility. It is strange to say that;
it surprises me. It will be very unfair
to ask the workers to go on strike and
the leaders holding back and saying that
they are not responsible for the activi-
ties that were indulged in or were re-
sorted to there. Let him ask the question
again. What I have understood is that
the leaders have completely no respon-
sibility for this strike. If that is cor-
rect, 1 cannot answer him.

6 P.M.

Shri H. N. Mukerjee: It is not with
regard to the strike. It is in regard to
certain alleged happenings which are
supposed to have been undesirable.
There, the whole question arises. The
leaders repudiate responsibility. (Inter-
ruptions.) For instance, Shri Guru-
swami’s statement, telegram, statement
in the press—they are all there, In that
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case, what else do you expect. Do you
want the labour leaders concerned to
denounce certain things for which they
say they have no responsibility. On the
part of the Government, there is not
the remotest suspicion of an assurance
that a proper enquiry will be made into
the alle happenings ? (interruptions).

Mr. Speaker : Order, order.

Pandit Thakur Das Bhargava : May 1
ask one question from hon. Shri Muker-
jee-

Mr. Speaker : This will become end-
less. Why should there be questions after
questions ? Something has happened. The
train has been switched on without a
proper driver. Possibly, the hon. Minis-
ter wants that whoever might be res-
ponsible for it, ought to be condemned
by any person in this country; that is
what he wants. Now, the hon. Members
need not say that they condemn it;
they have not taken the responsibility
for it; it is a wrong act. Likewise the
leaders must openly condemn this act.
That is what the hon. Minister evi-
dently wants. What is the further clari-
fication ? I proceed to the next business.

NATIONAL DISCIPLINE SCHEME

Shri S. C. Samanta (Tamluk): Sir, I
want to raise this question of urgent im-
portance—National Discipline Scheme
which has been adumbrated by our
hon. friend, Shri Bhonsle. He has ex-
perimented it in his Rehabilitation De-
partment. So many exhibitions have
taken place. The Members of Parlia-
ment, the people outside and even some
foreigners, were pleased to see the won-
derful work that has been done by our
revered friend, Shri Bhonsle. Some
months back, some hon. friends ap-
proached the Education Minister about
this scheme because they were enamour-
ed of it, because of the character-build-
ing property that was being infused by
the introduction of such a scheme.

Here is Kasturba Niketan where the
children of displaced persons were liv-
ing. General Bhonsle went there and
gave them training in discipline. Within
two years, you will be surprised to hear
that a new hope had arisen in the hearts
of those unfortunate displaced children.
They now feel that they can carry on.

Government may say that they have
made arrangements for character-build-
ing and discipline in the NCC and ACC
schemes and boy scouts gnd girl guides
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movement and that the Education De-
partment is ivin encouragement to
these. I am glad for it but at the same
time we also want this. We want to do
this within a specific time. Those schem-
es cannot cover the whole country be-
fore twenty years or I may even say,
fifty years. Even those who do not like
that scheme I am talking about, will
admit that a new inspiration and faith
are created by that scheme. You will
be astonished to hear that last year,
Marshall Bulganin and Khruscheve came
here and they saw the Kasturba Niketan
and also some exhibitions in Calcutta.
Our friend, Shri Kanungo, who was al-
ways with them, has written to Shri
Bhonsle on the effect of one such de-
monstration by the students towards the
end of last year. He says:

“I had the opportunity of ob-
serving demonstrations of drill and
exhibitions by children, both boys
and girls all over India, in the com-
pany of the Russian leaders,
Messrs. Bulganin and Khruschev.
One such demonstration was by the
student of Kasturba Niketan in
Delhi. The time, the speed and the
alertness and the accuracy of the
demonstration in Delhi were excel-
lent and the Russian leaders carried
away with them good impressions
of the same. We can be proud of
the achievement of the boys and
girls and their instructors.”

The Prime Minister was approached
and the Education Minister also was ap-
proached to press the claim of this
scheme ‘The other day, want of money
was given as a reason. Is it merely for
want of money that such a good thing
cannot be taken up by the Government?
It is a task entrusted to the Government
by the Constitution. If Shri Bhonsle
takes charge of the Government scheme,
we can hope that within a specified
time, the children of India will be train-
ed in a way that everybody can be
proud of them. The future generations
will grow with good and high charac-
ter. Everybody will be benefited. Now,
we are speaking of corruption in Gov-
ernment. and in everything. What is the
remedy ? The remedy should come from
infancy. Children should be reared in
such a way that their character may be
built so that they may be an asset to
the future. Then there will be no cor-
ruption in the future administration.
We may make laws. But we should in-
stil these things in the infancy. I have
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nothing to say against the traihm% sys-
tem that is prevalent now. I-must force-
fully ask the Government to take up this
scheme also and spend the money that
is required, because the Prime Minister
is enamoured of it and so also the Edu-
cation Minister.

Sir, many of my friends are willing
to speak on this subject. So, lastly, I
will request the Government to take up
this scheme immediately and make pro-
vision for the money from the Planning
Commission because the duty that is
entrusted to the Government by the
Constitution should be fulfilled by this
Education Ministry.

Th. Lakshman Singh Charak (Jammu
and Kashmir) : Mr. Speaker Sir, 1 join
my friend Shri Samanta in supporting
the move for taking stock of the things
as they are and to plan out the future
of the Indian children. There cannot
be two opinions that the discipline of
the nation is a very important factor
which cannot be ignored. During the
last two decades we have seen that un-
der the leadership of Gandhiji a band of
veteran soldiers of Indian independence
worked under him and they were able
to throw out the great British Empire.
After achieving independence, the res-
ponsibility lies on us that we should
plan out something for the future gene-
ration, the young ° children whom we
have got to educate.

Sir, we often hear of strikes and
troubles in schools and colleges, That
speaks for the indiscipline that is pre-
valent there. We do not blame the insti-
tutions. It is our responsibility to find
out ways and means where their energy
should be utilised on the constructive
side. '

[SHRI BARMAN in the Chair]

The Government of India have not
been keeping quiet on this matter. They
have taken stock of the situation and
under the Ministry of Defence they have
started the NCC and ACC. They have
done good work.

But, compared to that, when we see
that since 1952, when General Bhonsle a
famous INA Officer, who is our Depu-
ty Minister now, started this programme
in one of the Rehabilitation Department
schools, a lot has been done. I feel that
it is our duty to make use of the talent
we have. I for one, Sir, in the begin-
ning was not very sure that it would be
much of a success. But after seeing it
continuously work for the last 3 or 4
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-years, I have come to the conclusion
that there is something important in the
way that the scheme is being worked.
After all we have army instructors and
-school teachers with the same educa-
tion for the NCC cadets and students.
But, there is something lacking. The
«spirit which was inculcated in the INA
by the late Subhash Chandra Bose and
the band of his workers who started the
‘Indian National Army was a wonderful
one. I feel, Sir, that it is our duty to
make use of the talent we have.

Therefore, we might ask the Educa-
‘tion Ministry to make use of General
Bhonsle's guidance and start something
on the same lines. But my feeling is
that we have already a number of orga-
mnisations who are dealing in the train-
ing of young students, and we should
make use of them. The necessity is
there. We want that we should make
use of General Bhonsle’'s guidance and
the INA personnel who are taking in-
terest in this matter. But one factor we
should not forget. India always had

lenty of manpower and plenty of talent.

ere was no co-ordinated effort. For
‘that reason, when a scheme of this
nature is thought out, let us form some
nucleus in the Central Government. If
you co-ordinate all these organisations,
in case of emergency or when there is
some trouble in the country and young
men are called upon to safeguard the
nation, we should be able to make use
of the manpower and the strength we
have.

Mr. Chairman: Before I call upon
the next hon. Member, I would like to
remind the House that this is just a
half-an-hour discussion. 15 minutes have
already been taken. I would like to know
how much time would the hon. Minis-
ter like to have.

Dr. K. L. Shrimali : 7 to 10 minutes.

Mr. Chairman : Then really five mi-
putes are left for the other Members. So
the Members will try to finish within
two or three minutes what they want to
say. Shri B. K. Das.

Shri B. K. Das (Contai) : I will con-
fine myself to asking questions and not
making a speech. We find that there are
other schemes also such as NCC, ACC,
NVF and the scouts and all that. More-
over we have got a mational discipline
scheme. Of course we are aware how
the scheme has been successful and
this scheme is being worked out for
more than two years amongst the re-
fugee children. We have seen with our
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own eyes how much courage and self-
confidence it has brought ut among

the destitute boys and gifls. We have
seen the effect of the scheme amongst
those helpless children and we are sure
that this scheme should be worked out,
and if worked out, it will give very
beneficial results to our children and
our young men also.

Now, there is need for co-ordination.
I want to know what the Government
are thinking about co-ordinating these
schemes in order that every scheme
may be fruitful. I do not think there is
any quarrel about the aims of the
schemes. Every scheme requires deve-
lopment because we need to develop
the national spirit and discipline among
our young men and boys and girls.
What is the idea of the Government in
the matter of co-ordination of these
schemes ? 1s the Government prepared
to take up this national discipline scheme
outside the rehabilitation fold also, so
that we may have the benefit of this
scheme in the larger sphere for our
young men and women ?

Shri B t Jha Azad (Purnea cum
Santal Parganas) : I would like to know
whether the Government agrees with the
principle and utility of the national dis-
cipline scheme which impressed so pro-
foundly the Prime Minister of India
and the Prime Minister of Russia and
many other dignitaries and, if so—if
the answer is ‘yes'—what prevents the
Government from taking up the prob-
lem and conducting an experiment in
this regard. If money is the considera-
tion, I would like to kmow whether
Government is spending certain amounts
on such private organisations as are en-
gaged in the same type of work. If they
are spending the money, I would like
to know what prevents them from ra-
tionally distributing this amount till a
fresh amount as they say, comes from
the Planning Commission for this parti-
cular purpose, so that the money already
allotted among the different organisa-
tions may be distributed and the nation-
al discipline scheme, be brought in the
list. Are not the Government convinc-
ed that in spite of the ACC, NCC and
the scout organisation covering a large
field in the country, is there not still
a larger field to be covered by schemes
like national discipline? If the an-
swer is ‘yes’, then, both from the na-
tional point of view and from the mo-
ney point of view, are we to understand
that Government, in spite of having
such a budget for the whole year, do
not find it possible to get a certain



9857 National Discipline Scheme

[Shri Bhagwat Jha Azad]

amount allotted to the national discip-
line scheme to show to the country that
they are interested in the national discip-
line scheme and thereby in the discipline
of the young budding flowers of this
country ?

Shri Gidwani (Thana) : I would also
like to put only one question. There is
lack of discipline not only in the edu-
cational institutions but even in Govern-
ment organisations. We have had a re-
cent example of it in the railways and
we know what is happening to the rail-
way workers. So, there is all-round in-
discipline in the country. Something ra-
dical has to be done to improve things
and we should do it in a very straight-
forward manner and in a very quick
manner and in a manner in which we
‘can achieve our objectives as early as
possible and bring the nation into dis-
cipline. This is one scheme which has
been sponsored by Shri Bhonsle. I know
there are other schemes alse. I would
like to know from the hon. Minister of
Education whether they have any
scheme, whose scope is nation-wide, to
train our students and young men in
disclpline so that the whole nation may
get itself disciplined.

Shri B. S. Murthy (Eluru): 1 too
want to put a question. In spite of all
the methods adopted in the High schools
such as the scout movement and even
extra-mural activities, not to speak of
the NCC and ACC, we see that a ma-
jority of the students lack interest in
studies. Secondly, they have no ambi-
tion at all to sit for examinations and
get through the examination. Thirdly
there is absence of a planned life after
studentlife. These three indicate that
there is lack of discipline and
it is corroding into the very life
of the nation. What are the
measures to be concerted in order
to remove this disease of indiscipline in
in the students? In trying to combat
this indiscipline, is the National Disci-
pline Scheme of any use, as has been
demonstrated in one or two institu-
tions by Shri S. C. Samanta ? If that is
not the scheme, what are the other
measures that the Government is seri-
ously contemplating to see that this in-
gisciﬁh;ne is rooted out lock stock and

arrel ?
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Mr. Chairman: The scope of this
half-an-hour discussion is for other
Members to ask &t;estions provided they
are intimated to Chair. If any Mem-
ber wants to ask any additional ques-
tion, that I can allow. No comments or
discussion on the main subject is allow-
ed. This is the rule:
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“Any member who has previously
intimated to the Speaker may be
permitted to put a question for the

of further elucidating any
matter of fact:” ’

If there be any such question, I can
allow though no written intimation has
been given.

Dr. Soresh Chandra (Aurangabad): I
want to ask from the hon. ty Mi-
nister of Education why the Ministry or
the Government have not taken any in-
terest in inculcating discipline in the
country. Though they have the N.C.C.,
A.C.C. and other things there has been
no organised attempt on the of the
Government to create national discipline,
patriotism and a spirit of sacrifice in the
country, because ' these are the three
things on which any nation can stand.

The second question I want to ask of
the hon. Minister is this. In what way
does he propose to dispel the fears of
regimentation and of military character,
as in the case of Germany and Japan,
as a result of the introduction of this
scheme in this country.

Thirdly, why did Government com-
pletely fail in its paramount duty to-
wards the LN.A. personnel. I want to
know why the Government cannot make
use of these I.N.A. personnel in this
scheme.

Shri Shree Narayan Das (Darbhanga
Central) : I want to know whether
financial implications of this scheme
have been studied; if not, whether the
Government is ready to set up a com-
mittee to examine the scheme especial-
ly with a view to find out what money
will be necessary if the scheme is in-
troduced as a phased programme.

The Deputy Minister of Education
(Dr. K. L. Shrimali) : Before I deal with
the various points that have been raised
during the course of the discussion, I
should like to say at the outset that the
very fact that this scheme is being tried
by the Government of India should
be a sufficient assurance to the House
that the Government are sympathetic
towards this scheme.

The House is aware that the Na-
tional Discipline Scheme was introduc-
ed in July, 1954 by the Ministry of Re-
habilitation under the guidance of the
Deputy Minister himself and the scheme
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was operated among the displaced per-
sons in Delhi, Bombay, West Bengal,
Saurashtra, Punjab and PEPSU.
Ministry of Rehabilitation spent Rs. 1
lakh on the implementation of the
scheme during 1954-55 and Rs. 3 lakhs.
in 1955-56 and a provision of Rs. 5
lakhs bhas been made in 1956-57. Whe--
ther it is the Ministry of Rehabilitation
or the Ministry of Education, as far as
the Government are concerned, they are
interested in the development of the
scheme and as the figures show there
has been a gradual increase in the bud-
get of this scheme.

The House is also aware that the
Ministry of Education had put forward
a scheme for a thousand crores of rupe-
es and that scheme unfortunately had
been drastically cut down and it was
only in January 1956 that the Ministry
of Education was asked by the Planning
Commission to allocate Rs. 50 lakhs for
this National Discipline Scheme. The
schemes had already been drastically cut
down and allocations had already been
made when the Planning Commission,
made the proposal and it has not been
possible to find additional funds for the
further development of this scheme out
of the funds that were already allocated
to the Ministry. I would only like to
assure the House that if more funds are
available or if we can somehow or
other.. ..

Shri Bhagwat Jha Azad : What about
the existing funds ?

Dr. K. L. Shrimali : I am coming to
that.

It is not very likely that we shall be
able to find additional funds out of the
existing funds that have been placed at
our disposal because the Ministry of
Education has already prepared the
schemes and funds have.been allocated
for the schemes. I would only like to
tell the House further that this problem

“of discipline is not so simple as some-

times we assume. There are various fac-
tors which bring about a disciplined
person in the society. There are the so-
cial factors, the economic factors, the
traditions and the morale of the society,
the ethical code of the society, the edu-
cational atmosphere etc., I would say
rather the whole social climate of the
society is responsible for developing dis-
cipline among students.

Hon. Members have very rightly

pointed out that the problem of indisci-
pline among the youth is primarily due
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to the fact that there is no discipline in
the society as a whole. Youth cannot
live in isolation. The values which we
have in the adult society do have their
reflection on the educational institutions
and on the youth. Therefore, we have
to make a multilateral ap;ﬁroach to this
whole problem. We have also to be very
clear as to what kind of discipline we
want in our society.

Shri Gidwani had raised the point
whether the Ministry has any national
scheme for developing a sense of disci-
pline among the youth. We have decid-
ed that we shall have a democratic so-
ciety in this country. After having ac-
cepted democracy as our goal, we have
to adopt suitable methods and suitable
means for developing the right kind of
citizen. Democracy demands that there
will be self-discipline, and not discipline,
imposed from outside. A democratic so-
ciety requires self-disciplined persons. In
the totalitarian societies, 1 quite agree
that there has been a good deal of train-
ing and discipline. But the type of dis-
cipline that is inculcated among the
youth is not so much self-discipline as
discipline imposed from outside. The
House would agree that we should aim
at developing self-discipline among the
youth.

Dr. Suresh Chandra: How ?

Dr. K. L. Shrimali: For the deve-
lopment of self-discipline, we capnot
have any simple remedy. We shall have
to approach the question from various
angles. We have to educate the fami-
lies. After all, it is from the family that
the child gets his impressions. You may
Eut a child on a parade ground for an

our or two hours. But every day in
the family where he lives, if he does
not initiate right values he cannot be
a disciplined person. Then, the society
in which he moves, the persons with
whom he lives, all these factors, includ-
ing the economic structure of the so-
ciety influence his personality.

Therefore, to say that l]usl by intro-
ducing some extra-curricular activity or
asking the child to go on the parade
ground for a short while the personality
of the student would be changed is, to
exaggerate the value of that kind of dis-
ciplie. As I said, I am very sympathe-
tic to the whole scheme of Shri Bhonsle,
and if funds are available, we would like
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to give more funds for this scheme, and
we would like to develop it. Of course,
I do not think it is only through one
scheme that the whole nation can get
disciplined.

We have in our country various or-
ganiations, voluntary organisations as
well as organisations sponsored by Gov-
ernment, which are working in the field,
and which have rendered valuable ser-
vice in many ways. There are, for in-
stance, the NCC, and the ACC which
have been organised by the Defence Mi-
nistry. Then, there is the Bharat Scout
movement which has been sponsored by
the help of the Ministry of Education.
These are the organisations which have
aroused a good deal of enthusiasm and
which also aim at developing character
and discipline among the youth. From
the number of cadets, which has been
increasing every year, it will be clear
that the whole scheme has been very
successful, and therefore we should not
disturb any of the existing schemes.
These schemes have been found useful
but there is still possibility of develop-
ing the National Discipline Scheme.

There are various other schemes
which the Ministry of Education have
undertaken. Hon. Members wanted to
know how much funds we have made
available for these schemes. We are pro-
posing to have youth hostels, youth tours
and hikes, and youth festivals, for which
we have made a provision of Rs. 1
crore in the next Five Year Plan.
Then the provision for labour and so-
cial service camps and campus work
projects is Rs. 3 crores. These projects
have proved very valuable. The youth
of the country have participated in na-
tion-bulding activities, and their ener-
gies and idealism have been canalised
into proper channels. Wherever these
camps have been held, they have arous-
ed a great deal of enthusiasm. Certainly
hon. Members would not like that we
should cut down the budget that we
have provided for this scheme and di-
vert it to some other scheme.

Then we have made a provision for
sports and games of Rs. 2 crores in the
Second Five Year Plan; for scouting
and guiding, the provision is Rs. 1 crore
and for students’ health centres, it is
Rs. 30 lakhs. Thesc are very meagre am-
ounts. In fact, we would like to have
some more money in order to make
these schemes more effective. I would
again like to assure the House that we
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would do our best to persuade the Plan-
ning Commission to us have some
additiopal funds. If these additional
funds are available either through the
Planning Commission or some other
agency, we would certainly help in ex-
panding the National Discipline Scheme
of which the House has expressed its
appreciation. We ourselves have found
that this scheme has proved very use-
ful. Government have already made a
certain_provision under the Ministry of
Rehabilitation for the expansion of this
scheme.
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6-37 p.M.

The Lok Sabha then adjourned till

Half Past Ten of the Clock on Tuesday,
the 29th May, 1956.
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Mahe and Yanam signi (2) The Indian Red
on the 28th May, 1956. C( - Stouﬁtmy
(b) A copy of the Agree- fATEimeR)
ment between the Govern- (3) The Travan Co-
ment of India and the chin &ccm ol
Government of France tion Bill ppropria
for the settlement of the :
question of the future
of the French establish- REPORT OF ESTIMATES
ments in India conclu- g%fMITI‘EE PRESEN- 9714
ded on the 215t October, .
1954 and referred to in Thirty-first Report was
the Treaty of Cession. presented.
(a) The minutes of the .. .
of the Committee BILLS PASSED 9731; f;l'.;
m} ivate _Members’
Bills and Resolutions (1) Discussion on the Tra-
(lfolr;:)wwmheldﬂ; to Frfttg- vancore-Cochin  State
n during the Legislature  (Delegation
Twelfth Session. of Powers) Bill was Com-
menced and the Bill
(3) A copy of the Reserve was passed, as amended .9y14
Bank of India notifica- 9716—84
tion No. 7, dated the
28th April, 1956, under (2) Discussion on the In-
the proviso to section dian Income Tax(Amend-
28 of the Reserve Bank of ment) Bill was com-
India Act, 1934, making menced and the Bill
certain amendments to was passed . . . 978497
the Reserve Bank of
India ( Note Refund) DISCUSSION ON MATTER
Rules, 1935 OF URGENT PUBLIC
IMPORTANCE . 9797~
52
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to Lok

Secretary reported
Sabha that the following

9714

Shri Feroze Gandhi raised
aducu.mononﬂ:enma—
tion arising out of the
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disturbances at Kharag-
pur resulting in Railway
accident on the 26th
May, 1956.

The Minister of Railways
and Transport (Shri
L.B. Shastri) replied to
the debate. The discussion
was concluded.

HALF-AN-HOUR DISCUS-

SION.- . . . 9852-64

Shri S. C. Samanta raised
a half-an-hour discus-
sion on points arising out
of answer given on the

GIPN—S4. —143 Lok Sabha—20-2-57—840
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18th April, 1956 to
Starred Question No.
1546 regarding National.
Discipline Scheme

The Deputy Minister of
Education (Dr. K. L.
Shrimali) replied to the
debate.

AGENDA FOR TUESDAY
2gth May, 1956—

Consideration and passing
of the Constitution (Tenth
Amendment) Bill, as
reported by the Joint

Committee.



